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LEGISLATIVE ASSEMBLY.
Wednesday, 20th March, 1929,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUEBSTIONS AND ANSWERS.

Per1T10N OF UsHA BALA DEBI TN CONNECTION WITH THE DISMISSAL OF HER
Hu3BAND, AN EMPLOYEE OF THE PosTS AND TELEGRAPHS DEPART-

MENT.

1151, *Mr. D. V. Belvi: (¢) Will Government be pleased to state if
their attention has been drawn to the petition, a copy of which has been
forwarded to the Department concerned, and addressed to the Honiurabla
Members, Legislative Assembly, submitted by an Indian lady named
Uisha Bala Debi of Barisal, dated the 10th December, 1928, and which
dealt with the question of the wrongful dismissal of the husband of the
petitioner from the Posts and Telegraphs Depurtment ?

(b) If so, are the allegations in the petition true?

(c) Is it a fact that the petition of appeal of the lady’s husband to
the Secretary of State for India was withheld by the Government of
Tndia?

(d) If so, on what grounds?

(¢) What were the circumstances under which the lady’s husband was
-dismissed ?

(f) For how many years had he served Government and what was his
monthly salary at the date of the dismissal?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) Many of the statements relate to matters with which the Govern-
ment are not concerned. Bo fur as they relate to me personally, they
ere wholly untrue. The main allegation, that the dismissal of Babu
Janordan Chakraverty was due to an improper motive, is false.

() Yes.

(2) Two appeals to the Secretary of State were withheld; one as being
time-barred (it might also have been withheld on other grounds); the other
a3 being time-barred, improperly or disrespectfully expressed, and also
88 being an appeal which baving regard to the status of the appellant it
was open to ﬁ Government oﬁndla. to withhold.

{¢) The services of the official were dispensed with by the Postmaster-
-General, Bengal and Assam, on the establishment, sas the result of &
-depsrtmental inquiry of eharges of breach of truet and cheatmg

(f) Four years and a helf. Rs. 70.
' L (a8 ) A
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Cost oF TICKET PUNCH SUPPLIED To CREWMEN ON THE EAST INDIAXN
RaiLway.,

1152. *Maulvi Muhammad Yakub: (a) Is it a fact that a costly nipper
and ticket collecting punch has been ordered recently by the East
Indian Railway?

~(b) How many such nippers have been indented for and what is the-
price of each of them?

_ (¢) Where have they been indented from? Is it a fact that suchs
nippers are obtainable in India?

(@) Is it o fact that the cost of each nipper, with tubes for collection,.
is more than one and half times the pay of each crew-man?

(¢) Is it a fact that the nipper canmmot be put into the pocket nor van
it he cusily suspended from the belt? ' '

(/) Is it possible to ensure cent. per cent. collection of tickets for road-
side stations having a stoppuge of two or three minutes?

(9) Is non collection of the ioken left with the passenger pn attempt
to commit fraud?

(k) What arrangement has Leen made for refund on tokens surrendered:
below destination ?

" (i) Do Government propose to make suitable arrangements for col-
leetion at gates by raising the strength of the ticket colleoting stuff at
stations?

Mr. P, R. Rau: The information is being obtained and will be communi-
cated to the Honourable Member an receipt.

POLTCY REGARDING THE ADMISSION OF FOREIGN SALT TO ALl PARTS OF
IND1A.

1153. *Mr. Gaya Prasad 8ingh: Is it a fact that salt manufactured in:
Kathiawar is absolutely prohibited from entering British India, except in:
Bengal and Burma, while salt menufaetured in foreign oountries is allow-
ed to enter in all parts of British India? Will Government be pleased to
make a stalement of their policy in this connection; and also indicate
whether they are willing to re-examine their position ‘and revise their

policy ?

The Honourable Sir George 8chuster: The answer to the first part of
the question is, broadly speaking, in the affirmative; but it should be
understood that the prohibition so-called is the effect of treaties and engage-
ments with the rulers of the Kathiawar States. With regard to the
remark that salt manufactured in foreign countries is allowed to enter in:
oIl parts of British India, I would inform the Honourable Member that,
though this statement is literally true, there is only a negligible amount
of foreign salt consumed in those areas to which the market for Kathiawar
salt would be limited by transportation costs, to wit, Northern Bombay,
the Central Provinces and part of the United Provineces. Ordinary foreign
salt has, owing to cost, no chance of competing in those markets with
salt made at British Indian sources, and the only imports from overseas
at. Bombay consist of table salt and salt that has been used in packing,.



QUEBTIONS AND ANBWHRES. 21563

and amount to about 5,000 mmaunds a yeswr. As regards the meoond part
of the question, I regret that I am precluded from supplying any further
information, as the matter is onc concerning the relations of the Govern-
ment of India with Indian States, which they must accordingly treat as
confidential. When I am in & position to make n clearer statement on
the subject, I shall take the first opportunity of doing so.

. .

ProvisioN OF UNORTHODOX QUARTERS IN SIMLA FOR INDIAN EMPLOYEES
oF THE GOVERNMENT oF INDIA.

1154, *Mr. Siddheswar Prasad Binha: (¢) Is it a fact that even those
Indians who are accustomed to live in an unorthodox style are not allowed
to live id unorthodox quarters in Simla? Do Govermnment propose to
consider the question of removing this distinction?

(b) Is it o fact that the Indian Assistant Secretaries, etc., are eligible
to occupy unorthodox quarters irrespective of the fact whether they are
living in orthodox or unorthodox style? If so, are Government prepared
to grant a similar concession to the ‘assistants' and clerks of the Govern-
ment of India?

(c) Did Government receive any application from the clerks cof thz
Government of India for unorthodox accommodation in Blmla, and if so,
what reply was given to the applicants?

The Honourable 8ir Bhupendra Nath Mitra: (a) The Indian clerks’
quarters in Simla cannot be classed as either orthodox or unorthodox; they
are suitable for use by both classes.

. (b) Assistant Secretaries are eligible for officers’ houses, the design of
which is, as a rule, suitable only for those living in unorthodox style.

(¢} No such applieation can be traced.

ProvisioN oF UNORTHODOX QUARTERs 1IN DELHT For JUNIOR INDIAN
CLERKS.

1155. *Mr, 8iddheswar Prasad Sinha: (a) Is it a fact that Indians
who are in receipt of n salary of less than Rs. 225, although they are accus-
tomed to an unorthodox mode of living, are not allotted unorthodox
quarters in New and Old Delhi? If not, why not?

(b) Is it a fact that Anglo-Indians, although in receipt of salary of
Rs. 160 and below, are given preference over Indians sccustomed to an
unorthodox mode of living? 1f so, why is this distinction made?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). No, Sir.

ANOMALIES IN THE R EVISFD RULFS FOR THE ALLOTMENT OF (QUARTERS
IN New DernI.

1156. *Mr, Siddheswar Prasad Sinha: (@) Is it & fact that there are
manv anomalies existing in the revised rules regarding the allotment and
conditions of occupation of quarters i New Delhi, although these ryles
claim, to be statutory rules. If so, what steps have been taken.to remove

those anomalies?
A2
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(b) Is it a fast that Indianms, certified by the Heads of Departments
to be living in en unorthodox style, were turned out of such quarters
owing to certain anemalies in the revised rules regarding the occupation
of clerks’ quarters at New Delhi, although some of them were ocoupying
those quarters for the last two or three years?

(c) If the answer to part (b) is in the affirmative, do Government pro-
pcse 10 give compensation to such olerks?
The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) Certain clerks had to vacate unorthodox quarters under the rule
which provides that o clark who hag previously occupied an orthodox quarter
cannot hold a lien on gn unorthodox one. No anomaly is involved,

(c) Does not arise.

QUANTITY OF BEEF IMPORTED FOR THE ARMY DURING THE LAST FIvE
YEARS.

1167. *Mr. Biddheswar Prasad Sinha: Will Government be pleased
to state the quantity of beef they have imported from other countries for
military food yearly during the last five years? .

Mr. G. M. Young: No fresh beef hus been imported. Approximately
56 tons of tinned beef were imported during the year 1924-25, 85 tons
during 1925-26, 57 tons during 1926-27, 116 tops during 1927-28 and 47
tons during 1028-20.

QuaNTITIES OF DRIED MEAT, HIDES, AND BLOOD CARRIED BY INDIAN
RAILWAYS DURING THE LAST FIvE YEARS.

1158. *Mr. Siddheswar Prasad Sinha: Will Government be pleased
to state the quantity of the following articles carried yearly from one
place to another during the last five years by Indian Railways:—

(i) dried meab,
(ii) hides, and
(iii) blood?

Mz, P, B. Rau: I regret the information asked for is not in the posses-
#ion of Government.

QUANTITIES OF BONES, AMMONIA, ETC., EXPORTED FROM INDIA DURING
THE LAST FiIvE YEARS,

1159. *Mr. Siddheswar Prasad Binha: Will Government be pleased
to state the quantity of the following articles exported yearly from
India during the last five years:—

(i) bunes,
(i) ammonia in different forms,
(iii) other articles that are used for mamures, and
(iv) articles of fodder such gs oil cakes, ete.? )
The Monourgble Bir George : The Hanourable Member is referred

to the ‘‘ Annual Statement of the Bea-Borne Trade of British Indis ‘", &
«copy of which is in the Library.
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Mr. 0. Duralswamy Alyangar: May I know, Sir, whether the Govern-
ment of India sent: uny memorandum to the Royal Commission on Agri-
culture to the effect that no export duty should be levied on manures that

nre exported from this country?

The Honourable Sir George Rainy: I don't think, Sir, thai that arices
from myv answer which is purely a question of figures.

REDUCTION IN THE ENGINEERING ESTABLISHAMENT oF NEW DELHI.

1160. *Mr, Biddheswar Prasad Sinha: Is it intended that the estab-
lishment of the Executive and Assistant Engineers in New Delhi will be
conridernbly reduced on completion of the comsiruction work of New
Delhit

The Honourable Sir Bhupendra Nath Mitra: The question of the estab-
{ishment required for the public works in New Delhi after the completion
of the New Capital is at present under the consideration of Government.

NumBer or MEMBERS OF EAOH COMMUNITY EMPLOYED A& ENGINBERS
IN THE PuBLICc WoRKS DEPARTMENT, DELHI.

1161. *Mr. Siddheswar Prasad Sinha: (a) Will Government be pleased
tn state the number of Executive and Assistant Engineers, including
temporarv Assistant Engineers, on the roll of the Delhi Public Works De-
partment, showing separately the communities to which they belong?

(b) Is it a fact that an Executive Engineer was taken on deputation
from a Local Government in or about the beginning of the current finan-
cinl vear? If so, to what community did he belomg?

(¢) Was that community represented in that service in excess of the
authorised proportion laid down by the Government of India? If so,
what were the reasons for his employment ?

(d) Are Governinent aware that there is a great discontent prevailing
in the community not proportionately represented in the aforesaid service?

The Honourable Bir Bhupendra Math Mitra: (1) 7 Executive Engineers,
including 8 Sikhs, 3 Muslims, 1 Hindu and 1 Christian. 7 Assistant Engi-
neers, inclnding 1 8ikh, 3 Hindus and 8 Christians.

(b) Yes. Muslim.
() No definite proportion in presoribed.
(d) Government have no information.

ABOLITIOR OF THE WESTERN CIRCLE OF THE RATLWAY MamL SERVICE.

1162, *Mr. Muhammad Ismail Xhan: (a) With reference to the reply
given in the last Assembly to Mr. N. M, Joshi regarding sbolition of the
Railway Mail Service, Western Circle, will Governthent be pleased to state
whether it is a fact that the abolition of the Railway Mail Service, Western
Circle, wans u result of the Ryan Committee Report, wherein it was stated
ibat the abolition of the Railway Mail fervice will result in net savings
2f Rs. 81,260 annually?
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. (b) Will Government be pleased to lay on the' table a statement show-
ing what savings have been effected by the abolition of the Western Cirole?

(¢) Is it a fact that, instead of savings, there has been an increase in
oxpenditure due to clerks being transferred from Poona to Bombay and
Madras on a higher scale of pay? '

The Honourable 8ir Bhupendra Nath Mitra: (a) No. As already stuted
by the Honourable Mr. McWatters in reply to the question referred to,
the re-organisation was based on administrative rather than financial reasons.
The figures quoted in the Posts and Telegraphs Committee’s Report were
only a tentative forecast of the ultimate possible saving as a result of
the abolition of all the R. M. 8, Circles.

(b) The abolition of the R. M. 8. Western Circle is only a part of the
weneral schume, and it is not possible at present to say definitely  what
savings will accrue from each item of the scheme considered separately.

(¢) There hus been some increase in expenditurc due to the causes
mentioned by the Honourable Member, but Government are not yet in
a position to say whether this will not be more than counterbalanced by
economies in other directions which will ultimately result by the adoption
of the scheme.

EXPENDITURE INCURRED FOR: BONUSES AND TRAVELLING ALLOWANOES
IN CONNECTION WITH THE ABOLITION OF THE WESTERN AND FASTERN
CIrcLES oF THE RAILWAY Ma1r SERVICE.

1168. *Mr Muhammad Ismail Khan: (g) Will Government state the
amount which has been spent in connection with the abolition' of the
Western and Eastern Circles of the Railway Mail Bervice in the shape of
bonuses and travelling allowances in connection with the tramsfer of
officers and clerks to Bombay, Madras and Nagpur, and from Calcutta to
Patna and Lucknow?

(b) Will Government state the approximate cost of the abolition of the
Northern Circle in connection with bonuses to: clerks and travelling allow-
anoes to officers and clerks to Lahore, Lucknow and Karachi?

(c) Is it a fact that clerks of the Northern Circle, on their transfer to
Lahore, Lucknow and Karachi, will get increments on account of going
to & higher scale of pay? If the reply is in the affimative, will Govern-
ment state the annual expenditure that will be incurred on this account?

Mr. H. A. SBams: (g) Beparate information in respect of officers and
clerks only is not available, but will be collected and furnished to the
Honourable Member in due course.

(b) The approximate cost on account of bonus and travelling allowance
amounts to Rs. 4,700 and Rs. 4,170, respectively.

~ (€) Tt is a fact that ‘rule 22 of the Fundamental Rules, u_nder which
the pay of these clerks, when brought on to the higher scale, will be fixed,
will give them some increase of pay, the approximate annual cost of which
will be Rs. 2,840,
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ReMOVAL TO KARACHI OF THE HEADQUARTERS OF THE “ K ' Division oF
' THE RAILWAY MAIL SERVICE.

1164. *Mr. Muhammad Ismail Khan: Will Government be pleased to
-state whether it is under contemplation to shift the Railway Mail Bervice,
“*K'" Division headquarters to Karachi? Will Government please state whut
extra expenditure this proposal will involve?

Mr. H. A. 8ams: The answer to the first part of the question is in
the affirmative. '

As regards the second part of the question, it is not possible, at present,
to say what, if any, extra expenditure will result from the change.

Mr. Jamnadas M. Mehta: Will not Sukkur be more convenient and
-economical than Karachi, as it i« in the centre, and will it not be less
-contly ?

Mr. H. A. Sams: No. My information is that Karachi’ will be more
«convenient.

Mr. Jamnadas M. Mehta: And also economical?

Mr. H, A, S8ams: 8o far as economy is concerned, we¢ cannol say at
present until the whole scheme is worked out.

Mr. Jamnadag M. Mehta: Will Government enquire into the comparative
economy of the two places, and if they find that Sukkur is more economi-
cal, will thev substitute Bukkur for Karachi? '

Mr, H. A. Sams: I will make an enquiry, but I cannot undertake to
substitute Sukkur for Karachi,

TRANSFER TO THE JURISDICTION OF THE RAILwWAY MAIL SERVICE OF
CERTATN PosTarn Drvisiowns.

1165. *Mr. Muhammad Ismail Khan: (2) Is it a fact that, in 1908 and
1904, the whole of the Railway Mail Service of Sind, Baluchistan, and the
Punjab was under one officer, who was then the Buperintendent, Railway
Mail Service, Punjab Division?

(b) Is it also a fact that the Railway Mail Service, ‘M’ Division, was
placed under the Postmaster-General, Madras, in 1920 and that both these
divigions were again placed under the control of the Deputy Postmasters-
Qeneral, Railway Mail Service, Northern and Western Circles?

(¢) Will Government be pleased to state the reasons why these divisions
were again transferred to the jurisdiction of the Railway Mail Service?

Mr. H. A. 8ams: (a) Yes. The Superintendent, Punjab Railway Mail
‘Bervice Divigion, was then under the control of the Postmaster-General,
{Punjab.

(b) Yes, the Railway Mail Service, ‘'M'’ Division, was placed under the
Postmaster-General, Madras, in 1920 as an. experimental measure, and
‘both this and the Punjab Division referred to in part (a) of this question
were transferred to the jurisdiction of the Railway Mail Bervice in 1921
and 1907, respectively.
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(c) The Punjub Division Railway Mail Service was transferred to the
Inspector General, Sorting, Northern Circle, on the creation of that post
in 1907 on the re-organisation of the Railway Mail Bervice in four Circles,
each ufider an Inepector General, Sorting, as a consequence of the policy
of placing all Railway Mail Service work in India under these officers. The
Railway Mail Service, ‘M’ Division was retransferred to the Deputy Post-
master-General, Western Circle, in 1921, on the expiry of the experimental
period (for which it had been placed under the Postmaster-General, Madras),
in the interests of homogeneity and co-ordination, as it was not considered
administratively advisable to have a single Division of the Railway Mail
Service organised and controlled on different lines from all other Railway
Mail Serviee Divisions in India.

SUB-LETTING OF CONTRACTS BY REGIMENTAL CANTEEN CONTRACTORS.

1166. *Xhan Bahadur Sarfarax Huasain Xhan: (a) Will Government be
pleased to state whether the sub-letting of his contract by a regimental
canteen contractor is permissible either in part or in entirety to sub-contraec-
tors with or without the knowledge or sanction of the Officer Commanding
& regiment?

(b) Are Government aware that such sub-letting of contracts is rife om
a very large scale in the British troo‘fs of His Majesty’s Forces—the Army
circulars on the subject notwithstanding?

(¢) Are Government awsare that more than one contractor holds contracts
for more than one regiment, in fact, in certain cases a contractor holds con-
tracts of as many as six to eight regiments?

(d) Are Government aware that, although the authorised rate of rebate
is Rs. 8-4-0 per head, a number of contractors are charging as much as
Rs. 4 to Rs, 9 per head in proportion to the number of branches sub-let,
such as wet canteen, supper-bar, bakery, tea, etc.?

(¢) Are Government aware that there are cases in which the contractors
have redeived as friuch as Rs. 25,000 on account of advance, in a lump
sum, oh account of rebate for branches of the contract sub-let?

Mr. G. M. Young: (a) No, Sir. It has never been the intention of
Government to permit sub-letting, but before September, 1928, the regu-
lations on the subject could be interpreted to théan that sub-letting was-
permissible under certain conditions. The rules have sihce been made
clear, and the ititentiofi has beeti explained to all Commanding Officets.

(b) Certain complaints of sub-letting have been received, but, with two
exceptions, they referred to periods before September, 1928. One of the
exceptions is under investigation, and the other was rectified in December,
1928.

(o) Government arc aware that some contractors hold contracts for
more than one unit, but this does not imply that they sub-let their con-
tracts.

(d) There is to standard rate of rebate. The tate is artanged mubually
betweeti cotitracting parties, with ihe apptoval of the General Officet Com-
manding-ih-Chief, ' -

(¢) The answer is in the negative.
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SuB-LRTTING OF CONTRACTS BY REGIMENTAL CANTEEN CONTRACTORS.
1187. *Khan Bahadur Sarfaraz Hussain Khan: (a) Are Government

aware that, n short while ago, in a Cantonment (Ambala) a sub-eontractor
memonalised the Officer Commanding to the effect that the contractor had
taken on snother sub-tenant on payment of a large amount of rebate, and
had refused to refund the balance of advance still due to the ex-sub-tenant?

(b) Are Government aware that this sub-tenant had his case represented
to the Commanding Officer concerned through a. British ex-officer, and that
the Commanding Officer informed the aggrieved party that, in this parti-
cular cage, “‘sub-letting was provided for in the original agreement made
with the contractor hy his predecessor, and he was therefore helpless in
the matter'’?

(¢) Have Govermment ever had an inquiry to investigate into this
state of affairs?

(d) Do Government now intend to inquire into this matter with a view
to put it on o satisfactory footing in future?

Mr. G. M. Young: Government have no information about the parti-
cular case to which the Honourable Member refers, nor, in view of the
very clear instructions on the subject that have recently been issued to
all Commanding Officers, do they consider that any general inquiry is
necessary.

RECOMMENDATIONS OF THE MCALPIN COMMITTEE APPOINTED TO REVISE
THE SALARIES OF THE STAFF OF THE BENGAL SECRETARIAT AND THE

Carcuvrra Hiaw Courer.

1168. *Mr, N, C. Ohunder: () Are Government aware that a Committee
waa appointed by the Government of Bengsal in 1921 to revise the salaries
of the Bengal Secretariat staff?

(b) Was the said Committee also asked to report on the revision of the
salaries of the staff of the Calcutta High Court?

(¢) Is it « fact that the said Committee recommended, having regard
to the then existing economie conditions, an increment of 60 per cent. in
respect of the pay of the staff of the Bengal Becretariat and other offices,
end an increment of 12} per cent. only in the case of the staff of the
Calcutta High Court?

(d) If so, will Government be pleased to state the reason for this differ-
ential treatment? .

(e) Will Government be also pleased to state for what special reasons
the Government of Indis sanctioned for the Calcutta High Court staff an
imerement of 12§ per cent. only, although in the Bengal Secretariat and
other offices a 80 per cent. increase was given?

_(f) Is it not o fact that the same rates of pay existed for the Calouttn
High Court staff as for the Bengal Becretaniat staff before 1919?

(9) Is it o fact that the Calcutta High Court strongly protested against
the recommendations of the McAlpin Committee, so far as they rclated
to the staff of that Couth? '

(k) If 80, will Government state what and why any particular action
was taken by the Government of India in the matter?
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The Honourable Mr. J. Orerar: With your permission, Sir, 1 propose
to reply to questions Nos. 1168 to 1178 together. The information asked
for is being collected nnd will-he furnished to the Honourable Member
when ready.

RESOLUTION OF THE BENGAL LECISLATIVE COUNCIL ON THE RRCOM-
MENDATIONS OF McALPIN COMMITTEE.

11169. *Mr. N, 0. Chunder: («) Are Government aware that a Resolution
was passed by the Bengal Legislative Council at its sitting of the 6th
September, 1921, recommending to Government the grant to the High
Court ministerinl staff of the same standard of pay and status as that
suggested by the McAlpin Comimittce for the Bengal Becretariat?

(b) Will Government be pleased to state whether a eopy of the Resolu-
tion, with the views of the Government of Bengal thereon, was duly for-

warded to the Government of India?

(c) If so, will they be pleased to state what action was taken by the
Government of India in the matter? paoo s o

(d) Will Government be pleased to lay on the table a copy of the corres-
pondence (if any) that has passed between the Government of Bengal
and the Government of India on the subject of the revision of the pay
of the ministerial staff of the Calcutta High Court ariging out of the
recommendations of the said Committee or otherwise between the years
1921 and 19287

PAY OF THE STA¥YF 0F THE Carcurta HicH Courr.

!1170. *Mr. N. 0. Chunder: («) Will Government be pleased to state
whether it is a fact that the pay of the staff of certain offices under the ad
ministrative control of the Government of India, located in Caleutta, was
revised during the last six vears with the result that the staff of those offices

enjoy a much better scale of pay than that of the staff of the High Court,
Calcutta?

(b) Will Government be pleased to state what principle was followed
by Government in putting the staff of those offices under the Government
of India on s better scale of pay than that of the High Court staft?

(c) Will Government bé pleased also to state why the same principle
could not be followed in the case of the staff of the Caleutta High Court?

PAY OF THE MINISTERIAL STAFY 0¥ THE CArcuTTA H1oH CouRrr.

$1171. *Mr, N. 0. Ohunder: (a) Will Government be pleased to state
whether it is a fact that the High Court has recently submitted proposals
to the Government of India for bettering the prospects of the ministerial
staff of the High Court?

(b) If so, what orders have been passed by the Government of India
in the matter? ' '

(¢) If no orders have yet been passed by the Government of Indis,
will Government be pleased to state at what stage the matter is at pre-
sent and when the orders of Government are likely to be' passed?

+ For answer 1q this question, see pnswer to tiu_elt-ion No. 1168
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PrororrioN oF HIGHER T0 LOWER GRADE PosTs IN THE CALCUTTA Hiawu
' Courr. '

$1172. *Mr. ¥. O, Ohunder: (o) Is it a fact that the Caloutta High
Court recommended in March, 1920, the following proportion of higher
grade posts to the lower grade posts?

Higher grade. Lowar grade,
Judioial Department . . ‘ . 26 70
English Office e e 16 27

(b) Is it & fact that the proportion of the higher grade posts to the
lower grade posts was reduced as follows in 19287

Higher grade. Lower grade.
Judicial Department . 10 86
English Office . . . 11 34

PaAY or THE MINISTERIAL STAFF OF THE CaLcuTtTA Hien CourT.

11173, *Mr, N, O. Chunder: (¢) Are Government aware that the High
Jourt Retrenchment Committee, appointed in 1928, recommended & reduc-
tion in the pay of the ministerial staff on the Appellate Side of the Calcutta
High Court, and thus deprived them of the bemefits offered by the McAlpin
Committee in 1922?

(b) Will Government be pleased to state whether such recommenda-
tion was covered by the terms of reference of the said Coramittee?

SHORT NOTICE QUESTION AND ANSWER.
PUROBASE BY GOVERNMENT OF THE TANJORE DisTrRror BoArRp RaiLway.

Mr. A. Rangaswami Iyengar: With your permission, Sir, I beg to put
the following short notice question. Will Government be pleased to state:
(@) whether they have taken any and, if so, what steps for buying

over the lines of the Tanjore District Board; and
(b) whether they have made any and, if so, what provision in the
budget for the coming year for the purpose, and whether they
will afford the Board and the people of the district suff-
cient time and opportunity to consider the terms and condi-
tions as now proposed, and not fix a time limit before the

end of the present year?

Mr. P. R. Rau: (a) It has been arranged that the ownership of the
Tanjore District Board Railway will be transferred to the Governmeng
of India with effect from the lst April, 1829, on certain conditions which
have been agreed to by the District Board. I am sending the Honourable
Member a copy of the correspondence with the Government of Madras,
which states the position in detail, and am also laying a copy on the table
of the House. '

" + For ‘answer to this question, see answer to question No. 1168.
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(b) No provision has heen made in the budget for 1929-80 on this
account. No cash transaction is involved, and the arrangement merely
means an adjustment in the accounts of the undertsking. Government-
have had no information as to the terms in which the Government of
Mudras -have communicated their orders to the Tunjore . Distriot Board,
but so far ns they are aware, there is no question of a time limit. Since
in the terms of the present arrangements are included all the conditions
on which the Tanjore District Board agreed to part with the Railway,
there does not seem to be any necessity for further consideration of prin-
ciple, but if the Tanjore District Board with to make any particular sug-
gestions as to the detailed arrangements, they will be fully considered by
Government, even if they are received after the beginning of the next
financial year, from which the transfer is to take effeot.

No. 2033-Ry.
GOVERNMENT OF MADRAS.

PUBLIC WORKS AND LABOUR DEPARTMENT,
From

C. A. Bovrim, Eaq., 1.OB,,
Becretaty to the Government of Madras.

ll‘o
The Becretary,
Railway Board,
New Delhi.
Dated Fort St. George, the 28nd November 1528.
Tunjore District Board Railway—Merging of the District Board Capital in that of
! the South Iadl‘agnm)’?ai lway Undertaking.
}
BiR,

In continuation of my letter No. 384-Ry., dated the 23nd Febrmary, 187, 1 am
directed to forward a copy of letter No. R. C. 3267/D. B. of 24, dated the 4th October,
1826, from the President, District Board, Tanjore, together with the District Board's.

resolution expressing its willingness to part with its Railway fubject 4o certain condi-
tions.

I have the honour to be,

B,

Your most obedient servant,

8d. .
for Becretary to Government.

From the President, Diatrict Bl;a‘rd, Tanjore, No, B C. 2267/ D.B. of 1934, dated jth
' October, " 1988.

In contizuwtion of letter R. €. No. 3067 D. B. of 1004, deted the Slet January, .
1927, T have the hom:l"’fb forward herewith a copy of the Distriet Bowsd's Resolution:
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No. TV-12, dated the 20th Beptember 1988, expressing the Board's willingness to part
with its Railway on the following conditions :

(1) that the capital expenditure on the Railway be brought into the account of
the Sou.l.ﬂu Indian Railway Company undertaking as capital of the District
Board, and be ranked equally with the Becretary of Btate’s capital and the
South Indian Raeilway Company's ordinary capital for the purposs of divi-
dends, with the guarantee of & minimum dividend of per cent. per

annum,

(2) that the Tirutturaipundi-Agastiampalli line be extended us far as Point
Calimere,

(3) that none of the existing stations on the Railway be closed without the consent
of the District Boerd, and

(4) that the stations the opening of which has so far been sanctioned by the
District Board be opened as early as possible,

The main reason which has ultimately prevailed with the Distriot Board in getting
-over its objection to the handing over of}r the Railway to the Government is its anxiet;
to see the ihilway extended to the South from Arantangi to Manamadurs which while
opening up that portion of the country, will also serve as an additional chord line. It
is, therefore, urged that the Government will he plessed to immediately take up the
\;lork o:d extemsion from Vedaraumion to Point Calimere and from Arantangi to

anamadura, '

Kxtract of the proceedings of the Tunjore Diatrict Board wed at ita meeting held
on Saturday, the 29th September, 1928,

PRESENT,

M. R. Ry. Rao Bahadur A. T. Pannir Salvan Avl., Bar,-at-law, Pniidmt_ Dt. Board,
Tanjore and others.

IV-12. Co dence ending with this office letter No. R. C. 3267 D. B. of
1024, dated 3let January 1027, forwarding to Government a copy of the Distriot Board's
Resolution No. VII-1, dated the 20th January, 1827, resolving that the Board might
adhere to its original view that it would be in the interests neither of the public nor
of the Board for the Government to take away the Mayavaram-Arantangi line from
the ownership of the Board and that if the Government should persist in their view
that the Mayavaram.Arantengi line should be taken over on the score of that line
having to be converted into a main line, the railway line might be handed over on
-oertain conditions.

Proposed by Mr. N. R. Baniappa Mudaliar that the Board is agreeable to parti
with its Railway on the followin%pcunditiom: : narine

(1) that the capital expenditure on the Railway be brought into the account of
the South Tndian Railway Company undertaking as capital of the Dis.
trict Board und should rank equally with the Becretary of State's capital
and the Bouth Indian Railway Company’s ordinary oa;{hl for the purpose
of dividends (i.e)) the District Board will receive on its capital an annual
return at the same rate as the annual return which the BSouth Indian
Railway Company receives from its ordinary capital with the guarantee of a
minimum dividend of 3} per cent. per annum,

(2) that the Tirutturaipundj-Agastiampa]li line is extended as far as Point
Calimere,

(3) that none of the existing stations on the Railway are closed withont the
consent of the DiltricbgBoard, pud :

(4) that the stations the opening of which has so far been sanctioned by the
District Board ere opened as esrly as possible. v

Beconded by Mr. B. Bubramsnia Ayyar.
Resolution—Carried.
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No, 2671-F.
GOVERNMENT OF INDIA.
RAILWAY DEPARTMENT,
(Raruway Boaeb.)
- Dated New Delhi, the jth February 1729
o .
The Becretary to the Government of Madras,
Public Works and Labour Department.
Transfer of ownership of Tanjore District Board Railway to the (fovernment of India.

S1m,

I am directed to roply to your letter No, 2033-Railway, dated the 22nd November,
1828, communicating the resolution of the District Board of Tanjore expressing its
willingness to part with its Railway subject to four conditions, of which the last three
relate to certain minor points which were not included in the offer made by the Govern-
ment of India to the District Board.

2, The Government of Indin have no objection to these conditions, and I am
directed to convey sanction to the transfer of the ownership of the Tanjore District
Board Railway to the Government of India, with effect from the 1st April 1829, on
the following conditions :—

- (i) The capital expenditure on the railway on the 1st April, 1928, will be brought
into the accounts of the Bouth Indian Railway uncierl.aking as capital of
the District Board, ranking equally with the Secretary of Btate's capital
and the Bouth Indian Railway Company’s ordinary capital for the purposes
of dividends; the District Board will receive on its capital the return
which the Bouth Indian Railway receives on its ordinary capital, with the
guarantee of a minimum dividend of 3} per cent. per annum.

(ii) The District Board will not part witlr its interest or any portion of its
interest in the South Indian Railway line except to the Government of
India. The District Board will be under no obligation to sell its interest
in the line at any time, nor will the Government of India be under any
obligation to buy it; but if they mutually agree to a transfer of the
interest in the line to the Government of India, the terms of the transfer
will ordinarily be based on the average return received during the three
preceding years by the District Board on its capital, as contrasted with
. the rate at which the Government of India is bhorrowing at the time of
purchase. For example, if the average return to the District Board had
been T per cent., and the Government of India rate of borrowing 5 per
cent. the purchase price will he the equivalent of 1 2/5ths of the capital of
the District Board.
. Instructions have been issued for the carrying out of the adjustment in accounts
) consequent on the transfer, and for the payment, in duc course, of the
dividends due to the District Board.

3. The Government of India are addressing the Agent, South Indian Railway, on
the question of the extension of the Tirutturaipundi-Agastiampalhi line to Poiny Calimere
and are instructing bhim to pay due attention to the wishes of the District Board with
regard to the other two matters, namely, that none of the existing stations on the railway
are closed withont the consent of the District Board, and that the stations, the opening
of which has so far Leen sanctioned by the District Board, are opened as early as
possible.

4, In view of the fact that the District Board have not said anything about the
funds spent by them on the Mayavaram-Tranquebar Railway, it is presumed that they
desire that the amount should be returned to them with interest thereon. I am to
request that the Government of India may be informed at an early date whether this
presumption is correct.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been received
from the Becretary of the Council of State: ’

“I am directed to inform you that the Council of State have, at their meeting
held on the 18th March, 1028, , without any amendments, to the Bill further to
amend the Indian Tariff Act, 1804, for certain purposes which wss passed by the
Legislative Assembly on the 6th March, 1029." - .



THE INDIAN FINANCE BILL—contd.

Mr, President: The Houss will now resume further discussion on the
motion that the Finance Bill be taken into consideration.

My, Jamnadag M. Mehta (Bombay City: Non-Mubammadan Urban):
Sir, yesterday I wus stating that, even if you left out of consideration the
larger political issuc, it was impossible for any sclf-respecting eleoted: Mem-
ber to support the consideration of the Finance Bill, and I wish to show
that from the Honourable the Home Member down to the Foreign Secretary,
every Depurtment has worked in defiance of public opinion, and therefore
descrves no funds. T forgot to include the Secretary of State for India, but
as the time is short, I will include him in the copsideration of the
Honourable the Hotue Member's Departinent, and deal with both of them
together, hecause T think it will be admitted that, so far as the Secretary
of State for India is concerned, the Honourable the Home Member is more
‘neur to him than any ‘other Department of the Government. Three ques-
tions arire, even if we casually consider the ‘Secretary of State and the
Honourable the Home Member, namely, firstly whether freedom is broaden-
ing from precedent to precedent in this country, secondly, whether the
personal liberty of the subject is at all secure, and thirdly, whether Govern-
ment are doing sll they can to promote the general political advancement
of the people of this country, and the answer to all these three questions
will unfortunately be in the negative. Freedom is not advancing in this
country. The personal liberty of the subject is still dubious and, as regards
the political advancement of the people generally, the Government are doing
all they ean to retard it, instead of advancing it. Take the question of the
liberty of the subject first. Is the personsl liberty of the subject absolute?
Can anybody in this country feel recure that he will not be clapped into jail
without being given an opportunity of defending himself?  8ir, personal
liberty, this elementary right of every citizen in o civilized Government,
still remains to be established and placed beyond doubt. Today every one of
the 88 crores of people in this country has his liberty in the hollow of the hand
of the Honourable the Home Member and the Secretarv of State for India.
No person is safe. Fromn Mahatma Gandbi, downwards to the humblest
individual like myself, no individual in this country ¢an say, here ia a govern-
menl under which T shall not be taken into custody without being prose-
cuted. This elementary right which everv civilised government ought to
have ns the foundation of its government is wanting in this country, and
far from that right becoming more established every day, this week or next
week, one more fetter is to be forged for limiting that right or such of it as
exists, or to make the fetters more fierce and more definite. The question
of the detenus is almost now an eternal queation. Our countrymen in
Benenl are more unfortunate than other provinces and the arrest and custody
of individunlr, without showing any reason, without bringing them to an open
trinl has censed to arrest any attention. '

Mr. X. Ahmed (Rajshabi Division: Muhammadan Rural): They are no
longer in detention,

Mr. Jamnadas M. Mehta: My friend, vou know little. T will tell you
there are manv still, and if you agree with me I hope vou will vote with
me.. o ' o '
| (2188 )
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Mr. K. Ahmed; No.

Mr. Jamnadas M. Mehta: Now, in order that my Honouruble friend Mr.
Kabeer-ud-Din Ahmed may not be under any doubt, 1 shall quote from a
reply which the Honourable the Home Member himself has given to a
question put by my Honourable friend Mr. 8. C. Mitra regarding pernons
detained under Regulation IIT of 1818,

Mr. XK. Ahmed: Whet is the date?
Mr. Jamnadss M. Mehta: That is the 18th March 1920, It is not only
;P-to—d.ate. but almost yp to the second. Here is the reply, ‘Miven by the
onourable the Home Member to a question put by my Honourable friend
Mr. Mitra:
“I lay on the table & statement giving the names and dates of arrest of the persons
referred to in the Honourahle Member's t‘_unntion. T regret I cannot undertake to give
information about the places of detention.’

Then, Sir, follows a list in that statement supplied only day before yester-
dey, and I find that the number of the people who have been deprived of
their personal liberty without any trial is 48.

Mr. K. Ahmed: Very small.

Mr. Jamnadas M, Mehta: It is not oneor two . . . .

The Hoaourable Mr. J. Orerar (Home Member): May I point out that
the great majority of these come under a special category? They are Afghan
refugees, whose temporary detention is due to special circumstances.

Mr. Jamnadas M. Mehta: The question is whether there has been any
detention of any subject without trial. What is this plea of special circum-
stances? When you deprive a person of his liberty without bringing him
before a court of law, what difference does it make that you call thab action
special in one case and not special in another. What is the difference?

Mr. K. Ahmed: It has nothing to do with Bengal.

Mr, Jamnadas M. Mehts: It has got to do with Bengal. The number of
people who have been detained without arrest or trial is, as I said, 48 and
some of them have been detained for nearly ten years, and even more.
Now, here are three names. One is Santa S?ngh. another is Gajjan Singh
and the third is Dasaunda Singh.

Mr. K. Ahmed: They are not Bengalis.

" Mr. Jamnadas M. Mehta: I am not concerned with Bengal alone. 1 umn
for the liberty of the humblest citizen in every nook and corner of this
country, including the liberty of Mr. Kabeer-ud-Din Ahmed. Then, 8ir, so
far as the Indian States are concerned, the ex-Msaharajs Ram Singh of
Bharatpur has been under detention since the 24th November 1008, that is
26 vears,—a whole generation. (Cries of ‘“S8hame.’’) Then Chinga Khamka
Sana Chauba Singh of Manipur has been under detention for 11 years.
Then Ripudaman Bingh alias Guru Charan Singh, ex-Maharaja of Nabha,
since 22nd February 1928. Then there are 12 gentlemen from Burma who
have also been kept In custody for nearly u year and a half. The name of

" the first is Dulung Sinwa. T shall not read the names of the rest in order
to save time, but the last gentleman'’s name is 'NBao Tang, so that d#wrom
Burma we have 12 people who, #ér a vear and a half, have been kept umnder
custody without being brought to trial. Then comes » list of 80 more people
who have been kept under custody frem various dates, beginning from 16th
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July 1915, right up to the 18th January 1929. Well, ‘£4ir, 1 the Homourible
the Home Mgembel; proud of his achievements? Is he prepared to say that
any civilised government in times of peace can lock up in jail, or keep under
detention, people agninst whom you can prove nothing”? Has he not any
imagination to see that, if these 26 nominated official Members were clapped
into jnil from 1908, and kept there till 1029, the whole Empire would be
convulsed, would be shaken to its verv foundation? This would happen
even if n single Furopean were treated as you are treating the people in
this countrv. You remember an English girl, Miss Ellis, was carried away
by some frontier tribesman about six years ago, and from Rovalty down-
wards, the whole Empire immedintelv demanded thag this gir) should be set
at libertv and brought to India agnin. And all the machinery of this powerful
Government was brought into requisition to bring that young lady within a
few days back to her home. Even so, if the Honourable the Home Member
were really the Home Member of a relf-governing country, he would be
eplled upon, at the peril of his office, to produce within 24 hours people’ whom
be detains without trial in times of peace. And what is his master, the
Becretary of State for India doing? He seems to be one of the most
wonderful public officinls during recent times in any country. His ignorance
seems to be increasing with -his experience of India. (Laughter.) Ordi-
narilv o person learns as he grows old, This gentleman unlearns as he
grows old. (Laughter.) Well, Sir, only today in the papers we get a reply
which the Noble Lord, Earl Winterton, gave in the House of Commons.
Replving to Mr. Thomas Griffiths with regard to the number of persong still
detained under Regulation III of 1818, Earl Winterton referred to his reply
of December 8rd and eaid the number of persons detained was still six. The
Government of India were now considering the case of three. T have before
me the list supplied by his representative in.this country, in which 48 are
adwitted to be still detained under Regulation ITI.of 1818.

. The Horiourable Mr. J. Orerar: I must point out agnin that a large num-
ber of those detentions dateMfrom a date after the one referred to in the
reply quoted by the Honourable Member and were due. as I have already
explained, to certain occurrences which rendered it necessary for us to take
gpecial precautions in respect to our duties with regard to another State.

Mr. K. Ahmed: Thir is sub judice; we cannot refer to it at this stage.

. Mr. Jamnadas M. Mehta: He may make any exceptions, but let hir;'lﬂsﬂy
if the reply given is correct, that only six people are detained in custody
today under Regulation IIT of 1818.

" 'The Honourable Mr. J. Orerar: The reply clearly did not apply to the
cases of recent date to which I have referred.

Mr. Jamnadas M. Mehta: But why ehould they be excluded? Qan the
Honourable Member explain? T pause for a reply. Let him say why the
other cases should be excluded. .

The Honourable Mr. J. Orerar: The information given related, as I
understand, to matters as they stood on 3rd December. As I have pointed
_ont, these other cases are more recent. '

. Mr. Jamnadas M. Mehta: That is no explanation. Was the number of
cagses 6 when he gave the reply? I wish to know clearly whether on the
8rd Dccember.. when he gave the reply the number was 8? Will the
Honourable Member reply whether on the 8rd December the number wag 62
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The Honourable Mr. J. Orerar: The reply, if correctly reported, would
not be aceurate ns a statement of the present position, to which, however,
I do not understand it to apply. As I pointed out, a large nuwmber of the
cases referred to are dua to the special circumstances which occurred, owing
to disorders in n neighbouring State. T cannot state anything further on
that point, without going bevond what T am entitled to do in this House.

Mr. Jamnadag M. Mehta: How can that be true? Even on the 8rd
December it was not {rue, and the Honourable the Home Member ndmits
that it was inaccurate. Ts the Noble Lord ever aceuraie in matters that
matter? (Laughter and Applause.) The other day he tried to distinguish
between the arrest of Mahatma (tundhi and his non-arrest. When is an
arresy not an srrest? (Loughter) T am afraid, Sir, the way in which the
ropresentative in the British Parlinment for Indian affairs misleads the
worlill, ecither deliberately, or through colossal ignorance, is becoming a
scandal,' and if he: cannot state facts or truth when, ns an official, he is
ealled upon to reply, he should be packed off and should no longer hald the-
responsible position of Under Seerctary of State for India, which he has
doue evervthing to disgrace,

Mr. K. Ahmed: Why don't you vote monev enough {o appoint officers to
study faets, to give you true and accurate information?

‘Mr, Jamnadas M. Mehta: It is not mcrely a question of personal liberty
under Regulation IIT of 1818, There are other cases which are occurring
and the portents nre that belore long, the personal liberty of hundreds and
thousands may again be chollenged under the repressive poliey which is loom-
ing on the horizon. There is the case of Manoranjan Ghosh, member of the
A 1. C. C., Secretyry of the Khadi Board. who had gone to Bezwada on life
insurance business. He wns arrested in the middle of the night when in
high fever, beeauso the Simon Commission was to pass through Bezwada!
Bail was allowed after great difficulty. Now,.8ir, I do not want to dwell
upon this case much longer, as it may be said that it is sub judice, but the
way in which the personal liberty of the subjects, and even their safety, has
been attacked when the Simon Commission has been passing through this.
country does no credit to the Government responsible for it.

The Honourable Mr. J. Orerar: I do not think the Honourable Member
is entitled to cnter into the merits of an alleged arrest which he himself
suggests is sub judice.

Mr, Jamnadas M, Mehta: [ am not. I am speaking generally. I have
left that case after mentioning the facts. 1f vou wish to have a demonstra-
tion against the Simon Commission, you have not even that much freedom;
even though vou take the amplest care that, when the Commission is
passing, nothing untoward should happen. Only the day before yesterday,
T was told every lamp post contained a sepoy and every tree a soldjer, and
every available avenue or corner was guarded either by military or civil
police, when there was nob even a crow anxious to have a look nt the Com-.
mission. Not a single soul wants to see the Bimon Commission. In Bom-
bay when they arrived on their necond visit, they arrived like thieves in the *
night and were packed off to. Poona from the Bundur. Why this nervous-
ness? There may perhaps be some foundation for this nervousness, hecause
of astory which T heard 1ast vear, when the 8imon Commission first arrived
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in Indis 1 am told that some members of the Commission were staying
in the Westorn Hostel und when they were nbout to retire ut night, the
inokals in New Delhi began to yoll, and the memkers of the Commission,
not being familiar with conditions in this country. thought these were the
protestants who were coming in to attack them. (Laughter.) The juckals,
a8 we nll know, begin to yell and yell more ns midnight advances, and the
Commissioners thought the demonstrators were coming nearer and nearer
to the Hostel in order to nttack them. (Loaughter.) Some say that they even
ocoverod themselves with their bed-shects. I suppose this nervous fright has
begun from that day. Fvervwhere they are mistaking some shadow for an
object of dread and everywhere the liberty of the subject is interfered with.
fome people arc beaten with lathies; the 8imon Commission leaves n trail
of Ltlood whorever it goes, and has thus further trenched upon the liberty
of the public.

8ir, this is not all. The Arns Act is administered in a manner which
provents the people from exercising the right of self-defence. The Com-
misgioners who drafted the Indian Penal Code were very anxious to give
ample right of self-defence to the people, but today the Arms Act is worked
and administered in a manner which allows no liberty, execept to certnin
chosen people, to carry fire arms. How many hundreds of people dic
every year of snake bite, beeause they have not got any license for carrving
fire-arms. How many people’s lives would be saved if only they were
given licenses for fire-arms.  How many people nre attacked by  wild
smmals while passing through various jungles. All these lives could be
saved if only the Government would trust the people with more fire-
ATIS. bt ]

There is one case in Bombay where a request for firc-urms was refused,
in spite of the fact that the recommendation in favour of the applicant
came from people whom Government are delighted to honour. QOne Mr.
Nathalal Lalji is required in the course of his business to travel in some
parts of Gujerat which are infested with wild animals and robbers.

Mr. President: Order, order. The Honoursble Memter had put down w
question on the subject and that question was disntlowed. Now he is
bringing up this matter in another way. The Honourable Member kmows
that that is n provineial subject with which the Government of Indin have
nothing to do.

Mr. Jamnadas M. Mehta: That is perfectly true. Might, I, with your
permission, 8ir, say that the administration of the Anns Aect prevents the
public from defending themselves in cases of necessity.

Mr. President: A general statement to that effect has already been
made. T eannot permit the Honourable Member to go into details,

Mr. Jamnadas M. Mehta: With your permission, Sir, I will only say, &
Member of the Council of State, s Member of this Honourable House, two
Members of the Bombay Legislative Council, and several Justices of Peace
and Members of the Bombay Municipal Corporation recommended that Gov-
ernment should issue the licence, and yet, such is the suspicion, such is the
rigour with which this Arms Act is administered, that this individual,
although the necessity for giving fire-arms to him was proved heyond a
shadow of doubt, wns not allowed the license for u revolver.

B2
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[Mr. Jamnadas M. Mehts.]

Then, Sir, the third point i8 whether the Government are working for
the political advancement of the people. Sir, the one factor which will
create healthy political conditions is the promotion of harmony and peace
and goodwill amongst the various communities. Can it be said, Sir, that
this Government is doing all it can to promote this harmony ? Far from it.
On the contrary, in various parts of the country, the Local Governments are
crenting circumstances which drive the various races ever apart from one
another. In Bombay, Sir, recently one of the Honourable Members moved
a cut of Rs. 8,000, because one Government official, named Mr. Sanjung;,
was misusing his position as an Assistant to the Oriental Translator to write
to the Times of India, daily creating and widening the gulf hetween the
Hindux and the Muhammadang by quoting from rabid communal papers.
Why was no action taken against him under section 153-A, Indian Penal
Code? If ever the use of section 158-A was justified, it is in the case of the
Times of India where, under the eaption. ‘'Through Indian Eyes’, o daily
stream of poison is poured out in its columns dividing community from
community. The Government ofien take action against vernacular papers
which write rabid articles, but here is an assistant to the Oriental Translator,
n public servant, who misuses his position to make use of such rabid articles,
perverts them and adds his own personal venom and poison, so that any-
body who reads these articles in the Times of India must cdme to the con-
clusion that the Hindus and the Muhammadans of this country will never,
never unite. If the writing of Mr, Banjana is permitted, I would respect-
fully invite the attention of the Honourable the Home Member to the mis-
chief, the harm and the havoe which this w nhr is creating amongst the
communitiee.

Mr, M, Keane (United Provinces: Nominated Official): On a point of
order, Sir. Ys not this defamation, Bir, ngainst the individual who is
attacked? The Honournhle Momber is abusing his privilege by mn]nng
guch statements against an individual who has no power to answer him in
this House, and under the rules of debate, he is forblddon tn use language
‘which amounts to defamation. ,

Mr. Jamnadas M. Mehta: May I say, Sir, that the whole question was
debated in the Bombay Council, as T am debating it here. His name was
mentioned not once but several times.

Mr. J. A. Shillildy (Home Department ;. Nominated Official): On a point
of order, Sir. Is not this a provineial Rubjecf and shmﬂd n debate thereon
be permitted in this House?

Mr. Jamnadas M. Mehta: Sir, the fact is that Mr. Hotson, the Govern-
ment representative in the Bombay Council, not only did not assure the
public that such a thing would not be done again, but he virtually said that
he saw nothing objectionable in the writing. Now, 8ir, the Government of
India is either responsible for the goodwill, peace and harmony amongst
the various communities, or ib is not. If under their very eyes and nose a
statement of that kind is made in one of the provincial Councils on behalf
of the Government that they will allow a public servant to ude or misuse
his opportunities for the purposc of poisoning the publie life of this country,
the Government of India have no alternntive but to prevent this . . . .

The Honourable Mr. J. Orerar: No such statemient was mnclt.
Mr. Jamnadas M. Mehta: What statement ?
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The Honourable Mr. J. Orerar: The Honourable Member himself implied
that & Member of the Provincial Government had said that he did not intend
to interfere with nctivities intended to disseminate matter likely to arouse
racial dishamnony. That is not the purport of what the Honourable Mr.
Hotson said.

Mr, Jamnadas M. Mehta: I wish the Honourable Member was sure of
his facts before he stated them. Sir, here, in view of the Honourable
Member’s contradiction, it becomes necessary for me to point out what
happened. Sir, in view of the Honourable the Home Member's statement,
I am obliged to take the time of the House a little more than I originally
intended. Now, Sir, here is an article in the Indian National Herald, dated

the 2nd March 1929. This is what is stated:

““That Mr, Sanjana ias guilty of repeatedly violating the rules governing the
conduct of (Government servants is clear. One of these rules, let us repeat, says
distinctly that :

‘A Government servant may not, unless generally or specifically empowered by
the Local Government in this ballﬁf, communicate directly or indirectly
to Government servants helonging to other departments or to non-official
persons or to the Press any document or information which has come into
his possession in the courss of his public duties or has been prepared
or collacted by him in the coursa of those dutier, whether from official
sources or otherwise.'

Mr. Hoteon, in his reply to Mr. Majumdar's question tacitly ndmitted

The Honourable Mr. J, Orerar: ‘'Tacitly?"’
Mr. Jamnadag M. Mehta: Yes, ‘‘tacitly’’. I am readiﬁg that :

“tacitly admitted that Mr. Sanjana is the author of the contributions appesring in
tho T'tmes of Indin under the caption '‘Through Indian Eyes' us well as the notes

ing with communal matters in the ‘Current topics’ column nfnt-he same journal.
From the variety of extracts from vernacular journals quoted by Mr. Sanjana in his
articles, it is clear that he is making free use of the journals received in the office
of the Oriental Translator's Department, as well as of the materials prepared for
submission to the Qovernment, for his press articles. He quotes not only from the
obscurest. of obscure vernaculsr journals, but alse from journals in the Kanarese and
Telugu languages—languages of which he has ne knowledge, but articles which are
translated into English by the staff in his office. Is it permissible for a servant of
Goverament. to utilice thus the services of his office staff, as well ns documents which
have come into his possession in the course of his public duties?”

Is this in the public interest?

“Again, the Rules lay down that :

‘A Clovernment servant may contribute regularly to the press, but he must confine
himself within the limits of reasonable and temperate discussion, and- if
his action in the press is contrary to the public interest, the Local Gov-
ernment may withdraw his liberty to contribute’.” :

Now, Bir, I shall come to the question and answer in the Bombay Legisla-
tive Council. .
Mr. T. Gavin-Jones (United Provinces: European): Do not stop, go on.
Mr. Jamnadas M. Mehta: I will go on in my own way.

Mr. K. Abmed: Have vou not prepared vour thesis already?
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H! Jamnadas M. Mehta: The following ir #n extract from ‘the inter-
pellations in the Bombay Council regarding ‘‘Government servants and
confribution to the Press’: '

M N ..Uﬁfm.rm'm' (Sholapur City) 1 Will Government be plensed to state :

(@) whether {heir attention has been drawn to the leading article in the /ndiun
Nutiowal Herald of Novemlbwr 15ih, 1928, regrrding n Governrhent officer
in the Oviental Translator's Office constantly contributing to the Times
of Indin notea and articles under the heading ‘Through Indian eyes',
‘Curvent. Topic’ and these under the signature of ‘Hystericus’;

(&, whether ‘the rules permit Government officera to contiibute to the Press;
(v} whether Government have made any inquivies in the wbove maiter, and, if

sa, with what vesult; )
ted) the name of the officer;

(«) whether Government have issued to him any instructions v the woatier:

iy whether they will he pleased to place a copy of the winwe on the Joungil
Table 2"

"This is the ,replv given by the Honourable Mr. J. E. B. Hotson—
the Honourable the Home Member said it was not admitted—
to. the specific question ‘‘whether the rules permit Government ser-
vants to contribute to the Press'” the reply is * Yes'. The name
of the officer is admitted. And to the question ‘‘what instructions have
been issued'’, the answer is ‘No’. I will recommend the Honouruble the
Home Member to read the whole debate in the Bombay Council in order
to snve time and to sco whether the action of the Government of Bombay
does not amount to a condonation of the activities of Mr. Banjana.. ' The
whole Government voted against this eut which was moved with a view to
discournge the nctivities of Mr. Sanjana, What more do vou ‘want to show
that the Government is behind this svstematic, this deliberate, this continu-
-ous attempt to ereate poison between the various communities by a Govern-
ment officer who is paid for merely translating and supervising the transle-
tions of vernacular writings in his department?

Mr. T. Gavin-Jones: What has it got to do with the Finanee Bill?

Mr. Jamnadas M. Mehta: The whole of the Government of India comes
under review under the Finance Bill.

Mr. K. Ahmed: What nbout the daily allowance of the Swarajist Mem-
bers? That will also come under this.

Mr, Jamnadas M. Mehta: Sir, this is not merely an isolated case. Gov-
ernment are doing that in other departments also. 'I'ake the case of Mr.
Coatmou. I had put down a motion for the reduction of the grant of his
Department {o nil. Why? Because, Sir, anybody who reads this annual
_publication would think that some cousin of Miss Mayo was being employed

r the purpose of creating a difference between the various comrnunities in
Tndia. Tn his reference to the Simon (‘ommission, he tried to point out
that the boycott of the Simon Commission by the Mubammadans wss no
boyeott at nll.  On the contrary, it is supported by them.

Mr. J. Coatman (Directar of Public In?t)rmationj: What has that got to
do with Migs Muve? : S
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Mr. Jamnadas M. Mehta: Tt har everything to do. Anybody who iries
‘to ereate ill-will or disharmony between the various communities is a cousin,
-sec'nd. third or a hundred times removed: of Miss Mayo.

. Mr, K. Ahmed: Ex:ctly like the Nehru Report—is that not so—which
has broughi. into the country disunion, difference, disturbance, cte.?

Mr. Jamnadas M, Mehta: He hud the temerity to say that the only
prominent Muhammadan politician who objected to the Simon Commission
wis Mv, Jinnah. Wus he not present in this House when the motion of Lala
Lajput Kai regarding the hoyeott of the Simon Commission was carried,
when not Mr. Jinnah alone, but more than ten Members of the Assembly,
who were leading Mussalinan politicians, voted in favour of the motion?
fs not this o statement of fact? Mr. Coatman, Sir, might have his own
opinions, ot ix he ontitled to manufacture facts for his own purposes?

Mr. K. Ahmed: Owing 1o Ramzen (Rozah) holidav—that js » fnsting
day = we were all absent on that day,

Mr. Jamnadas M. Mehta: And yet when the Honourable the Home
Member is questioned anbout this, whether thir book, which is annually
published at Government. cost, has or has not got its approval, he says that
the Statute requires such a book to be placed before Parliament, showing
the material and moral advancement of the people of this country. Sir, it ia
1 Govermmient publieation. and the Government of Indin are responsible for
it.  The Government of Igdia pay for it; but when questions are nsked
about thoe contonts of the book, the Honourable the Home Member says
that the Government are not responsible.

The Honourable Mr. J. Orerar: May I correct the Honourable Member?
That i« not what. 1 said, T said that the Government of Indin did not
aceept responsibility for any particular expression of opinion contained there-
m. .

o
Mr, Jamnadas M. Mehta: What is the use of this evasive reply >—that
the Government of India do not take respongibility for any particular thing.
The Government of India are responsible for every bit of it, every line and
«evory letter. because they have paid for it.

» .
The. Honourable Mr. J. Orerar: Ccrtainly not.

Mr, Jamnadas M. Mehta: Who pays for it? I pay for it, and 1 say that
you xhall be responsible to me if you write wt iny cost; and it is the. Honour-
able the Home Member and the Honourable the Finance Member that must
control Mr.. Coatman’s activities. This book must be a record of facts and
truth, not u record of misstatements and misrepresentaniions, and n hook
for political propaganda on behalf of the bureaueracy. (Hear, hear.) Sir,
1 de soy that the aetivitics of this Department are beecoming an eve-sore to
¢very man in this country.

Then. Sir, there is one more thing about this Home Departnient with
which T shall conclude my reference to that Department. 1 take it that
the Honourablo the Home Member is responsible for distributing
Re. 79,000, which is included in the budget of this vear, for the various
news agencies.

The Honourable My. J. Orerar: For what?
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Mr. Jamnadas M, Mehta: For news agencies. He will buy such tele-
grams from news agencies as he hkes, give them such facilities as he likes,
ond withhold help fromn such ogencice o he does not like. Now, Sir, I
want to know if the taxpayer in this country is to be saddled  with
Rs. 79,000, if it is to be spent after propaganda of a particular type. I have
in my hand a statement showing that the Government are spend.
ing Rs. 79,000 for giving facilities to some news agencies. These
agencies have the privilege of using the trunk telephone without
making any payment. May Iknow, BSir, what will be the annual
amount that would have to be paid it a pnvat@ individual wanted to
use the trunk telephone in the way in which these news ngencies are
using it? Then the other privilege of the news agencies is—of course ex-
cluding the Free Press—a railway first class pass granted by the Railway
Bonrd, the privilege of booking certain classes of Press telegrams.
at the ordinary rates, for the purpose of payment, when they
are treated, for the purpose of transmission, as express telegrams. The
ordinary rate for Press messages is 8 annas per 48 words while the express
rate is Re. 1. Certain confidential telegrams, as indicated in the Telegraph
Guide, are booked at ordinary rates and treated as express telegrams. I
am sorry the Honourable Member, Sir Bhupendra Nath Mitra, is not here,
otherwise he might have enhghtened me; but my point is thal so far as
Government patronise news agencies, t-hey must do it with impartiality.
I do not wish to deprive any news agencies of any facilities that they may
be enjoying today. XLct them have the facilities by all means; but if there
is any other news agency which is catering todhe public, and if it applies
for facilities of a similar character, the Government should not refuse to
grant them. The only Indian nhews ngency in this country is the Free
Press of India. It has a paid up capital of a lakh of rupees and distinguished
Indian gentlemen are its Directors. 1f any news agencies are to be supplied
with specinl concessions .

Mr. President: Order, order. I have been carcfully listening to the
speeches of Honourable Members on the Opposition Benches, and I am
bound to give a warning to them that, if they go on at this rate they must
be prepared to sit till the middle of April.

Mr. Jamnadas M. Mehta: I am entirely in your hands, Bir, but I have:
rnmk- ongngomentﬁ after the 28th March relying n the Governm.ept state-
ment that their last day would be the 28th {Tn,rch And hOW' oan they sit
on after that date?

The Honourable Mr, J. Orerar: Sir, the Govemmant have mnde no such
statement and we consider it necessary to'sit.

Mr. President: A similar request has been made by some other Honour-
able Members also to me; but the length of the Honourable Members’
speeches does not give me any encouragement to hold out any hope to
Honourable Members.

Mr, Jamnadas M. Mehta: Sir, the catalogue of the wrongs of this Gov-
ernment is so long that an speech that I can make can only dimly, in-
adequatcly describe them : E‘here is a Sanskrit verse which says that, even
if the whole ocean was used as ink, and even if the whole earth were used
as paper and if the goddess of leam:ng began to write, she could not com-
plete, even if she wrote to all eternity, the full list of the merits of God.
Bimilarly 1 say, if the God of Destiny used the ocenn :as ink and the earth

12 Noax.
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as paper, he eould not complete the catalogue of the wrongs which this
Government is inflicting on the people of this country.  (Opposition:
Applause.) I plead my inabilitv to do so in five days . . . . .

Mr. President: I rcpeat the waming I gave just now, that Honourable-
Members must he prepared to sit till the middle of April if they zo on at
this rate.

Mr. Jamnadas M. Mehta: Sir, I am entirelv in your hands. I shall cer-
tainly try to curtail my speech, but T do not wish to sit after the 28th.

Honourable Members of the Buropean @roup: Restrict yvour remarks
to the Finance Bill.

Mr, President: Honourable Members must also remember that the busi-
ness of this Assembly must take prccodenco over all other engngements.

Mr. Jamnadas M. Mehta: Sir, if it becomes necessary, I um, always at
the .service of the Assembly, let it be the 15th April, 15th May or 15th-
December. But when we get, during the vear, only once, an opportunity
to review the entire administration of Government without limit of time, I
submit that ample time be nllowed to us for the purpose of telling this
Government what we think of them and why we think sa.

"Mr. President: Will the Honourable Member show any instanee in
the past when the consideration stage has lasted more than & couple of
days?

Mr. Jamnadas M. Mehta: Sir, neither can T show another instance of a
Government more absolute; and therefore if the time taken is becoming
longer, the fault lies at the door of the opposite Benches. 1 do not want
that anybody should be deprived of any facilities that he may be getting
at present. I only want that any Indian agency which is sufficiently and
properly estublished and is eatering to the requirements of the publie should
get the same facilities as other news agencies are getting.

The last thing, Sir, which I cannot forget, is the Bombay riots. Sir,
there agnin the Government did not take sufficient mensures (o protect life
during thosc unhappy dayvs in the City of Bombay. In the presence of
Magistrates, people were murdered, and I received a letter from myv som,
during the riots, stating that the military were playing eards on the Sand-
hurst Road when the riota were going on.

Mr. K. Ahmed: They were able to disperse unluwful assemblies all the
game,

Mr. Jamnadas M. Mehta: And what is more, Sir, these riots, from which
the military and police are rupposed to protcet us always, and for which
we pay crores upon crores of rupces,—these riots are nob prevented, their-
extent ix not minimised, life is not properly saved,—and yet these riots are
used for the purpose of telling us that, had it not heen for the strong arm
of Britnin, there would have been more bloodshed. (European Group: *‘Of
course!”’) Sir, there would have been no bloodshed but for the strong
arm of Britain. Tt is their way of dividing community from commiunity,
that ir daily leading to an increase in the volume and intensity of communal
strife, and T rec no signe of the Government abating their policy by one jot
or tittle. But I can only warn them that this kind of thing, preventing-
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commmities from coming together by policy, by statute, by administrative
measures will one day visit itself on the Government, when nothing will
save’ them from ihe combined, infuriated attack of the people of - this
eountry.  Toduy  thoy may ward off the evil. They may hold their power
for a few venrs longer. beeanse of this cleavage, but ‘as certainly as night
follows the day, when all the communities realise that it is nof to their
advantages to remain distant from each other, - then the Govornment will
find that they have blundered snd blundered gravely.

Mr. K. Ahmed: Why don't you set the exmnple earlier?

Mr, Jamnadas M. Mehta: 1 will give vou ove ense of commuonities
sufferiing in spite of, ov vather because of the so-called sufeguards ol - the
Montagu-Chehnsford Reforms,  The connmuual cleelorates have not pre-
vinted these communities themselves suffering from ruinous faxation. 1 will
take the ense of the Bombay Presidency.  During the vears which have fol-
lowed the introduction of the Montagu-Chehuosford Reforms, the Govermment
of Bombay have, undef the new constitution, taken nearly 60 croves by way
of additional taxation, nnd for this they have secured the support in the
“Council of what 1 would cull the non-Bruhmin and the Sind block, by
appointing Ministers from these communities, by giving some jobs like
Public Prosceutors, cte., by giving a little grant to a school here, or a school
there, and by n few scholarships to the depressed classes; and all ‘these
unkappt communalists think that they are getting  sowmwothing,  Thev
believe that they ave making hay while the sun of communal electorate
shines, and they are Hocking into the lobby of the Qovernment smply
beeause a ministership is given here or n school grant there, and 60 ¢vores
of ndditional taxation have been agreed to. T want my friend, Mr. Yamin
Khin, to follow what T any.saving. 60 crores of additional taxation have
been granted by the Bowmbay Council ns n result of the non-Brahmin and
the Sind Block. When vou take into account the fact that the Muslim
population of the Bombay Presidency is 20 per cent. of the whole, you will
sce that 12 crores of additional taxation have been paid by the masses of
the Muslims for the doubtful advantage of a ministership here and n erumb
there, and a public prosecutorship elsewhere. (An Honourable Member:
‘‘Hear, hear.’’) This Muslim block, under the belief that they were getting
benefit under these Refornws, have voted 12 crores to be paid out of the
pockets of their own kith and kin. Even in an ordinary financing of a loan
the broker gets 2 per cent. If T raised a loan of 80 crores for somebody, 1
would get 120 lakhs by way of brokerage. These communnl Ministers, did
not get even a 2 per cent. brokerage for selling their country and for selling
the masses of their own community. When the Muslim mind comes to
know of it, when the Musline taxpayer knows this, that. it is for this doubt-
ful benefit of a ministry or o grunt for a school or madrassa that his so-
called represcntatives, for- their own personal aggrandisement, are voting
taxntion to the tune of 12 crores, few will remain to question the wisdom
of the Nehru Report. Bir, T nm simply stating what is happening, nnd T
zusk vou to beware, when vou talk of commmunal electorates, safeguarding
the rights of the minorities, What has happened to the Muslims has also
happened to the non-Brahmin community in tho Bombay Presidency?
What is the number of Brahmins after all? A few hundred thousand like
Mr. Kelkar, Dr. Moonje and others?” T am not o Brahmin, Mr. Jayakar is
not a_Brahmin, vou. Bir, are not a Brahmin; but all of us are suffering,
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theeanse one non-Brahiiin gets a inistership. 90 per cent. of the remain-
ing population of the Bombay Presidency pay an additional 48 crores f
taxation, which has been voted during the lust ten yvears of reforms. What
for? * Becanse A, a non-Brahmin gets n ministership, and B, a non-
Brahmin gets something ‘clse: and that happens in the municipalities and
in 1he local boards. commmunalism is rumpant, poisoning the life of the body
politic. "Thi¢, Sir. i the way in which vou are governing the country.
“Thi< is the way in which, for the sake of n few paltry crumbs that vou
throw, our awn countrymen are misguided and misled into believing that
thes aoe getting their communal rights safeguarded. Nothing of the kind:
communn! rights cannot he safegunrded by this Government.  The Nehru
Report alone ean safeguard the communities. - T shall eall the Honourable
the Finance Member ag witness to what 1 am stating.  The Hilton-
Young Report says that the communal electorate is a necessary corollary
of the adult franehise. 8o soon as von establish ndult franchise, communal
clectorntes will follow as o matter of course. That is the opinion of the
Hilton-Young Report—not of Jamuoadas Mehta:  And, Sir, adult suffrage
“is provided for in the Nehru Report.  (An Honowrable Member: “No.”’)
Yes, Sir, pleage read it. Universal adult sufirage is provided for, and the
moment you agree to it, communal clectorates are a corollary, savs the
Hillon-Young Report .
An Honourable Member: Stick to the Finande Bill.
Mr. J’a'mmdn M. Mehta: Finance is the hed-rack of every activity. of
*Government, and therefore every activity must come under review under
the Finance Bill. Therefore T say that these attempts to divide communi.
ties ‘from commumities are resulting in grinding taxation on the very com-
munities which think they are being protected or can be protected under
this system of Government. They can only be the willing tools und instru-
ments for taxing their own communities—the non-Brahmins and the
Mussalmans.  These non-Brahmins and Muslimm countrymen of ours are
‘today under the belief that, under communal electorates, they are safe-
guarding their rights, but thev are unfortunately living in o state of the
.utmost misapprehension. ' '
-Sir, there ends the eatalogue of the Home Member's Departnrent. Now
1 turn to something cognate. namely, the Foreign Seeretary’s Depart-
ment. . .., C
An Honourable Member: liu is not here.
Mr. Jamnadag M, Mehta: i( is somcwhat cognale, but as he is not here
I shall not devote much time to it, but only nrention what is happening in
Wadhwon and Rajkot, where recently an order bas becn issued by the
political authorities which lays down that any person may be expelled from
the civil station limits of Hajkot and Wadhwan with or without assigning
-uny reasoni therefor, with a proviso ndded that it shall not apply to bond
fide residents of those places. The point is that all persona in the civil
-ntations of Wadhwan and Rajkot are now lisble to be deported without
sasgigning any reasons, or without showing nny couse, exeept in the cuse of
what are ealled the bond fide residents of those eivil stations. This, Sir, is
how the' spirit behind the Public Bafety Bill is extending in various direc-
tions.  The Publie Safety Bill is intended to deport certain  suppoied
forvigners. This ordér in the civil stations of Wadhwan and Rajkot is in-
‘tended to deport the people of this %ountry, simply because they happen
wordinarily to  live outside Rajkot or Wadhwan. Sir, T was born and bred
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up i Kathiawar. 1 have passed the best part of my life in Kathiawar; and’
it I go to Rajkot or Kathiawar, simply because I am living in Bombay,
if it pleases the Political Agent, without assigning any reason whatever,
he can order me to vucato. 8ir, is that what the Government is doing for-
broadening the basis of liberty and freedom in this country? Is this
strengthening the civil rightx of the people? Is this what the people may
expect on the eve of the great Commission which is now sitting to invosti-
gate whether the people of this country should have some further dose of
freedom or not? I hope, Sir, that Sir Denys Bray, who I am sorry ¢ see
is not here, when his attention is drawn to it, will take steps to sec that
this lust act of bureaucratic and autocratic power will be withdrawn, ond
the people in Rajkot and Wadhwan will breathe freely whenever they are-
pursuing their normal avocations or are on some business visit there.

That, Sir, finishes the politica]l questiom and the Political Depart-
ment . . ..

Mr T. Gavin-Jones: 1 move that the question be now put.

Mr. Jamnadas M. Mehta: Now, Sir, I must turn to the other depart-
ments. The next department I want to touch upon is the Commerce De-
partment. 8ir, the Commerce Department is presided over by my Honour-
able friend Sir (George Rainy. The sweetners of his words and the amiubility
of his manner have often been deseribed in this House. But now I a'n
slowly getting o conviction that behind his velvet gloves he conceals some-
thing more dangerous. And that whatever he does, he does with tuch &
determined purpose, that no amount of public opinion to the contrary, mc
anrount of opposition from this House, no amount of praycrs or requests,

will move him to deviate one single inch from the policy that he intends-
to pursue.

Now, Sir, tuke the question of the proteetion of the mill industry. o
the September session, in the year 1927, as a result of the Report cf 'he-
Tariff Board, which reconmended some duty on the import of foreign clo'h.
there was some legislation, but the Honourable 8ir George Rainy did no*
accept the recomrmendation of the Tariff Board in this behalf. He only
imposed some duty on the import of foreign yarn, and at that\ time he had
the combined, continuous representations from the millowners of Bombay
and of other parts of Indin to the effect that something must be done with-
a view to save the Bonrbay mill industry_ from throttling and eventusl
extinetion, and that some kind of protection againat_the import of foreign
cloth was necéessarv. This House nlso pressed that there should be worue
protection to the mill industry by way of an additional duty on the import
of foreign cloth, but the Honourable the Commerce Member remained ada-
mant. Tt was shown that this duty on yarm would harm the handloont
industry ; it was shown that the handloom weavers deserved as much pro-
tection as anybody else, that these handloom weavers were hard hit by the
raising of the ratio, that the number of handloom weavers was by no means.
small, that thoy produce nearly 29 per cent. of the cloth that is used in this
country, and that nothing should be done which would prejudice them or
handicap them in their conmetition. either with mills or with foreign im-
porters. But, ns T said, Sir, the Honourable Sir George Rainy remained
adamant. With n frail constitution, he has .an indomitable will. He re-
fuses to vield to the popular voice or to the public opinion, however atrong-
Iv expressed. or however earnestly and unanimously preaged upon his atten-
tion. Sir, sweet words are welcome, but thev cannot_take the place of
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wise deeds and sweeter action, and let me hope that, before this year 1s
-over, we wmay still bo able to persuade the Honourable the Commorce
Member that this national industry, which has been built by the combined
enterprize of the Indian capitalists and Indian labour, on which depends the
.cotton grower for the prices of his cotton, on which depends a multiplicity
of other trades, and on which depends the prosperity of the trade of Bombay,
that that industry will receive some cncouragement, some assurance, ‘that
a helping hand will be given in order that it may live again and flounsh.

Then, Sir, the other day we passed, unfortunately, I think, a motion for
.the appointment of a fifth Member of the Railway Board, and in spite of
-ull our entreaties, in spite of all our requests, -in spite of all the arguntonts
that were advanced by the mujority of the elected Members 6f the House,
the Honourable the Commerce Member would not yield but carried his
purpose . . . . .

Mr. Prestdent: The Honourable Member is not entitled to reflect upon
-a voto of this House.

‘Mr. Jamnadas M. Mehta: Is therc any time limit during which I
should not reflect upon a vote of this House? I want infornration, Sir.

Mr, President: It can be done on a substantive motion.

Mr. Jamnadas M. Mehta: Then, Sir, 1 will leave the Railway fitth
Meigber to-the joy of his new office. But as regards Customs, I have to
aurge two.important points. I had occasion, 8ir, some years ago, to poiuu
-out that the increase of duty on saccharine had really resulted in the loss
-of reveénue to Government on account of smuggling of saccharine into this
-country. 'That complaint still renrains. 1 do not know whether the Gov-
ernment revenue from saccharine has shown any expansion as a result of
‘bringing down the duty from Ra. 20 to Rs. 5. I think, Bir, the smuggler
is gtill getting the better of the Commerce Member, and in the interests
-of ‘the customs revenue, it is his duty to look into this smuggling of
stipcharine, and protect the bond fide sncchuring trader. Instead of that,
T hear that in Bombay, people, who had assisted Government,_in getting ak
the smuggler, are being harassed, and their . houses are being raided,
-although nothing is found. '

- And what is happening in regard to saccharine is happening in regard to
-diamonds. I am not pleading for any decrease in  Lhe
duty on  dismonds, simply for the sake of meking them
cheaper for the richer classes. That is not my object at all.  But the
diamond i such a handy artiole, it is such a small article, that its smuggl-
ing is even more easy than the amuggling of saccharine, and the cargo of
Indian Prineces who now conre and go to England and Paris every year,
bring with them these diamonds and it is difficult for Government {> get
at them, unless the princes themselves are made to submit to ecustomsa
inspection. I therefore think, Sir, that the tinte has arrived when the Gov-
ernment might look into the question of revising the duty on diamonds,
with a view to protect their own revenues, and also to make diamonds more
aocessible to those who may want them, without reducing the Governnrent
revenue because, after all, as I say, it is not the diamond user who should
be protected. but it is the public revenue which should be protected, and
T understand the Diamond Merchanta’ Association of Bombay have ient n
representation to the Central Board of Revenue—I do not know whether it
‘is the Central Board or the Commerco Department, or the Finance Depart-
smrent which deals with this matter,—but as the facts are before you, I
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do not think [ should be justified in taking more time of the House, ::xcept
to draw attention to this aspect of the question

Then, Sir, take tha steel industry. This industry was last given protee-
tion in the year 1927, Now, Sir, the whole idea of protection is uhis..
There are three or four stages through which protection works, if it is to
fulfil its function. First of all, full foreign prices, plus import duty are
charged to the consumcr, and that raises the prices which give fuir profits
to investors. The second stage is, the profits of the investors increase gs
a result of full foreign prices, plus import duty, snd beesuse the profits of
the investors increase, more companies come into being in order to nranu-
facture the article protected.  So that there is fresh eapital, fresh produe-
tion and a full of foreign imports under protection. Therefore, prices {all,
profits remain fuir, industry expunds, cmploymont grows and the country
prospers. In the lust stage, when capital hus been sunk in an industry to
the fullest requirements, internal competition sets in in full force, foreign
imparts go down to the lowest figures, only fair profits are mnade, snd
lowest prices to the consumer nre the result. This is the order in which:
protection moves. TLet us see whether Government have acted in the case
of the steel industry in a way which leads to the expansion of the iron and
steel industry. We are not concerned here with ome conocern or two con-
corns. What' we want is that this country should be self-supporting in the
matter of its iron and steel industry nnrti iron and steel requirements. It
should be possible to ensure, in a reasonable distance of time, that all our
requirements of iron and steel are manufactured in this country by m.
digenous concerns with Indian capital and with Indian management, and
that the foreigner has no hold on us in the matter of such a key industry
a8 iron and sleel. '

Now, Bir, we have been’ protecting the steel indusiry since 1924. We
are now in the year 1920. Has any other concern been started? How can
it be started? Even the existing concern is unable to pay a dividend to the
investors. Speculation grows in Bombay for two months, falls in another
two months; people live in hope that some day the Tata steel industry,.
with protection to the extent of crores of rupees, which the taxpayer is
paying and the consumer is paying,—that some day this industry will
flourish. But up till now, from 1924, this key industry of the country has
failed to show any strength.

Mr. K. Ahmed: You are Lo be blamed because you voted for it.

Mr. Jamnadas M. Mshta: Therefore, I would request the Honourable
the Comnrerce Member to sec whether this legislution is fulfilling its own
function, its own purpose, whether the industry is being protected, and
whether the time when the consumer will have to pay lower prices for all
his steel requirements is drawing nearer.  Otherwise, the comsumer pays.
the industry languishes, the foreigner flourishes, and the whole of the
sacrifice made by the country only enures to the benefit of the alien importer.
On the other hand, when protection was given, it was assumed that the
prices had reached the rook boitom in Europe, that in Belgium, France and
other eountries, al any rate, in Fngland, the prices had reached the bottom,
and on that assunrption the tariff was fixed. T ask the Honourable the
Commeree Member whether or not during the course of the last two vears,
the trend of prices has not heen higher by severnl rupees on the various
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articles thut have been protected.  If it is so,. will he not look into this, anid
sce whether such articles, in which the Tatu Company or any other indigen-
ous concern is dealing, or manufneturing,—whether ‘these articles gat any
protection ut all, or whether the banﬁt of this import duly odly goes to
the forcigner, and whether the consumer of such foreign articles as ate not
manufactured by the Tatas is not being penalised for nobody’s: advantagoe
in particular. Thix is my suburission on the question of industrics.

Then, Sir, coming to the railivayvs, the Honouruble the  Commerce-
Member must have heard of the strikes of gangmen on the Bombay, Burodn
and Central Indin Railway. 1 understand that there are 12,000 workmen,
who have struck work between Bombay and Palghar—I do not know
exactly whethor it is a little further or a little nearer. Although the Agent
has offered an incrense of Re. 2 and Re. 1, that has not easod the situation,
and now these workmen are being threatoned with dismissal if they do not
submit immediately. I would like to know what the Honourable the Conr.
merce Member bas got to suy on the question of this strikg, where 12,000
men are concerned whose duily wages are now under consideration. I do
now know whether the Bombay, Baroda and Central India Railway Agent
is dealing with the matter in the manner it requires or whether we are
simply drifting into n situation which will minke the solution of the problem
more difficult lnter on, unless it is handled with tact and sympathy in the
beginning. On the Commerce Depuartment T have someothing more to aay.
I want to know how much of the recruitment to the various railway highe:
services and subordinate services is being done through the Public Service
Comnuission as is done in the case of the other Becretariat services, and if
these railway superior scrvices and subordinate services are pot recruived
through the Public Service Commission, what is the reason for such special
trentment, beeause there is an impression, for which there is a good deal
of foundation, that the reason why these appointments are not submifted
to the Public Berviee Commission is anything but the ground of efficiedcy,
and that those in charge of affairs want to retain, to have discrimination:
and discretion in matters appertaining to those services. And this is creat-
ing a good denl of heartburning anvongst those who are legitimately entitled
to the various superior jobs in the railway services. T therefore hope that
the Honourable the Commerce Member will, during the course of this
debate, let us know and take us into his confidence in respect of these
various important matters to which T have referred just now.

This finishes the Commeree Department. Now, although I should like
to go on with the other Departments, I am getting tired myself. (Laughter.)
T think I should take another opportunity, namely, the third reading of the
Finanee Bill (Laughter), beeause what I have said already is nothing com.
pared {o what T have still to say. (Laughter.) I have only dealt with one-
fifth of the bulk of papers that T have prepared for indicting this Govern-
ment, and in order that. on the second reading, other Honourable Members
might also join with us in voting down this consideration motion, I would
only mention one thing and then take my seat. That is fhe question of the
aubmdv to the air service between Karachi and Delhi. The Director of
Civi] Aviation in Tndia, in n speech in December 1927, said: .

“Wherever the spirit of enterprise axists in India, now is the time for it to declare
itself. ‘Tndin is right in the centre of the picture and must get traffic in both direc.
tions, and -it hehoves us all to see that all traffic thwugh her territory is carrled by
Indinn aireraft owned and operated by Trdian companies.’
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1 want to know what has happened since then, that we are hearing and
réading in the Press that this policy is being sbundoned in favour of unother
policy, whereby Indian companics can neither oporate nor own, except
partially, these concerns and take the fullest benefit of being right in the
middle of the traffic. If Govermmnent have an intention simply to wske
these air services a part of the military organisation, let them say so. If,
on the other hand, they want to encourage aeroplane services, seroplane
entorprise, let tham soy 50 in the beginning. lLet them act in & mannor
which will give some encouragement to the intending investor and to the
people who have some enterprise or earnestness and brain to devote themn-
selves to aviation as 0 cominercial propomtmn If Governinent discourag:
from the beginning private companies and simply want to 1uke this
organisation a part of the military machine, I should like to know ther
reagons. It appears from the newspupors that the pullcv ag defined in
December 1927, is not the same and my only observation is thay the Gov-
emment should make it clesr what that policy is, whether_it has changed
and if so why it has chenged, and whether the. original policy was not right.
:8ir, I have done for the moment.

The Revd. J. O. Chatterfjee (Nominated: Indiun Christians): The
Pemand: for Grants are so arranged that it is practically impossible to
bring qucﬂtlons mlatumb to the Delhi administration or the needs of this
microscopic province before the House. My only remedy therefore is to
take the opportunity afforded by the discussion on the present motion,
.and"T do hope that 1 shall have your indulgence for a very few minutes,
while 1 draw attention to what 1 consider is without exaggeration the
-earnegt desire nnd the demand of the vast majority of the people in this
small province. At all events it ought to provide rather an iutﬂrest.ing
interlude, and a respite after the _long tales of woe recounted by
Honouralle friends opposite—of commissions sud boycotters, of the owla
of jackals and of the wrongs of the various departments of Government.

- Sir, the other duy we heard n great deal about the desirability of the
Rafonns being extended to the North-West Frontier Province. The
House . championed the cause of that province, and I wish that province
.every good luek in obtaining these reforms. But I think that the House,
a8 well as the Government, are sormmetimes apt to forget the old proverb,
*‘Charity begins at home’’, and if thc North-West Frantier Province is
to have the Reforms, I think the provinee which lics so near to the
‘Governmen* asg well ag to the seat of this House ought to have the Refanns
much carlier. 'T may bo told that the Reforms are not worth having
and therefore we need not worry about them. I am not going to discuss
the merits or otherwise of the Reforms. I will only say that, the mere
fact that eo many gentlemen from spch distant parts of the country con-
gider it right to come and sit in this House, which is the product of
these Reforms, and spend so many days, and talk so long, shows that
there is. after all, something .in the. Reforms, so that if the people of
this Province also want to share in them, they should have their wish.
The second question is that, if the people of the Frontier Province are fit
to have the Reforms, is not Delhi just as ripe for them? The latter
-question need hardly be discussed, because Delhi is the most—I better
not say the most—but it certninly is one of the most royal and one of
the most ancient cities of the East. If any training is necessary, the
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people of this city have had training in the art of Government longer
than those of any other city in this country. To my mind there are only
two cities worth living in, in the world. ©One of these is sometimes
described as the. Eternal City of Rome. That may or may not be so,
but I am sure, Sir, you will agree with me that Delhi is" certainly the
only other city which is fit to live in. That being so, I hope the House
will champion the cause of Reforms being granted to the City of Delhi
where the people, because of their glorious ancient history, their culture
and civilisation, and long established institutions, are certainly fit to
reccive whatever benefits that result from the present system of Reforms.

It is not merely because of sentimentul reasons that 1 am pleading
for the cxtension of the Reforms to the Province of Delhi. [ plead that
it should be so extended as to make it possible to have a reformed Council
and other sell-governing institutions. The people of this small province
are lubouring under very serious bandicaps because of its microscopic
size and because of the absence of a Council and other institutions that
gc with a major province. Take, for instance, the question of educational
facilities. Now, is it not surprising that at the very seat of the Imperial
Cupital there should not be a medical college, or an engineering college, or
any other technical colleges. There is not even a Government Arts
College here. The result is that students from this place are obliged to
migrate to neighbouring provinces, to the Engineering College at Roorkee,
and to other technieal colleges, and get admission with the greatest diffi-
culty and only after the Government of this Province has paid a heavy
premium for the education of these students.  The revenues of this
provinee being small, it is extremely difficult for the Government, even
if they so desire, to pny these heavy premiums. It is not only a question
of the trining and edueation of our young men. There is also the question
of their subsequent careers. A province like this has not much scope for
employment.  The prize posts are held by members of the Imperial
Service—so it is no use discussing them. But even if we look at the
personnel of the subordinate services of thig province, they are all filled
by reernilment from other provinces, and very few of them fall to men
from Delhi. Any one who reads the newspapers will find that, whenever
jobhs are advertised in the other provinces, especially in the United Pro-
vinces, it is clearly stated that no one need apply, or be considered
eligihle unless he has resided for so many years in that province. The
result is that our young men are debarred from finding suitable careers
in other provinces. Therefore, I ask, where are these voung men to go,
after receiving their training?  Again, in this small province there is
only one municipality and the civil lines as well as the City of New Delhi
in which this House sits are excluded from the jurisdiction of the Delhi
Municipality and their affairs are managed, either by a notified area, or
bv n municipal committee where the membership is largely or practically
all confined to nominations by Government. Therefore, not only are we
deprived of the benefits of a reformed Council, but we are also deprived
of learning the art of self-government and of exercising of the funetions
which the people of most other Indian cities enjoy. '

What T want to point out to the Government is, that there is, through-
out this small province, a widespread and unanimous demand that the
Delhi Provinee should be extended. During the last winter a committee of

(]
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the citizens of Delhi sat and worked out a scheme for an enlarged pro-
vinee of Delhi. That committee included men of all political opinions
and of all communities. There were Congressmen, people of the
moderate and even of the ultra moderate school, and men belonging to
every single community. That committee and its various sub-committees
sat for several months and worked out a very comprehensive and, I
thick, an excellent scheme for an enlarged province. It asked that two
or three divisions, specially the Agra Division, and the Meerut Division
should bhe iadded to Delhi from the United Provinces, and that the Punjab
should contribute the Ambala Division. We would then have a province,
homogeneous in its population, with the same culture and with the same
kind of people living in it. That Report clearly showed that the province
wauld be self-supporting, so that it would not be a burden financially
to the other provinces. That Report was submitted to Government and
also made available to the people in the country. But when I inter-
pellated Government on that subject and asked them whether they
had any intention of taking action on that Report, or whether they intend-
ed considering the question of an enlarged province of Delhi, the reply
I received was neither illuminating nor encouraging. There is in this city
a most energetic daily, commonly known as The Hindustan Times. That
newspaper is particularly clever at forecasting the' minds and secrets of
the Government of India. Sometimes the paper is correct—sometimes
ita forecasts go wrong. It has been telling us lately that Government
have no intention whatever of extending the province of Delhi, and that
they have made no suggestion on that subject to the Simon Commission.

1 have made the speech mainly in order to draw the attention of Gov-
ernment to this widespread demand for the extension of the province and
to point out to them the handicaps that we suffer because of the small-
ness of our province. I also want to get information as to whether the
forecast made by this energetic daily is correct and, if correct, why
Government desire to turn such a deaf ear tc the wishes of the people
of the city, which ought to be very near and dear to their hearts. If
Government are not able or willing to extend the provinee, it would be
far better that Delhi Province should be amalgamated with the Punjab,
or what is more natural, be joined on to the United Provinces, of which
it formed a part before 1857. ’ ,

Mr, Fazal Ibrahim Rahimtulla (Bombay Central Division: Muham-
madan Rural): Sir, this is an occasion which I think can best be utilised
for three purposes. One is criticism of the past action of Government,
the second is suggestions for a change of policy in order to inspire con-
fidence, and the third is the ways and means of reducing the expenditure
and thereby doing away with the necessity of additional taxation in the
years to come,.

I think, Sir, that, if there is any speech which has stood that test,
that has been delivered in this House, it is, I think, the speech of Sir
Purshotamdas Thakurdss. It may look awkward for & member of his
Party to praise his speech or the speech of his Deputy Leader, but having
regard to the speeches I have heard from the Congress Benches, I cannot
halp saying that the masterly speech of Bir Purshotamdas Thakurdas.
should be an eye-opener to my Congress friends. (Cries of '‘Hear, hear”
from the Swarajist Benches.)
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Pandit Motilal Nehru, the Lendar of the Opposition, for whom I have
a very great respect

An Honourable Member: Have you?

Mr., Fazal Ibrahim Rahimtulla: Yes, I have more than you,—Pandit
Motilal Nehru rightly pointed out that there were two sets of speeches
delivered in this House. One set was for the support of the Bill, and the
other was to oppose the Bill. Now, Sir, instead of putting it that way,
I think o better way of putting it is that one met was to put before this
House constructive proposals, and the other was nothing but destruction.
(Applause from the European Benches and Ironical Cheers from the
Opposition Benches.) If the Independent Party is rising to support the
Finance Bill, it is because they want to tell the Government that we want
to give you finances for the future year, but your policy should be so and
80. (Ironmical Cheers from the Opposition Benches.) Those who have come
here for destruction, I must tell them, that this is not the place (Cheers from
the European Benches.) If they want constitutional agitation, they must
adopt constitutional methods to their grievances remedied (Ironical Cheers
from the Opposition Benches and Applause from the European Benches.)

My friend, Mr. Jamnadas Mehta, in his Jong speech has dealt with
& number of items, but I wish he had not touched the item of comimunal
represcntation, of which he knows very little. I may tell him, Sir, that
where ignorance is bliss, it is folly to be wise.

Mr. Jamnadag M. Mahta: I agree with you!

Mr. Fazal Ibrahim Rahimtulla: This was not the opportunity in
which either to support or oppose the Nehru Report, nor was it the
opportunity for defending the Nehru Report. This is not the place for
that, as the Honourable the President has rightly pointed out, but if
he believes that the Mussalmans a.ccept the Nebru Report I say he is
very much mistaken.

The cther point which he made was that Muhammadans always walk
into the Government Lobby. T take great exception to this remark.

Mr. Jamnadas M. Mehta: I. never said anything atout the Lobby.

Mr. Fazal Ibrahim Rahimtulla: The Lobbies do not belong to Govern-

ment (Applause from the European Benches.) The Lobbies are for ‘‘Ayes’

r ‘‘ Noes '", and if anyone wants to vote on a particular measure, he
can go to either of the Lobbies.

Mr. Jamnadag M. Mehta: May I ask the Honourable Member not to
put into my mouth what I did not say?

Mr, Fazal Tbrahim Rahimtulla: You said they go into the Govemmenti
Lobby.

Mr. Jamnadas M. Mehta: I did not say anything of the sort. I refsrred
to the Sindhi block and the Non-Brahmin group. -

Mr. Pazal Tbrahim Rahimtulls: What does it mean? Are not the
fSindhis Muhammadans?
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Mr. Jamnadas M. Mehta: Not all of them.

Mr. Fazal Ibrahim Rahimtulla: Most of them. Even if you say that
even onc goes to the Government Lobby, 1 say it is o misstatement of fact
and a misrepresentation. We do mnot go into the Government Lobby
when a motion is before the House, but we are voting for or against the
motion. If Government go into a particular Lobby, it is not our fault.

~ Mr. Jamnadas M. Mehta: I accept your statement, it is a good trick
for denying what vou really admit.

Mr, Fazal Ibrahim Rahimtulla: Another point which Mr. Jamnadas
Mehta made, and which T think should be rebutted on the floor of this
House, was that he took the Oriental Translator to Government to task.
but subsequently from what he read, it meant it was not the Oriental
Tranglator, but Mr., Sanjana, a member of his Department.

Mr. Jamnadas M. Mehta: An Assistant.
Mr. Fazal Ibrahim Rahimtulla: Not the Oriental Translator.
Mr. Jamnadag M. Mehta: I said an officer of the Department.

Mr. Fazal Ibrahim Rahimtulla:Coming to the subject, what does
the Oriental Translator's assistant write? He writes translations of the
various editorials that appear in the vernacular papers. My friend, Mr.
Jamnadas Mehta accuses him of communalism. I say he is doing a great
service to the country, because he is opening the eyes of those communalist
papers to the fact that, if thev want Swaraj, this is not the method of
getting it, and if he is doing this, and if my friend, Mr. Jamnadas Mehta.
finds it unplensant and inconvenient, T say he should ask the editors of
those very respectable papers to cease writing articles that excite communal
hatred.

Mr. Jamnadas M. Mehta: That is a matter which is not under my
control. .

Mr. Fazal Ibrahim Rahimtulla: Now I will say a word or two about
the Government. The question for the House is that, whilst we support
this motion for the Bill to be taken into consideration, I have said this is
an occasion to criticise the poliecv of the Government.

Government, Sir, with all due respect, have not behaved in any manner
to inspire confidence (Cries of ‘‘Hear, hear”, and ‘““Vote against them.”’)
Not in this House. If vou want to vote against. go elsewhere. (Laughter.)
Tho Finance Bill i not to be voted ngainst. If you are fighting for con-
stitutional agitation, you must give them money.

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): Why not vote
against them if you think you must criticise their policy.

- Mr. Yazal Tbrahim Rahimtulla: You cannot vote against them. We
have already shown our indignation by throwing out Demands.

Diwan Ohaman Lall: Throw out supplies alsol
Mr. Fasal Tbrahim Rahimtulla: How will you get your fees here?
Diwan Chaman Lall: T am willing to forego my, fees!
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Mr. Fazal Ibrahim Rahimtulla: Let your Party say so.
Diwan Ohaman Lall: I say it on behalf of my Party.

Mr, Fazal Ibrahim Rahimtulla: Diwan Chaman Lall made many
amazing statements against Bombay, and at least one to which I take great
oxception. He said that the conditions of industrial houses in Bombay
are no better than they were years ago.

Diwan Ohaman Lall: On a point of information, Bir. I said they were
not much better.

Mr. Faral Ibrahim Rahimtulla: Yes, that ‘* much " does not sound
good at all. If the Honourable Member had been straight and
frank, he should have said they were very much better than they
were years ago. I wish my Honourable friend, Diwan Chaman Lall, had
not touched Bombay at all. If he had confined his activitics to Rawal-
pindi, it would have been much better. We know Bombay conditions
much better than my Honourable friend, Diwan Chaman Lall, who is
;;li]t-t]ian.g ilr: Rawalpindi and trying to carry on propaganda on behalf of labour
ombay.

Diwan Ohaman Lall: I deny that.

Mr. Fazal Ibrahim Rahimtulla: I congratulate my Honourable friend 1n
anticipation of his appointment as a member of the Labour Inquiry Com-
mission.

1 P

The other point which 1 wish to make clear it this. If the Government
want to carry on the administration in this country, they should do so
with the good will of this House and the country outside. Their action
up to now has been—and I say so with all the emphasis at my command—
leading to alienation of their friends, admirers and sympathisers, If one
inquires from the people who have been loyal servants of Government for
20 or 25 years and who retired after their loyal service, what does one find ?
They are much dissatisfied with the state of affairs, and there is discontent
throughout the country. Therefore unless the Government change their
policy and try to create confidence in themselves they will find that,
before they can consider the question of granting Dominion status, India
will get independence by itself. (Hear, hear.) I have taken this trouble
to sound a note of warning, because the methods of Government must be
radically changed, if they want to live with the goodwill of the people of
this country. 1 hope, Sir, in the yvear to come—when this House, as I
take it will give them supplies—if they want to serve India in the best
interests of India, as pointed out by the Honourable the Finance Member,
they will find that their policy must be guided by the best brains in this
country. 8ir, let the Government say that their name is a misnomer.
Let them make it clear before this House, and I for my part would be
perfectly satisfied, let them say that they are not the Government of
India but that they are the Government of England in India. If they were
to put their name in that way, I am sure every one in this House would
at least give them credit for honesty, because this is the only name of
that Government with the present policy that they are pursuing. When-
ever the question of 1s. 4d. or 1s. 6d. comes in, they have got to look as
to how it will affect England. The Honourable the Finance Member says,
rightly or wrongly, we must stick to 1s. 8. Why should he have made
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that staternent as sueh an early stage? Why should he not have gone
into the whole question and have taken credit for at least considering the
whole question in all its aspects? Instead of adopting that -policy, he
says lg. 6d. will remain, ro long as I remain the Finance Member of the
Government of India. '

Tuke the Commerce Department, the Department of the Honourable
Bir George Rainy. When the question about the mill industry came up
in the Simla gession before last, the Honourable Sir George Rainy was
not even considering England. He wus considering the interests of Japan,
with the result that the mill industry in India was suffering and was going
from bad to worse. I hope, Sir, if they only change their policy, if they
realise that they are doing something good for India, then they must behave
in a manner which will inspire confidence in the minds of the people.
Otherwise you can only carry on the Government, as pointed out by Sir
Purshotamdas Thakurdas, by martial law and by certification. (‘‘Hear,
h}?ar” from the Congress Party Benches.) It will ultimately come to
that,

Mr. Jamnadas M. Mehta: It has already come to that.

Mr, Faszal Ibrahim Rahimtulla: Sir Purshotamdas Thakurdas rightly
pointed out on a similar occasion last year, I think, that it was the Govern-
ment policy that was driving the independent thinkers to the Swarajist
point of view, simply because the policy of the Government of India is
not in the best interests of this country. (Hear, hear.) I hope, Sir, that
the Government will revise their policy and see that, if they want to serve
the best interests of India, then their policy for the next year must radically
change, and it must be radically different. My Honourable friend, Mr.
Jamnadas Mehta, in his very able speech has again made a reference to
the Mussalmans or the majority of Mussalmans who, it is said, are selling
the country by getting some jobs of a ministerial character. I take strong
exception again to that statement.

Mr. Jamnadas M. Mehta: The Honourable gentleman does not seem to.
have been present or he does not seem to have been listening to me when
I was speaking. He should not impute a statement to me which I never
made. '

Mr. Faszal Ibrahim Rahimtulla: I am sorry if I have imputed any motive.
But he did say the 8ind block was selling the country by voting with the
Government. He did say that. What is the use of making a statement
and then saying that he never did so.

Mr. Jamnadag M. Mehta: The Honourable gentleman does not seem
to be aware that there are nearly four Hindu Memtkers from Sindh. Why
does he take upon himself the task of defending them?

Mr. Fazal Ibrahim Rahimtulla: 1 say the majority of them are
Mussalmans.

© Mr. Jamnadss M. Mehta: I did not refer to them alone.

Mz. Fasal Ibrahim Rahimtulla: What is the use of saying onc thing and
then explaining that he.did not mean.it or that he meant something else?
He did say that the majarity. of the Musgalmans were blindly voting with
the Government. in. the. Government Lobby and they were selling the



THE INDIAN FINANCE BILL. 2189

country. He said that the Mussalmans suffer to the extent of 12 crores,
and vet the Honourable Member eays he did not abuse them. What ie

the use of disguising the fact?

Mr. Jamnadas M. Mehta: I say so emphatically. I was referring to
the Sind block and the non-Brahmin group and not to the Sindh Mussal-
mans alone.

Mr. Fazal Ibrahim Rahimtulla: The majority of the Sindh block is
comprised of Mussalmans. What is the use of saying one thing and then
turning round and explaining that he did not mean it? This point has been
debated clsewhere, apart from this House, and the Honourable Member
cannot interrupt me like that.

Sir Hugh Oocke (Bombay: European): ls the Honourable Member
then prepared to withdraw his remark that the Honourable Member, Mr.
Jumnnadas Mehta, made an able speech.

Mr, Faszal Ibrahim Rahimtulla: No, 1 am not. Most of his' speech was
quite right except this which I am criticising. (Laughter and Applause
from the Swarajist Benches.) I said the speech was able, though some
of the faets were wrong. (Laughter.) Now, Sir, I wish particularly to
draw the attention of the Government to this point. Why are the
Mussalmans voting with you, as pointed out by Mr. Mehta? Now, S8ir,
what the Mussalmans are asking is opportunity for service according to the
population in the country. Whenever a Mussalman asks for service in the
various departments, he is immediately dubbed a communalist. ' What is
the question? What is it exactly that the Mussalmans are asking from
the various Governments, Provincial and Central? At present what are
the facts? The facts are that all the services under the garb of Indianisa-
tion are in the hands of the caste Hindus.

Lieut.-Ooclone]l H. A. J. Gidney (Nominated : Anglo-Indians): Hear, hear!

Mr, Fazal Ibrahim Rahimtulla: This is what the Mussalmans strongly
object to. (Hear, hear.) They say that they want to drive away commu-
nalism that exists in the various departmente of Government.

Lieut.-Oclonel H. A. J. Gidney: Quite right.

Mr. Fazal Ibrahim Rahimtulla: Is it for this that they should be dubbed
communalists? On the other hand, those responsible for the -appoint-
ments should be dubbed communalists because, their subordinate officers
being caste Hindus . . . . .

Lieut.-Oclonel H. A. J. Gidney: Hear, hear.

_Mr. Fazal Ibrahim Rahimtulla: They only entertain the claims of caste
Hindu candidates. I say, Bir, this is the reason why the Mussalmans are
asklpg for representation in the services. If there was independence for
Indin, as Diwan Chaman Lall would like to have, then Mussalmafs would
have no need for asking for separate representation. They could then
settle their differences with their Hindu brethren (‘‘Hear, hear’’ from the
Swarajist Benches.) It e because they are going to be used both by
Hindus and the Government, it is because they have been caught between
two rival candidates for ‘trusteeship and for the futwre goverhance, it is
because of this, that the- Mussalmans want separate representation. BSir,
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what is the response which the Mussalmans have received from the Govern-
ment of India in the various departments? Nothing. Abdolutely no
response. Now, if this year the Government do not ehange their policy,
we will have to adopt only one course. (Several Honourable Members from
the Swarajist Benches: ‘‘Come and join us.”’) Only one course is open to
us, and that is to leave the Government, whatever their merits may be, and
to stand on our own legs, and we shall fight every one, unless our demands or
safeguards as formulated in the Delhi Conference are accepted by either of
them or both. This is the position of the Mussalman® today, and they
will stand on their own legs, they will formulate their own demands, and
say exactly what they want in any future constitution of this country.
I therefore say that, in spite of the promise of Lord Reading that 38 per
cent. would be given as representation to the Mussalmans in various
services, the figures which were supplied to me by my friend Maulvi Abdul
Matin Chowdhury the other day reveal quite a contrary aspect. It is
not communalism that they want, but they want to drive away the

communalism which at present exists in the various Departments of the
Government.

Sir, I shall now mention one point which has been agitating the minds
of some of us. A practice has grown, Bir, amongst the Government Mem-
bers to consult Party Leaders and decide what action they should take or
what persons ahoul! be nominated to the various Committees which Gov-
ernment are appointing. I say, Sir, that that method is radically wrong
and should be done away with. (Hear, hear.) The Government Members
are under the impression that they are consulting the Party, whereas, in
reality, they are consulting only the Leaders in their individual capacity,
and not the Parties concerned. (Hear, hear.) T mention it particularly
hecause my attention was pointedly drawn to it by Mr. Sarabhai Nemchand
Haji with reference to the banking inquiry. If they want to consult the
party . .

Mr. Sarabhai Nemchand Haji (Bombay Central Division: Non-Muham-
madan Rural): As a matter of personal explanation, 8ir. I may say that
I did not draw the attention of my friend Mr. Rahimtulla to the fact that
the Honourable the Finance Member was consulting the Party Leaders per-
sonally or individually. All that I discussed with him was the question
whether he was consulted by the Leader of his Party with reference to
this Committee; and he told me that he knew nothing about it. That is
all the conversation we had.

Mr. Fazal Ibrahim Rahimtulla: Sir, this is exactly what I am saying.
My attention was drawn to it, and I was asked whether my Party was con-
sulted, as such, on a particular question; and I told him that, so far ae
I was aware, no Party meeting was called for and I knew nothing about it.
That is exactly my grievance.

An Honourable Member: Why did you not consult your Leader?

Mr. Fazal Ibrahim Rahimtulla: I have consulted my own Leader and
Deputy TLeader. When they give their opinion, they dom’t give it om
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behalf of the Party, nor do they consult the Party at a meeting. This
is exactly my point. If the Members of the Government want to consult
our Leaders, let them consult them—we have not the least objeotion to
that. DBut if they say anything on behalf of the Party, I say that is
not n correct statement. I do not find fault with the Government Mem-
bars for consulting the Leaders; let them consult them by all means, but
let them not be under the wrong impression that the Parties have been
officinlly consulted. If they want the opinions of the Parties as such, they
should write letters to the Becrétaries of the Parties and then decide for
themselves as to what is the best course. 8ir, apart from the Party,
Leaders, the Government are deliberately ignoring people who do not belong
to any Party in this House. I say, Bir, this is not also the right policy.
The policy for the Government is to decide for themselves what the best
thing is, and arrive at such decision after due consultation.

Now, Sir, let me go to the last but not the least question—the question
of the North-West Frontier. I am glad, Sir, that, although my friend Mr.
Jamnadas Mehta had the misfortune, I have the good fortune of finding
Bir Denys Bray in his seat now. Sir, he in his speech . . . .

Diwan Chaman Lall: We know it. Leave it to Sir Denys Bray him-
self.

Mr. Fazal Ibrahim Rahimtulla: I am referring to the speech of Sir

Denys Bray . . .. .
Diwan Chaman Lall: I say lcave it alone in your speech.

Mr. Fazal Ibrahim Rahimtulla: If you have patience, kindly listen.
My friend Bir Denys Bray took a great delight in communalism. Yes,
I say he took delight, because he quoted u speech by Pandit Madan
Mohan Malaviya, which he ought to have quoted a year before. He
omitted what Lala Rajpat Rai said last year as the Leader of the
Nationalist Party on the floor of the House. My friend Pandit Madan
Mohan Malaviya was prevented from making his speech in this House, as
he was in the Chair at the time; but he proved that he was with us by
voting with us in the same lobby. If proof were needed, there it was; but
the Government of India do not require any proof. They take delight in
“communalism. (Hear, hear.) They take pleasure in the divide and rule
policy, and they find out speeches, paragraphs and quotations which will
suit their own purposes for the time being, without judging the whole ques-
tion as such. I hope, Sir, the Government of India will pause before
adopting this attitude in future. It is all very well to indulge in a flowery
style, to delight in the use of rhetorical oration—as I will put it—and to
wee that the substance is not what it ought to be. (Hear, hear.) They
must have read the Hindustan Times, one of the well-known papers of
this place. Am I or am I not to understand that in the despatch which
was published, there was the correct view of the Government of India on
the North-West Frontier policy? What is the good of saying that the
*Government is still considering the question? What is the good of saying
that the Simon Commission is considering the question, when the Govern-
ment of India have already made up their minds that the North-West
Frontier Province should not have the same kind of Reforms as are exist-
ing or as will come into force in the other provincer of India? May I tall
the. Government, .8ir, that it is this policy that is bringing restlessness
‘between the Hindus and Muhammadans? If they would settle amicably
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the question of their policy in regard to the North-West Frontier Province,
if they would convince this House that the Government have changed their
policy so far as that province is concerned, then I might say that there
would be little difficulty in adjusting the differences between the two-
great communities of Tndia. Therefore, if anybody is stending in the
way of good understanding between the two great communities of India,
I say it is the Government (Hear, hear), especially the Political Depart-

mfnt. of the Government of India, of which Sir Denys Bray is the See-
petary. C

Sir, I think I have taken up a good deal of the time ‘of the House
(Honourable Members: ‘‘No, no’’), but I thought it was necessary to place
the facts before the Government. When we are voting supplies, we are
not voting without making suggestions regarding the policy of tho Govern-
ment, we are voting for the Finance Bill, because we want not only to-
give them supplies but also to direct their policy. It must be definitely
understood that we are not voting for the continuance of the present polioy
of Government. T therefore support the motion before the House, Sir.

Mr. Abdul Haye (East Punjab: Muhammadan): Sir,

“ Nah samjhoge to mit jaoge ai Hindustan walo.
Tumhari dastan tak bhi neh hogi dastanon men.

“Ye Indians, if you shall not realise responsibility to unite you shall be
oblitersted from this world and after you no chronicler shall even relate your story.”

It is after a long time, Bir, that I have decided to open my lips in
this House, und the firat thing that I have to say today is that, after hearing
the speeches yesterday and today, and after reading the description of those
ugly scenes which were enacted last week, when the Leader of the Opposi-
tion and my chief, Mr. Muhammad Ali Jinnah, were altercating with each
other, after reading a description of what happened in this Assembly, I
consider it is no honour to be a Member of this unfortunate House. Where
do we stand today?

A Bwarajist Member: Where we did a long time agol

Mr. Abdul Haye: Where were we in 19247 I am not enamoured of this
Assembly. I am not very keen upon delivering specches, because it
pains me to find that here, in this House, where we have been sent by
our constituencies to fight the cause of the country and to win freedom
for our people, we are content to indulge in internecine quarrels. We are-
reduced to this now, that, instead of standing together, we arc almost
every day attacking one another. And what is the programme before my
friends, the Mussalman Members? What do they now propose to do? My
friend Mr. Fazal Ibrahim Rahimtulla saye that he is willing to _support
this Finance Bill. The other Mussalman Members pe.z:haps are wllln‘zig to-

to the same lobby with the Government. (Swarajist Members: Not
all.’) I know that there are others who will follow Pandit Motilal Nehru,
oven if he takes them to the wilderness. And what does. my friend
Mr. Fazal Ibrshim Rshimtylla -want? He says more services for the-
Mussalmans. T know, and when T say this ¥ speak with authority,
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that in the matter of services, the rights of Mussalmans are -hbing trampled
underfoot and the responsibility lies equally upon the Government as well
a8 upon the majority community who for all intents and purposes ‘hold the
monopoly of these services. But before I criticise them, before I urge
the claims of my community on them, the first thing that T have to say
to my community is this. You are weak. You are unprepared. Perhaps
gome of the things you want you do not deserve. Remember the weaker
must go to the wall. It is true that your legitimate rights are being
ignored and denied. But is it not your own fault? You are not strong
enough to protect yourselves. The rights of a strong person, the rights
of a strong community cannot be denied. 8o what is happening in India
today is this, that an alien bureaucracy with the help of an army, guns
and acroplanes, is keeping down a whole country, is keeping down a whole
nation, whose rights are being denied to them because that nation is
divided. - They cannot present a umited front to the bureaucracy. But so
far as the Muhammadans are concerned, they are between the devil and
the deep sea. Just as an alien Government is keeping down a nation, so
here we have the case of an imperium in imperio. The majority commu-
nity, which has got a monopoly, is keeping down a minority community,
and neither the Government, nor the Hindu majority community, will
help the helpless Mussalmans. If my Honourable friends, Sir, today, are
going into the same lobby with the Government, I ask, have they con-
sidered what the Government have done for them during the last ten years?
What have the Government done for them? It is painful to speak of the
North-Weg¢t Frontier Province. Reforms to that Province were not
denied by Lala Lajpat Rai or by Pandit Madan Mohan Malaviya alone.
The bureaucracy and Sir Denys Bray are equally to blame. 8o under the
circumstances what are we to do? Shall we support you?

Swarajist Members: Why should you?

Mr. Abdul Haye: Have we received a gesture from you or shall we
sell our freedom and our liberty for the sake of a few jobs? (‘‘Hear, hear'”
from the Swarajist Benches.) It is all very well to say ‘‘Hear, hear!”
but what have you done either? (Swarajist Members: ‘“What can we
do?"") You talk of the Nehru Report, and you are proud that you have
one dozen Mussalmans at the back of that Report. The number of the
supporters of the Nehru Report can be counted on the tips of one’s fingers;
and still thut poisonous pill is being forced down our throats against our
will. I know the names of the Moslem supporters of the Nehru Report
that were mentioned the other day in this House by Pandit Motilal Nehru.
Some of them are very eminent persons, who have rendered service to
the country, There are others who have rendered service in the past to
the Government and to themselves; but there are others whom I, for
one, cannol trust even with a single copper ooin. My Honourable friend
Mr. Jamnados Mehts yesterday said that 99 per cent. of the people of
India want the British to leave India immediately, without bag and
haggage.

Lieut.-Oolonel M. A. J. Gidney: With bag and baggage.

‘Mr. Abdul Kwe No, he said without bag a.nd baggage.
) _Kr Jamnadag M. Iohta ‘Without.
) Me, ‘Abdul Hayé: He wants to retsin the bag and baggage.

Ly
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Mr. K. Ahmed: For himself!

Mr, Abdul Haye: He wants to retain the baggage of the bureaucracy
so that, after their departure, the Hindus and Muhammadans may fight

over it. 1 say, is this a correct statement of fact? Have you got the
country behind you?

Mr. Jamnadas M. Mehta: Yes.

l!_r. Abdul Haye: Is Psndit Madan Mohan Malaviya prepared to support
you in this statement?

Mr. Jamnadas M. Mehta: That is not necessary. I speak from my
own knowledge. '

Mr. Abdul Haye: Is your own chief, Pandit Motilal Nehru,
to subscribe to this statement after having subscribed to the Nehru
Report? Is he not now for Dominion status? You come forward with
these statements and you say the whole country is behind you. I am
prepared to say that none of those gentlemen who sit on the Benches
on my right is prepared to support you. (An Honourable Member:
“ Every one.’’) Are the Muslims today with you?

Mr. Jamnadas M. Mehta: That is my view.

Mr. Abdul Haye: That is vour view.
you are at liberty to do so.

Mr. Jamnadas M. Mehta: So are you.

If you want to deceive yourself

Mr. Abdul Haye: It is no use calling upon the Muslims to support you
in a game where you think they are to be used as' mere pawns. For my
part I am certainly not prepared to say anything on the floor of this House
that may retard the progress of this country; but the first and the foremost
thing that you have got to do, the most important thing that
you have so far failed to do is to make up the differences that
exist between the Hindus and the Muslims. Was it not'I who spoke a note
of warning, as far back as 1925, that the bureaucracy is counting upon our
differences, and that a time will come when the Hindus and Muslims of
India, instead of attacking the bureaucracy, will prefer to kick one another?
Has not that come true? Was it not I who gave notice of a Resolution
that no Royal Commission should be appointed until the Hindus and
Muslims had made up their differences and prepared a constitution for
themselves? With the Bimon Commission at your door, you have been
misbehaving. With the Bimon Commission amongst you, you have been
fighting. You have been trying to throw dust into the eves of the Gov-
ernment and of the Commission and of the people of India. It is &
patent fact—mnobody can deny it—that we are disunited. We cannot carry
our will, we cannot secure s victory. Are you prepared today to make
amends for the past? Are you prepared today to sit this evening and settle
this matter once for all? It iz no use saying that the Nehru Report is
the final say in the matter. The Muslims may be mistaken, but the fact
is that an overwhelming majority of the Muslims do not subscribe to that
Report. You have got to take it to heart; that you have got to bury it
before you can rally round the Muslime under your standard, and you
have got to unearth that precious dooument which you have so far ignored,
that Bengal Pact of Mr. C. R. Das. Tt is only on those conditions thab
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we can come round. If that cannot be done, then we must all be content
to meet the fate which is destined for a country which is disunited.

The Assmnbly then ad]uurned for Lunch till a Quarter to Three of
the Clock.

The Assembly re-assembled after Lunch at s Quarter to Three of the
Clock, Mr. President in the Chair.

Mr. Anwar-ul-Agim (Chittagong Division: Muhammadan Rural): Sir,
I personally had no desire to take part in n debate where my intentions
are likely to be misunderstood. I have watched, with a very great amount
of interest, what hus been going on here during the last two or threc
days on the motion before the House, and that is in connection with
the consideration of the Finance Bill. T am on my feet, Bir, only to
point out one or two faucts which have appealed to me most wnd they
have also pained me much. T am one of those, who, by tradition, culture
and family connections, believe in the British - connection. Anyhow
Sir, | hepe my friends both on the right and the left, will not misjudge

me if 1 happen to use any immoderate words out of sheer anxiety and
derpuair,

I have listened with o great smount of interest to the observations
made by the various speakers who have preceded me, but one thing that
singularly struck me most the other day in connection with the debate
on the North West Frontier Province,. wus the observations made by my
friend Mr. B. Das, whom I like and love. Mr. B. Das, 8ir, not knowing
perhaps by going to raise a worm he was digging up a scorpion. He
maentioned incidentally while narrating the tale of his own provinee about
the willingness of the people of Esastern Bengal to be joined with the
people of Western Bengnl. Sir, the truth lies the other way. The fact
+f the matter is that it is now common knowledge, it is a matter of
historv.—we were school children then perhaps belonging to some smali
elasses,—that the annulment of the partition of Bengal has hit hard parti-
cularly the people of my ecommunity. That was, Sir, in 1912, and that
of course is n very old story. But later on, Bir, you know, as a Member
of the old Imperial Legislative Council, as a valiant defender of the rights
of Indians, the bellicose Government of Lord Hardinge in their wisdom
annulled the partition, to stop the Swadeshi agitation of the late Bir
Surendranath Bonerjee, and Mr. B. Das had the hardihood to say that
it was the strongly expressed desire of the people of Eastern Bengal to
be joined with the people of Western Bengal, that brought about the
annulment. The mischief that has been done to my people by the annul-
ment was not realised by the authors who did the mischief in the first
instance. 1f you had a well organised province in the Eastern part of
this country, there would have been no necessity to keep i standing
army on vour south-eastern frontier. If you had a strong Government
with headquarters either at Daceca or at Chittagong, I can assure the
Government of India there need not have been anv fear in their minds
on this score of safety.
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Now, Bir, there is another matter about which I should like to say
s word, and that is with regard to the castigations made by my friend
Mr. Jsmnadas Mehts against my people. He snid that the Muslim
pecple have boycotted the Simon Commission. Sir, as the Leader of
my Party is not here, I want to repudiate this suggestion, and say that
the Muslims have not boycotted the Simon Commission. Ag a matter
of fuet, we would very much like to give another chance to Government
to show their honesty of purpose. That is not all, 8ir. We in our heart
of hearts on this side believe that there is justice in this world; there is
fairplay in this world. We also believe, Sir, that there are people still
living in this world,—they might be living at distances 6,000 miles away,—
who believe in the honesty of purpose of the Muslim community, and we
on our side are anxious to give another chance to the Simon Commission.
One of the most brilliant Governors of my Provinee, Bir, has said this—
perhaps Honournble Members on all sides will take note of this beeause
it concerns them most. This is what he says:

“It was from a Muhammadan sovereign that the East India Company acquired their
riﬂhu in three of the richest provinces of India, and it was s Muhammadan sovereign
whose paramount position was recognised by them when they inscribed his name and
insignia upon their coins. The Mubammadans, in other words, were the ruling race
from whom Mahratta and other Hindu chiefs were proud to accept their titles.
Their historical importance cannot, indeed, be gainsaid, and their pohtical importance
is equally well founded. No more loyal community is to be found in the Empire today;
no community in India has provided more or better fighting material for the forces of
the Crown. But beyond all this, it must be borne in mind that the followers of lslam
extond far beyond the confines of the Indian Continent. The Muhammadans of India
are ‘connected by ties of religion, tradition and race with the whole of Western Asia,
right away to the Atlantic—countries where the prestige of England stands high now,
and where England is recognised as the champion of justice and fairplay."

Sir, this is the eentiment of an English Berl, and on these we have
based our hopes for getting recognition of our statutory rights in the
next constitution. This is the ides that still reigns in the minds of
Englishmen at home. With this view, we have thought it wise to give
au opportunity to the Simon Commission. (An Honourable Member:
‘‘Louder please.’’) 1t is not my purpose, 1 repeat, to embarrass the
Government of India, but if the few words that I say -are unpalatable I
cannut help it. The other day, Mr. Renga Iyer criticising the speech of
my esteemed friend, Maulvi Sayyid Murtuza Saheb Bahadur, was rather
passing some sarcastic remarks at our expense. He said that perhaps,
if the people whom the Maulvi Saheb represents, are gate-keepers, they
are not fit to find a place in the palace. ~Well, Sir, without shocking
what is called the sentiments of my Honourable friends in this House,
1 ‘moy say that the forefathers of Maulvi Sdyyid Murtuza Saheb Bahadur
received homage from the Hindus as ‘‘the great Moghul of Delhi is the
God himself’’, Mr. Ranga Iyer conveniently forgets that I do not think
that I should be supposed to be emulating the example of my Bwarajist
friends in taking up time of the House and thus giving an advantage to
delay the consideration of this Bill. * As these few points were very
much agitating my mind I have stood up to unburden them.

Therc is one very significant a.ppeui made by my Howoursble friend,
Mr. Abdul Haye, in his speech, and it is this. If anybody is to be
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guided in his worldly policy a8 a worldly man, not being a saint, of
course, he will say, give some credit for the past. Mr. Abdul Haye was
addressing his friends on the right side, and said very rightly that they
were stunding between us and those who had got the power to give
anything they liked. I think there is a great truth in that as far as it
goes, because really there was a time when Mr. Abdul Haye's people
were great Emperors, and the Hindus served them. These Hindu friends
on the right whom he was addressing would not rest content until the
time when they got absolute power, and it is absolutely human to feed
fat on ancient grudge from Hindu standard. But I thought that after
so many hundreds of years, we should be in a position to forget the
past and follow the policy of live and let live. The Mussalmans treated
the Hindus well, but it seems that we are not coming to that. Mr.
Abdul Haye also referred to a very great Indian, who is the glory of
my province. He invoked the name of the late Mr. C. R. Das. We
all mourn his loss. My point is this. Knowing as I do a little of this
world, it would have served the purpose of my Honourable friends on
the right, ii they had followed the policy of the late Mr. C. R. Das, and
not beat about the bush and played all sorts of camouflages and make-
believe stunts. Mr. C. R. Das, statesman as he was, great man ag he
was, philosopher and poet as he was,—could easily diagnose what was
the real lrouble, nnd as a result of that foresight he agreed to an under-
standing or a convention, or whatever you may call it, with the Moslems—
and it was the Bengal Pact, and my only advice to my friends on the
right is, ‘‘Follow Mr. C. R. Das. Try to emulate his example and act
aup to it. You ure likely to get what you want".

Mr. K. 0. Neogy- (Dacca Division: Non-Muhammadan Rural): I want
s e bring the House back to the Finance Bill, if 1 may.
P (Honourable Members: ‘‘Hear, hear.”’) I have heard the
exelamations and expressions of surprise from the non-official European
Benches st the turn that the debate has taken, and in an interesting
speoch, my Honourable friend Mr. Fazal Rahimtulla also gave us his
viows regarding the propriety of raising all the various points that have
been raised in the debate on this ocassion,

I have been long enough in this House to remember the day when
we first mede o boginning in the establishment of the convention under
which we are discussing the Indian Finance Bill today. In the year
1921 it wag not the intention of the Government that the Finance Bill
should be sn annual event. It was in response to a non-official amend-
ment that it was agreed that, although there might not be any change
in the texation, the Finance Bill should be an annual event, in order
that this House might have the opportunity of asking Government to
render an acoount of their stewardship in all the various departments
of the Government, and in order to enable the Hquse, if necessary, to
poss a vote of no-confidence by even rejecting the Finance Bill. When
we cstablished that convention, in the simplicity of our heart—we in those
days were simple-minded people, Mr. Jamnadas Mehta had not yet strayed
into this House—in our simplicity of heart we imagined that we had
established a convention of very great constitutional importance.” We
thought that, whereas in the field of expenditure the control exercised
"by this House was restricted to a very small proportion- of the- money
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that the Government needed for carrying on its operations, here under
this convention, the House would have the fullest control of the purse
stings of Government; und we imagined that, although the distinction
between voted and non-voted items might continue in the demands for
grants, so long as we could control the purse strings of Geovernment,
we_had nothing to complain sbout. Nine years have rolled by since
and what do we find today? The control cxercised by this House is, if
wuything, becoming more and more iliusory. Even though the Finance
Member made o declaration, I believe, in the vear 1922, that taxation
would never be undertaken, except with the consent of this House, what
hes happened? Whenever we have attempted to reduce taxation under
any head, all our uttempts have been baffled by the extrnordinary powers
possessed by the head of the administration. Thus the whole procedure
lins been reduced almost to n mockery. There is the annual nine days’
wonder when we walk and talk and achieve nothing,

Now, Sir, 1 will not, for the present, examine the result of the
constitutional control that this House muy have oxercised over all the
various departments of Government. [ will confine myself to one or two
revenue-enrning departments of Government. So far u#s the spending
departments are concerned, the control that may be exercised through
the agency of the Finunce Bill is bound to be remote; but what about
the control .over the revenue earning departments like the Salt or the
Customs Departments? Well, the Assembly has been asking for a revi-
sion of the entire revenue policy of the Government, particularly urging
that the customs tariff should be based on n scientific and rational footing.
What has heen the result? All these years we have been pressing this
demand, and yet we are now in the very smne position in which we were
when we started. Sir, T will refer to a few instances just to illustrate
how futile have been our efforts in the direction of reforming the poliey
of Government with regard to revenue matters, I will first of all take
a very recent instance, an instance which wnust be fresh in the minds
nf Honourable Members. Tt is only the other day that we had to deal
with & Bill to amend the Tariff Act as o result of a report of the Indian
Tariff Board regarding the question of -giving protection to the manufacture
of -electric wires and cables. In their Report on this subject the Tariff
Board make this significant observation:

““The revenue policy of the Government of India, by which customs duties, imposed

primarily for revanue purposes, have been allered without due consideration of the
effects of such changes on the industrier concerned, is partly responsible for the com-

pany's difficulties.’’

The reference here is to the request made by a particular company for
tho protection of that industry, and when we turn to the representation
itself, we find ‘that, in this particular instance,.import duties that used
to be imposed on this particular nrticle were suddenly lowered as the
result of a suggestion made by a British manufacturer who was interested
in the import trade of thia country. This is what we find:

“We, however, find that the Indian Government, at the request of the British
Elertric and AMied Manufacturers Association, have reduced the import duties on all
wires and cables having a-eog?u sectional arem abowe, efc., etc. . . . and :thua, unless
some chane is made. very quickly, given the death hlow.to any Indian industry. in this.
line of business.” '
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Bir, this shows that in regard to the tariff policy of the Government,
if it is a question of choosing between the intereste of a British concern
and the interests of an Indian concern, the interests of the Indian con-
cern must give way.

Now, 8ir, I will give another illustration with rcgard to the practical
working of the tariff policy of Government. Reference has already been
niade’ by my Honourable friend, Mr. Jamnadas Mehta, to the action
taken by Government on the Report of the Tariff Board, which dealt
with the question of giving protection to the textile industry of this
country. The Tariff Board, after making an elaborate investigation,
‘made a report recommending that ocertain steps be taken. When the
matter came up nefore this House, the Government had turned down al!
thuse prcposals. They had their own scheme which they placed before
the House for acceptance. That scheme was not made public before
the actuu]l measure was introduced in this House, with the result that
the textile industry is not satistied, and incidentally a struggling cottage
industry is being hit hard. The Honourable the Commerce Member wernt
down to Bombay to discuss the question after the publication of the
Tarift Eoard Report. He consulted the Bombay Chamber of Commerce.
He consulted the Bombay Millowners’ Association, and one of the conolu-
sions at which he arrived was that, in order to give some relief to the
textile industry, it was necessary to lower the import duties, which the
artificial eilk yarn used to pay. This was altogether a new proposal,
It was never broached before the Textile Tariff Board. It wag never
before the public. But fortified with the support that he got in Bombay,
he comes to Simla and springs a surprise on the country, by proposing
to reduce the duty on artificial silk yern by half. Well, I raised my feeble
voice against it, in the interests of the silk industry of this country, and
my voice was drowned by the opposition not ouly of Government, but
also of n eection of the non-official Members of this House. Later om,
the Agricultural Commission came out. They had tc go into this very
question, and they pointed out that these artificial silk imports are a
real menace to the silk industry of this country. I drew the attention
of the Hcnourable the Commerce Member to the observations of the
Royval Commission on Agriculture. He said, ‘‘Oh, these people did not
know what they were talking about’’. This is the kind of opin'on that
my Honourable friend has of a Royal Commission. He thought that the
Commission had no evidence to support their conclusion. What iz the
evidencc that the Honourable Member himself has got? He has not
oblized us with that yet. He says, ‘'Oh, the difference in price between
artificial silk and real silk is 8o very great that it cannot be imagined
how there ean be any kind of competition between them!’’ Theories
and abstract considerations like these are the only justification for Gov-
ernment for lowering this duty. The result of this action has been that
the importation of this article has gone up by leaps and hounds, and ou
inquirics that T could make in my province, and also from my friends
who ought to know, and in the neighbouring province of Bihar and Orissa.
as nlso from people who know anything about the Benares silk industry,
T find that this artificial silk yarn is really competing with the natural
silk product. Tt is being used largely for purposes of cdulteration, and
I will sav that it has even invaded Kashmir. The Honourable the Com-
merce Member said, if the situation is so very serious, why do not the

D
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Provincial Governments complain? Now, when we put forward any
suggestion for any concrete action being taken in any matter, we are
very cfiten put off by the statement, ‘“Oh, we must consult Provincial
Governments. How do you expect us to make any statement or take
any action before we can find out what the provinces have to say about
it?”’  What about thie instance? The Honourable Member says, ‘I am
going lo dn whatever I like. I will be guided entirely by my instinots
and whatever advice I get from the Bombay Chamber of Commerce, T
don't care tuppence for the Provincial Governments. I1f they find that
these duties are unjust, why don’'t they come up before us with some
evidence.”” That is the tariff policy of the Government of India.

Now this is an instance which shows that, if there is a conflict of inter-
est between a very powerfully organised industry and a cottage industry, the
interests of the cottage industry must give way.

Now, Bir, the third instance which I will give, will be in regard to
the export duty on jute. Here is an instance which will show that,
if the interests of the Central Government and & Provincial Government
conflict. the interests of the Provineial Government must give way.
8ir, the export duty on jute was imposed as a sort of war measure,
an cmergency measure, which was needed to provide Government with
additional funds -that were required at that time. Within a year of its
first - impoeition, the rates were absolutely doubled. No inquiries were
made at the time as to the incidence of thie taxation, as to who actually
was puaying it, but elaborate defence has been attempted since, with the
object of proving that it is the foreign consumer that is paying this tax,
and that it does not fall on the agriculturists in this country. It is stated
that as jute is & monopoly of this country, the duty is obviously passed
on to the consumer.

Now, 8ir, if the Government actually care to find out the true posi-
tion in this matter, if they only care to go through the evidence that
has been recorded before the Agricultural Commission, they will find that
the position is so complicated that it is absolutely impossible for anybody
to say, with confidence, that the agriculturist, the producer of this so-
called monopoly commodity, actually derives all the profits to which he
is entitled. As a matter of fact it is common knowledge that, although
jute is not grown anywhere else, the producer is at the mercy of the
censumer. It is as easy ns anything for Government to find out the
truth in this matter, if only they care to.

Now. Sir. what has been the justification for denying to Bengal its
share of the taxation which actually comes out of the pockets of the
producer? The Government say, ‘It does not matter whether we derive
this income from a commodity which is grown exclusively in Bengal,
80 long as the duty does not come out of your pocket. It may be passed
on to the consumer, so that there can be no legitimate complaint on your
part that vou do not get this revenue.”” But we challenge the Govern-
ment to undertake a careful and exclusive inquiry into this muatter, and
then tell me whether this tax is really paid bv the consumer. TIf it is
not, thea surelv the Central (Government has absolutely no right to
appropriate this large income from this-particular source.
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Sir, I will next come to the question of Salt. I will not for the prosent
mmoment deal with the inglorious history of the salt duty. I think we had
«enough of it on the last occasion, when we had a full debate on this question
«on Mr. Kelkar's motion for a reduction, and we will have another oppor-
‘tunity of discussing the matter when we go into the amendments of this
Bill. I will, for my present purpose, confine myself to the question of the
-administration of the Salt Department. And I deliberately level a “harge
-agaimst Government of having obtained money for so-called schemes of
‘improvenrent in connection with the Northern India Salt Revenue Depart-
ment, on representations which have, in the end, turned out to be ialse.
II the Honourable the Finance Member will care to look into earlier debates,
"he will find that when this Department was in the administrative vontrol
of Sir Charles Innes, and before him, Bir Thomas Holland, the Asserably
was called upon to vote large sums of money for undertaking certain sohemes
-of improvement, on the supposition that those schemes would enable Gov-
-ernment to ‘‘flood the country with cheap salt’’. I am quoting the exact
worde of those Honourable gentlemen, ‘‘flood the country with cheap salt'’,
"The country has yet to be flooded with salt, and far from salt being cheapen-
-ed, the price of salt has been enhanced by Government during the last 2
‘or 3 vears. And the Honourable Member will find, if he turns to tha
-accounts of the Northern India 8alt Revenue Department, that as a direot
result of the introduction of these schemes of improvement, the cost of
-operation has gone up tremendously and that the Department is working nt
a loss, in spite of the fact that the price of salt has been incrcased by
*Government. C

Now when this question caine up before the Public Accounts Committae,
‘this increase in the cost of operation was sought to be explained away by
the departtirental authoritiee on the plea that it was merely the result
of the introduction of commercial accountancy, but the Auditor General
promptly pointed out then and there that the deficit was exaetly equivalent
to the additional interest charges on the additional capital that weas required
‘for the financing of these so-called improvement schemes. 8o, there is no
geiting uway frown the fact that these improvement schemes, far from pro-
-ducing the results expected from them, have actually made salt dearcr
and the output has not been increased to any appreciable extent. Various
-defences are now tried to be put in on behalf of the Salt Department, but
you cannot get away from the fact that these large amounts were obtained
from this House practically on false representations. Now, Bir, I do hope
that the Honourable the Finance Member, who is directly responsible for
the administration of this Department, will very carefully look into what
has been going on. Ho will find enough material to engage hinr if he were
to look up the Public Accounts Committee’s reports and the debate that
we hnd last year about this time on the Sambhar salt accounts as also the
‘Audit and Appropriation Accounts of the Government of India.

Sir, I do not want to take up the time of the House any more then T
-can absolutely help. T will now refer to the proposed banking inquiry. T
do not know whether the Honourable the Finance Member has received
a telegram from an organisation, known as the Bengal Bankers’ Federation,
which represents nearly 600 small banking institutions, all public limited
concerns. It has been ascerlained that the total working fund of these
800 banks, or loan offices as they are sometimes called, can be estimated at
about 24 crores of rupees. These are not, after sll, institutions which can
be absolutely neglected by the Honourable Member and in a manifesto

b2
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which this body, that is, the Bankers’ Federation, published sometime
back they gave expression to their fear as to what the ultimate upshot of
this inquiry might be like. They apprehended that the main intention with
which the Bengal Chamber of Commerce initiated the idea at a conference
held for the purpose of considering this question, was to restrict the present
facilities which: are enjoyed by these small banking institutions. They are
very much afraid that the counsels of these bigger ocapitalist interests
might, in the end, prevail with the Government, with the result that the
activities of these very useful institutions might be crippled. Bir, in a
telegram which they sent to the Honourable the Finance Member, of which
I have got a copy, they specifically made the suggestion that representa-
tives of this institution should be allowed to be present at any informal
conference which the Government might have for the purpose ‘of settling
the terms of reference and the constitution of the inquiry committee. It
does not seem that the Honourable Member has seen his way to accede to
this request. May I point out to him that the banking interests of Bengal
are, in so far as the indigemous systemr is concerned, represented largely
by this partacular bodv, and in all fairness they should be heard before anye
thing definite is done in regard to settling the terms of reference and the
const;tutlon of the proposed inquiry committee.

Sir, my Honourable friend, Mr, Tarit Bhusan Roy, speaking yesterday
on this motion, made reference to the unsatisfactory condition of the pre-
sent financial arrangements, known as the Meston settlement. Any one
seeking truly to represent the interest of Bengal, cannot let slip this op-
portunity of referring to this question. I have spoken so often on this
subject, that I do not think I will be justified in repeating all that 1 said
in the past, but I will just make a few submissions under this head. The
position has been very well summed up by His Excellency the Governor
of Bengal in a speech which he very recentlv delivered m Calcutta, when
he said that:

“Bomething like 45 per cent. of the total revenues of the Central Government comes

from Bengal, and, at the same time, she finds herself with mcarcely any money to
run her own administration."

That, in short, is the position to which we find ourselves reduced under
the present financial arrangements. It really surprises me how the Central
Government can be so callous of the interests of the two provinces, which
are industrially and commercially advanced, namely Bengal and Bombay,
through whose agency they derive a very large proportion of their income.
The policy of the Central Government can be described as that of starving
the goose that lays the golden eggs for them. 8ir, any one seeking trnl_v
to represent the interests of Bengal will not be true to himself, unless he
emphasizes the very great injustice which the present financial settlement
works agninst Bengal; and any one who seeks to represent the interests of
Bengal cannot justly support the Central Government in raising revenues
for their purposes, when he finds that the province which contributes a vervy
large proportion, in fact the largest proportion, of the Central Govern-
ment's ineome, s asked to go about in rags and tatters,

Mr. M. S. Besha Ayyangar (Madura and Ramnad cum Tinnevelly:
Non-Muhammadan Rural): Sir, T oppose this Finance Bill. T really fonl,
Sir, with one or two of the previous speskers that this Finance Bill is
almost an apology for the Appropriation Bill, a real Appropriation Bill which
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is discussed clsewhere in a real Parliament. 1 advisedly say real Parliament,
in spite of the fact that the Honourable author of that book, which has
become famous in this session—whom I do not find in his place just now-—
in spite of his calling this House the Parliament of India, and in spite also
of the fact that you have actually a street, leadin from this ill-shaped
house, valled the ‘‘Parliament Street’’, I really find that this is after all
not A real Parliament, because, if it were one, then certainly this kmd of
Finance Bill would not be presented to the House.

Sir, there'are two or three main features of the financial position, ag we
seo it, which I propose to take up for discussion just now. The foremost
and the main feature of the financial position is the scheme of taxation
that we have at present. B8ir, the scheme of taxation,—there is really nu
rational policy lying underneath it—is so badlv devised that unfortunately
it weighs more heavily on the poor, which is no doubt in consonance with
the Biblical statement, ‘‘To him that hath more shall be given, and from
him that hath not, even the little that he hath shall be taken away from
him’’. That is exactly the position of the schemre of taxation in this
-country

In this connection, T would quote a statemenb from the Wealth and
Tazable Capacity of Indéa by Professors K. T. Shah and Khambata. They
find, after a thorough investigation of the entire scheme of taxation obtain-
ing in this country, that the poorer classes, numbering more than two-
thirds of the total section of the population, are shown to bear nearly 60
per cent. of the total revenue burden, while the richer, numbering less than
one-third of the total population, and having more than two-thirds of the
total wealth produced in India, bear only about 40 per cent. of the revenue
burden. That is the anomaly, Sir, which the present schenre of taxation
of this country leads to. T submit, Bir, that it is more or less taken to
be admitted that the masses of the countrv are suffering under chronic
poverty. Abject poverty and helplessness is the rea] situation, and yester-
-day my Honourable friend, Diwan Chaman Lall, when p]aclng before ‘he
Housc the state of coolies in some of the plnntatmns made prominent this
fact, that the lower classes were really on the brink of starvation, and also
that they were suffering fronr chroniec mal-nutrition.

Now, T seriously ask the Government, what is it that the Honourable
tho Finance Member has done, or what is it, that the Treasury Benches
have really done, to alleviate the sufferings of these classes? What is it
that they have rea.lly done under the budget presented to the House yesr
after year, not only to relieve that burden, but also to raise the standard
of comfort and the standard of living? Absolutely nothing. In fact, Sir,
this year’s was the longest of the budget speeches that I have heard. 1t
took nearly two hours for the Honourable the Finance Member to read his
speech. Throughout the whole of that speech, which I have been reading
with great care, T have not been able to find one single proposal towards
raising the standard of living of the poorer classes of this country. If that
is the situation, it is nothing strange that there is distress in the rural parts.
You have got the agrarian unrest and vou have got the industrial unrest.
T almost envy, Sir, the pleasant siesta which the Honourable the Home
Member is enjoying at present. The Honourable the Home Member said,
on another occasion, that the present unrest, agrarian and industrial, is
due, not to the present scheme of taxation, for which the Government are
responsible, but to the promulgation of communistic ideas in this country,
That is but another handle for the Honourable the Home Member.
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Bir, speaking very recently in Calcutta on the 80th of January last,.
urdder the auspices of the Bengal Economic Society, Sir Daniel Hamilton
said :

“I have no hesitation in saying that 75 per cent. of the present unrest has its root
in the villages of India.”

Let the Honourable the Home Member controvert these words and find
out whether the statement he made the other day in another connection is-
really borne out by another critic, who has been staying here long, and
who has really studied the conditions obtaining in this country and made
these statements based on such study. He continues, Bir, and says that:

“The Indian ryot would like to fly from the village of destruction in which he-
now lives and reach the village celestial.”

Bir, why is this village rendered a village of destruction now? Who is.
responsible for it? Only one answer is possible, and that is the Govern-
ment of India. B8ir Daniel Hamilton finds that the Indian ryot is really
for flying from his village of destruction at present and reaching the village
celestial. He goes on: '

“Financial stringenoy, lack of funds, is the plaintive song—the funegal march, the

dismal beat of the tom-tom—which he hears resounding from the Himalayas to Cape
Comorin.””

Further on he says:

" “Pulitical economy as now practised in India is a dismal science, and it is not
sarprising that the body politique is sick.”

I would say, not that the science itself is dismal, but unfortunately, you
have got one kind of political economy actually pperating in other countries,
while @ totally different set of uneconomic heresies is operating in tnis.
country. Then he eontinues:
“Hundreds of crores of India’'s working capital is running to waste and little is
done to stem the flow,”” :
and, after canvassing the present position, he wisely asks the question:
“Who can stem this outflow of India’s life-blood !

He himself answers it:

“The Government cannot do it. Congress cannot do it. The Simon Commission:
cannot do it. The only people who can do this is the labour of India, if Government.
will give them a chance.”

Sir, we have been crying ourselves hoarse about the labour conditions obtain-
ing in this conntry, and about the possible nreasures that may be adupted
by the Government of India to enhance their prosperity and alleviate their
suffering by giving them better wages and all that—but with what resuls?
Absolutely nothing has been done. Even now, there is a Bill coming prob-
ably next week, for the purpose of alleviating their sufferings—no doubt
they may be somewhat alleviated—but then simulteneously in the same
Bill an attempt is being made to throttle them out of existence.  Sir
Daniel Hamilton charges the Government squarely and tells them that the:
only people who can stem the flow of working capital into waste are the
labourers of India, if Government will give them a chance. He goes ou:

~ ““Unorganized and disunited as they now are, the great masses of people are like
sheep without a shepherd and they fall, an easy prey to wolves. .
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If Government cannot help this vast store of labour that we have and
save them from the distress in which they are placed, what else do they
exist for, I really cannot see. Then agsin:

“Financial stringency or lack of funds, as the financial authorities aug:gest.: was_no
excuse for inaction on the part of Government; for the people’s labour was the people’s
Eapitgl, and India had larger supplies of that capital than any other part of the

mpire."’

And then he would particularly remind the Honourable the Finance Meinber
that,

“If Bir George Schusier would read the first 25 words of the Wealth of Nations '
of that famous book by Adam Smith,

; l."i'w would lesrn bour was the fund which supplied all necessities and conveniences
of life.”

And then he charges the Government with having entertained a bankrupt
policy, so far as the financial condition of this country is concermed and
he maintaing that:

“The Government of India rested upon a bankrupt foundation, and the only possible
remedy for turning that bankruptcy into solvericy, wae an orgsnised co-aperative labour
of the people, which could be monetised so easily by Government, yielding a hundred
per cent. of the crops to the people and & clear gper cent, of profit to Government."

Those are words of wisdom, spoken very recently by Sir Daniel Hamilton,
and I make a present of this speech to the Treasury Benches.

Then, Sir, I would touch upon snother phrase of the scheme of taxation.
That was touched upon by & few of my Honourable colleagues who spoke
previously on this matter, that is the Customs tariff. Now, Sir, I would
really ask the Government whether there is really any rational or national
policy so far as the customs tariff in this country is concerned. We know
from the history of the customs tariff in this country, that it was not thought
of at all as a serious contribution or as & very great contribution to the
generu] revenues of this country, because, even so lute as 1882, the entire
revenue yielding from the customs was only a crore of rupees. Only after
the war, the idea dawned upon our financial experts that customs, after
all, might be a ground upon which they might look for an increase in
revenue. Since the war, measures have ﬁaen adopted which have augment-
ed the revenue from customs. Today it stands in the neighbourhood «f 50
crores. 1t is well and good, Sir, that the revenuc is increased; but my
complaint is this, that it has not been so adjusted as really to enhance ihe
development of the indigenous industries of this country. As I said on
another oceasion, that the railway freights and fares mar or make the in-
dustries of this country, now 1 would say that of the customs tariff also. It
is the customs tariff that really makes or mars the industries of this country.
If only a careful attempt had been made to define and well lay out the
policy of the customs tariff, with the Indian interests only as the basis,
and no other interests coming into operation! We are all aware, Sir, that
there are many things in which the interests of this country come into cou-
flict with the interests of Great Britain—and in such cases the Finance
Member of the Government of India should take particular vare that only
the Indian interests are taken into consideration, though they may tend
to operate quile in an opposite direction to the interests of Great Brit.in.
If only this vast revenue of Rs. 50 crores from the customs tariff rates are
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managed in such a way really as to develop the indigenous industrics of
this country, in fact more capital can be created in this country. But one
has only to look at the general policy of the Tariff Act to find that there
is absolutely no principle underlying the various provisions of that Act.
We have got there several provisions and several duties, beginning from duty
{ree, 24 per cent., and going up to 5, 10, 15 and even 30 per cent. No
doubt classifications of commodities and goods are made under the several
tables included in the Tariff Act, but one really fails to find any principle
involved in the classification of such goods. So much so. Sir, that I {ind
that the Federated Chambers of Commerce held a meeting at Calcutta last
December and actually passed a Resolution asking for the appointment of
a committee to go into this question minutely, and very closely, and to
evolve some principle which must be the basis of the future customs taviff
of this country. I would particularly request the Honourable the Finance
Member to take that Resolution of the Federated Chambers of Commerce
into serious consideration. I also remember, Sir, that the Honourable Sir
George Rainy was present on that oceasion, and he was asked to roply
to this Resolution passed by the Federated Chambers of Commerce. The
reply that he gave I really find, was quite halting and absolutely unavail-
ing. In fact he made no serious reply at all. He would neither say ‘‘yes”
nor say ‘‘no’”.  In fact, he made no suitable reply at all. He would neither
say Yes or No. He just said that considerations might arise which would
make it difficult for us to adopt the suggestion mrade by the Federnted
Chambers of Commerce. That was the summum bonum of Sir George
Rainy’s reply. That is not the reply we look for from the Treasury
Benches. What we ask is the definite policy as to what should be done
in ‘a matter like this? Even on the point of customs tariff, if really carly
steps are taken either to form a committee to go into matters of detail,
or at least to ask the Tariff Board to ‘examine the matter more closely and
give ‘us the benefit of their labours, and if a real scheme framed on &
rational basis, is made available for the House to act upon and the Govern-
ment to legislate on those lines, I think that would be the most profitable
and appropriate way of enhancing the capital of this country.

1 also r1emember that during the budget speech, the Honourable the
Finance Member when discussing the borrowing policy of the Governmient,
said he was trying to explore every possible avenue open to him to borrow
in the country, but he would not go into this question of developing the
indigenous industries of this country and so augmenting its capital re-
sources. I may remind the Finance Menrber that there are two or three
things of importance in considering the borrowing policy of the Govern-
ment. The first question is when to borrow, the second is what to borrow
for, and the third whom to borrow from. If these three standpoints are
clearly borne in mind, it won’t be difficult for the Finance Member to atrive
at conclusions which will certainly appeal to this section of the House. We
are not against the borrowing poliey at all a8 such provided the borrowing
is for purposes which really enhance the benefit of this country for the
generation to come. We are certainly not against borrowing at all. The
only question is borrowing would certainly be inexpedient in a case whure,
owing to & temporary fluctuation in revenue, there was a temrporary deficit;
in which case borrowing certainly is.not expedient. In oases where it
would sugment and promote the productive industries of this country, if
borrowing was necessary, then certainly this section of the House would
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respond to the wishes of the Honourable the Finance Member in agreeing
that borrowing was necessary. Then the third question would come in,
where to borrow from. Primarily the borrowing must be in this country
before he thinks of borrowing abroad. He must so adjust his customs
‘tariff, he mrust so nianage things financially that, for the development of
the indigenous industries of this country, more capital may be thrown in
and more resources be ready at his disposal whenever he thinks of borrow-
ing. He should always, as far as possible, borrow from the country’s own
resources. But if all these things fail and his purpose is beneficial {0 the
country, then it is open to him to borrow from abroad. As my Honourable
friend Mr. Rangaswami Iyengar said the other day, if, even after offering
‘& higher rate of interest, funds are not available in this country, he cun
then have recourse to borrowing from abroad. We should have absolutsly
no objection and we do not care where the money conres from in that case.
‘The only primary consideration is that he must try to do his best not only
to .augment the capital resources of this country but explore all avenues
for the successful borrowing of money in this country. When all this
fails, he can go and seek money from abroad.

The next prominent feature about the financial position is military ex-
penditure. No doubt that has been discussed ad nauseam. I do not want
to say anything further on that point. I will only say one or iwo words.
T spoke in the general discussion of the budget, and T asked the Honour-
able the Finance Member that this House might be enlightened on omne
perticular point, but unfortunately he forgot all about that. He probably
consgidered it unnecessary to answer that objection of mine. My point was
that these items of expenditure, which are mainly made in England, ought
to be expressed in terms of gold. That would give a clear indication 1o us
of what the position really was. I pointed out in this connection that the
85 crores at the 16 pence ratio, which was the military expenditure for 1922,
wag 40 odd million pounds, whereas the 56 crores he has budgeted for th»
year to come at the 18 pence ratio operating, really is 41:20 million pounds.
Sir, if I am correct in that, it only discloses that, instead of the 10 crures
of rupees which we find to be less front the figure we found in 1922, we really
heve an excess of over a million pounds in 1929-30. If myv position is
correct, and T am subject to correction by the Honourable the Finance
Member, T would really ask him to enlighten the House what it really
means. Does it mean an increase in expenditure, or does it mean a mere
trifling change in the method of accounting? I really amr at a loss to
know whether it represents an increase of expenditure, and I shall be very
much obliged to the Honourable the Finance Member if he enlightens me
and the House on this point.

Then, again, Bir, T take objection to what are called net grants of 55
crores of rupees for another b years to come. The Honourable the Finance
Member also in the very next paragraph, if I remember rightly, has disclosed
the possibility of the Army gaving about a crore and a half in the course of
the coming vear out of its net grant of 55 crores, and he postulates a similar
saving for the next 5 years to come. Tf within the next 5 years to come,
he postulates an aggregate saving of 10 crores out of a military budget of
55 crores, he no doubt puts that apart as a reserve to be spent by them as
they please by way of improving their present condition during the nexb
5 years to come. I would seriously ask the Honourable the Finance Mem-
ber if he reallv has a hand in framing the budget on this head, whether
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this is not to countenance the idea of practically placing a premium on ex-
penditure for the next 5 years to come?

The Honourable 8ir George Schuster (Finance Member): I don’t know
why the Honourable Member goes on talking of the next 5 years to come
when he means the next 8 years. The scheme is to operate for 4 years, of
which one has already been concluded. ‘

Mr. M. B. Sesha Ayyangar: I thank the Honourable the Finance Mem-
ber for the correction. I ought to have said 8 years or between 8 and 4
years. Very well, 8ir; but even then, I ask him, where was the need, if
the Army Department had not the upper hand over him—and I have a.
shrewd suspicion that that is the case—where was the need of assigning
these 55 crores of rupees to the military authorities to do with as they please?
This saving on the allotment of a net grant is & rare phenomenon in the
finance of any country. You say to them ‘‘You need not spend this amouns.
in any particular year. You can have ib in the suspense account, and do
with this amount just as you please in the next 4 years.”” Especially when
he also told us, in another place, of the possibility of fresh taxation, which:
he might probably have to think of in the next year, if circumstances
demanded it—also in the same breath to assign away this large amount of
55 crores to a department which is not noted for its economy in expenditure,
I think that is a very serious state of things, which we, on this side of the
House, could legitimately object to.

Then, Sir, the third prominent feature of the financial position is the
top-heavy administration ag it is called. @My Honourable friend, Mr.
Jamnadas Mehta, says that this Government of India is suffering from top-
heavy administration, I really do not grudge the fat salaries which the
Treasury Benches opposite are enjoying and the fat salaries enjoyed by their:
Secretaries and Assistant Secretaries, and a regular army of other cificers;
but my real grievance is this: if they give us real worth for the money that.
they get, I shall be quite content. I kmow they are all competent people;
1 do not say they are not; I know they are all eminently fitted to ocoupy
the offices that they hold now; but my serious complaint is this; being in
those offices, they do not really give us the whole money’s worth which
they can possibly give if only they try to. Whabt I mean is this. If there
is a small motion suggested from this side of the House that a certain
matter has to be looked into, or that there are certain matters which have
to be inquired into, at once they think of appointing & committes or com-
mission. Where is the need for these needless and endless committees?
Sir, during the last seven years, the expenditure on committees and com-
missions alone has reached the figure of one crore of rupees. Sir, one crore
of rupees to be spent out of this poor country’s resources on committees
and commissions alone, and all within the short space of seven vears, is
rather a serious affair. And, Sir, what, after all, iz the net result of the
appointment of these committees and commissions? T am reminded of what
Dadabhoy Naoroji said more than sixty years ago, almost with a prophetic
vision. The more I myself look into the recommendations of these com-
mittees and commissions, the moro T look into the adoption—the wholly
hnlting sdoption—by the Government of India of the recommendations of
thase committees and commissions, the more I am tempted also to think
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likewisc, and therefore it is, Sir, that I propese to read to the House what
Dadabhoy Naoroji said very long ago. This is what he said:

““As regards the appointment of commissions, the usunl process in such cames is to
appoint a commission or a committee, put in members, and have witnesses of their
own choice, leaving, if possible, just a small margin for appearance of independence.
Generally they get their own foregone conclusions.’

That exactly applies to almost every commission or committee thet we
have w'tnessed operating in this country. If unfortunately any comimission
or committee have gone out of their way and not adopted the foregone con-
clusions of the powers that be, who appointed them, then what happens?
They are shelved completely, Jike the Skeen Committee Report. What has
become of it? It is shelved. And if it is shelved for some four or five
years and then if somebody in this House gets up and wants to know what
has become of certnin recommendations of 4 committee's report, then he
in at onco reminded that those are back numbers, Only the other day my
Honourable friend, Mr. Neogv, quoted from the Aeworth Report and the
Inchcape Report; and he was immediately reminded !E Bir George Rain
thet those reporta could not te looked into now, and that they were back:
numbers. 8ir, those recommendations were made by committees which

the Treasury Benches themselves appointed. @ Where the re-

4 ™ sommendations do not suit them, they become back numbers all
at once. They eay that things are beginning to imove in a different fashion
altozether and those recommendations sre found to be inconvenient and
thev are trushed aside as buck numbers. T therefore say, BSir, that if
unfortunately any committee or comimission does make recommendations
which do not find favour with the Government, what is it that the CGlovern-
ment do? They shelve these recommendations in the first place: or if
they are so minded, they sit in judgment upon those recommendations, and
commend just a few halting modifications. Take the case of the Bpecial
Tar'tf Board Report. My Honouratle friend, Mr. Neogy, mentioned that
faet, and 1 enn only udd that when that report of the Special Tariff Board,
which sat to inquire about the industrial unrest of the textile industry in.
Borabay, made certain recommendations, those reconmendations were set
at naught. and instead, a mere halting measure of relief was adopted by
the Government of India. With what result? The textile industry of
Bombay was not protected against either Lancashire or Manchester. Is.
that what they wanted? Certainly not. They wanted something more;
they wanted protection against Japan also which the Government would
not give them. They wanted protection against Lancashire and Man-
chester which the Government were not disposed to give them. 8o that
these halting Imeasures by way of aceeptance of the recommendations was.:
really sitting in judgment upon the Tariff Board Report by the Govern-
ment ¢f India, with the result that we had the Tariff Acts of 1927 which
did w0t please anybody in this country.

Sir, in uddition to the fact that the Tariff Act of 1927 did not meet
with the wishes of either the textile industry or anybody else, it also did
harm in two directions. As was mentioned by my Honourable friend,
Mr. XNeogy, it hit the handloom industry in this country very hard. In
fuet T was one of those who raised our humble protests against lessening
of the duty on artificial silk yarn, and the natural result that we see is—
I speak subject to correction—that we have had very large imports recently
from Britain of artificial silk varn. I do not know if it was, with this
view, that the duty wns lessened in 1927, or that, as a result of that,
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that this thing has come to pass. Anyway we see the actual fact now
today—the imports of artificial silk yarn from Britain have enormously
increased since the passing of this Act.

Ncw, Sir, one word as regards the banking inquiry committee which
has been almost started. No doubt, Bir, there have been unwanted com-
1igsions before, but this is an inquiry which this House wanted. I was
one of those who spoke on the Resolution in 1027, esking for the imme-
diate appointment of & banking inquiry committee. So far it is well and
good. But I was not prepared and I do not know if my Honourable friend,
Mr. Haji, was prepared, for this triple variety of a committee that we
bave got now. We were only thinking, to be frank, of one committee which
would operate on this inquiry, and which would give us a report upon
which action could be taken by the Government. But now, the announce-
ment makes mention of three bodies: one is the central committee; and
the other are the provincial committees. I can certainly appreciate that
pusition also, if division of labour was the basic principle of the constitu-
ticn of these twn bodies. I am also relieved to find that the provincial
committees will have perhaps to go more minutely and in detail into
agricultural conditions, rural credit and the need for agricultural hanks, cte.,
in rural areas. If that is so, the pursuit of that poliecy is certainly a very
desirable direction in which the committee will operate. But what I really
cannot understand is the third body. Why do you bring into existence
this third body of experts—three or four—from England and also froin other
countries? Bir, I am reminded of a similar instance, which occurred in
the case of the Royal Currency Commirgion. Not only was that Commis-
sion mixed, but experls from almost all imaginable eountries of this world
were also asked to give evidence. There was more or less a round table
«conference of economic experts, financial experts, exchange and ratio
experts, operating upon the exchanges of this country. I ask the Honour-
able Finance Member if he can suggest to us any parallel anywhere else
in the civilised world, where there is & round table conference of experts
from other countries deciding and -operating upon the finances of a parti-
cular country. It has occurred only in India and in connection with India
alune. I really ask what have these financial experts done “in India. The
only result of their inquiry was this: our ideas of having a gold currenoy,
of having a gold standard, pure and simple, have already been shattered
to pieces. We had built great hopes on the promises of the Government of
India from time to time and we were nursing hopes in ourselves that, after
all, we were getting very near the time when we could have a pgold
cuirency, a gold standard pure and simple, backed by a gold currency. But
that Commission, Sir, really enabled this Comimittee of experts to sit in
judgment on the exchange and currenecy of this country, and our hopes
were shattered to pieces when they said, in one pithy sentence, that ‘‘gold
must not circulate in the beginning and gold need not circulate for ever',
Sir. those nre the sentiments which reallv underlie the mentality ot these
experts.  That really shattered to pieces all hopes of having a gold currency
herc. T am reminded of that incident. Sir, and T really ask the Honour-
able the Finance Member, if he can, if it is not too late, and if the parties
acrec. finnlly nbandon this portion of his proposal for the getting in of
experts to =it in judgment upon the recommendations that might te made
bv these two Committees, T mean the Provincial Committee and the
Central Committee, so that we can be saved from the advice of these
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experts and their final recommendations upon this matter. After all, Sir,
what can these experts do? Do they know the Indian conditions? Are
they the people of this s0il? Are they the people of this country? Are
they moving among the people of this country? We do here represent the
pecple of this country; we come from the people; we are of the people,
and we are ourselves the representatives of the people, chosen by the people.
It ir spite of all that, you elect to choose certain people who know little
or nothing about this country . . ...

Mr. K. Ahmed: I thought you came in by signing the creed only.

Mr. M. S. Sesha Ayyangar: Sir, 1 was mentioning to the House that
we do represent here the people of this country, and it is really preposterous-
that people without any knowledge of this country should Ee called in
from outside this country to sit in judgment over the recommendations that
ey be made by these two Committees. Why do we want experts? Why
should we seek the advice of experts? The Finance Member i8 our expert.
1f he is an expert in these financial matters, we can certainly take his advicer
upon the recommendations that will be made by these two Committees.
I personally think, Bir, that we are not really in need of these so-called
experts from England or elsewhere to operate upon the- banking inquiry
of this country, to sit in judgment on the recommendations that will be:
made by these two Committees. Sir, upon a consideration of all these fucts
I am driven to the necessity of opposing this Financial Bill, which is before-
the House.

Mr. Amar Nath Dutt (Burdwan Division: Non-Mubammadan Rural):
Bir, T had a shrewd suspicion that some of my friends knew that I was-
under the advice of my medical adviser, and that I should jump five or six.
timer in order to cateh your eye, and probably that prescription was alsa
conveyed to the Chair. I do not know whether it is so. Be that as it
may, I am glad, Sir, that I have been allowed to speak on such an im-
portant subject as this. I do not know if there is any subject which has
been overlooked, or which has not been discussed by the various speakers
who have preceded me,—subjects which come under the name of the
consideration of this Finance Bill. 8ir, strict constitutional lawyers, like
my friends Mr. Neogy and Mr. Sesha Ayyangar, confined their remarks
to very relevant faets, according to their judgment. Gentlemen with more
political vision about India’s destiny and India’s future had something to
say about the system of Government that obtains in this country, Gentle-
men who have the interest of their own community at heart have also said
what they thought was in the interest of their own community. So, Sir, a
variety of subjects has been traversed, and in fact I was attempting to
take some notes so that I might reply to some of the speakers from whom
I differed, because, instead of attempting to be original. I thought that
would be an easy way to speak on the Finance Bill and have my name
trumpeted through the news agencies about which my friend, Mr. Jamnadas
Mehta, hnd some unkind words to say this morning. I think Mr.,
Jamnadas’s right to speak on this vast subject will be appreciated by the
countrv at large save and except about certain references to news agencies,
communal questions, etc., to which exception was taken by my friends
Mr. Fazal and Mr. Abdul Haye. Really, Sir, T was very sorry and pained
to see that naticnalists like my friends Mr. Abdul Haye or Mr. Fazal
Ibrahim should think that anyt%ning that fell from Mr. Jamnadas Mehta
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was ever intended to mean a hit against their community. 8o far as we
‘know him, Sir, we can assure our Muslim friends that Mr. Jamnadas Mehta
never intended to make a reflection on their community. I also think that
he did not mean any hit to that splendid news agency to whose services,
I think, we owe so much. As I said before, I do not wish to say anything
.original, but I want to cover the general ground, rather than go over these
.minor details which I leave to lesser people to deal with.

Sir, we have been asked to consider the Finance Bill. I shall look to
ite nomenclature—I have got that here—and that says: “‘A Bill to fix the
-duty on salt manufactured in or imported by ln.nd into certain parts of
British India’’. We understand all these worda “‘certain parts of British
India'’. Now, 8ir, there are two kinds of Indm British India and Indian
India. Bueh oowardly insults as are hurled at Indians can only be made by
rulers of the type that sit on the opposite benches, nided by some of our
own countrymen. What is meant by ‘‘British India’’, Sir? Did they conquer
India? Did they conquer India by the sword? Did they not conquer the
-courttry by resorting to despicable methods, like perjuries and forgeries?
Do they not still owe to the descendants of J agat Seth 81 lakhs? Don’t

a remetnber that they still owe 81 lakhs of rupees to the descendants

f Jagat Seth, for services rendered for betraying the people of this country?
We have many Mir Jafars and Umi Chands in these days, and the\ may
profit from the plight of the descendants of Jagat Senth, who was going from
place to place for the price of his ancestor’s disservices to the country, and
.an interpellation was made some years ago, when the Finance Member
-avoided it by saying. if there was such a debt it had been repaid. He
would not care to Jook into the old records. There are numerous records in
the Imperial Library here, and vho descendants of Jagat Seth, have got
-copies of such records, and these records show that this British Govern-
ment, the owners of British India, still owe Rs. 10 lakhs, if not more, to
the descendants of Jagat Seth. They do not hesitate to style this sacred
land of Aryan culture and civilisation as British India! As if it was their
property, as if it was their ancestral property! Indin is ours and it is we
who have inherited the ancient culture, and civilisation of Aryavarta, not
the imported civilisation of an slien race, not the imported literaturc or the
philesophy of the West. Inroads have unfortunately teen made from before
the era of Christ, beginning from Alexander, and even prior to that. If
those passes, 19 or 20 in number, had been guarded by the race which
produced a Sankaracharya and a Chaltanya I think India would not be
witnessing the sorry spectacle of our own children being treated in the
wayv in which they are being treated, or seduced in the way in which some
of ‘thean have been seduced. for mere filthy luere. The religion of Islam
ind the Arvan religion and Arvan culture were living side by side. But
when these people came in 1757, with the help of Umi Chands, and Mir
Jafars, they perpetuated a rule which will bring down their own downfail
also. 1 am reminded by my Honourable friend, Mr, Duraiswamy Aiyvangur,
that there is a book which was written so long ago us 1876, in which it was
said that England will lose India in 1988. It is the Rosy Crucian Society
which has published that book. Tf this iz correct, nnd I hope this is
correct, what will be the fate of those people who now want to support
the nlien burcaucracy, which sits like a vampire over our breasts and sueks
our life-blood, after 1988? You cannot delay the hands of the clock and
carry on vour misrule in the way in which it is being done now,



THE INDIAN FINANCE BILL. 2213

Now, Sir, coming to the Finance Bill—it is only with referenee to British
India that I had to digress, and I hope you will excuse my having had to
say hard things which are true and correct—it says, ‘‘the fixing of minimum
rates of postage under the Indian Post Office Act.”” Who wanted this
Post Office? What is the necessity of these post offices?

Mr. K, Ahmed: You are Aryans and not Dravidians,

Mr. Amar Nath Dutt: There is no necessity of this Post Office. When
‘Bankaracharya propounded his philosophy, when the Vedas were written,
there was no necessity for this Post Office.

An Honourable Member: Vedas were not written; they were Srutis.

Mr. Amar Nath Dutt: What is the necessity for this Post Ofice? You
want to have some people in your service to support your rule, by paying
‘them salaries of Rs. 20, 80, 40, 100 and so forth. You know these are the
.people by having whom you want to perpetuate s glave dynasty in this
country,

Mr. K. Ahmed: What about your Rs. 20 a day?

Mr., Amar Nath Dutt: 1 do not care s straw for this Rs. 20. My Hon-
-ourable friend must know from where I come, and he also knows the antece-
dents of my family, which should have made him pause before he uttered
things like that. (Hear, hear.) As I was sublmitting to you, and through
you, to those deaf ears on the Treasury Benches, what is the necessity of
this Post Office? Abolish the post offices. Don’t carry on‘your nefarious
trade in the way in which you want to carry it on, The Bill says, further,
“to amend the Indian Paper Currency Act.’’ Let me leave that aside, be-
.cause you want to take away all the gold nnd silver and everything else and
give us only paper. (Laughter.) Then it says, ‘‘to fix the rates of income-
tax.’’ Asif this income is given by them to us! Tax your own people. Tax
vour people, whom you pay Rs. 8,000 a month. I have no objection to
that. But you tax people whose great grandfathers had zemindaris worth
several lakhs of rupees and which, by division according to the law of in-
heritance, has been reduced to a few thousands per vear. You want to tax
them if they earn a few hundred rupees by practising in the mofussil bar
or the High Court. (Laughter.) Why do vou tax them? Not only that,
You have bodv of men whom vou ecall judicial officers. High Court
Judges, whose pay my Honourable friend, Mr. Ghuznavi, would like to
increase. TIf thev are as poor as that, why should thev accept High Court
Judgeships? There arc gentlemen who have larger incomes and still accept
office. We have examples of that in this verv House of men, who do not
care for Rs. 80.000, or 40,000 a month, or Rs. 8 or 4 lakhs a vear, but are
satisfied with Rs. 80,000 n vear. We have an example of that hefore our
verv eves. Why don’t vou get High Court Judges from men of that {vpe?
Unfortunatelv, we have in thir countrv judger and judges. Not only
that, but if vou go down, vou have subordinate judicinl officers, who used
to get Rs. 400 a month. T remember a storv which was given out to
me bv a former Member of this House. Maulvi Abul Kasem. He was a
Membher of the Bengal Legislative Council. He moved a Resnlution for
the inerease of pav of sub-judges. Now, there are 68 or 64 sub-judges in
Rengal. One of them, who happened to be posted - at that time to
Burdwan. immediatelv on reading that . . .

An Honourable Member: Where is Burdwan?
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Mr. Amar Nath Dutt: If vou do not know Burdwan, you do not know
India: Immediately he ran to Maulvi Abul Kasem to congratulate him,
and told him, ““You see this is tho real work of the country. What you do-
in regard to local boards, municipalities, drinking water supply, and so
forth, is nothing. This is the real work of the country.””. The man's.
idea wus that, if the pay of these 63 or 64 subjudges was raised from
Rs. 1,000 to 1,600, the whole country would be benefited. Government
know that. and ro they have a large number of these men. They have:
a large number of munsifs, and deputy magistrates, and their pay was
incrensed. at one stretch, from Rs. 400 to 750,—people whose educational
expenses probably did not go beyond Rs. 15 a month and who got these
jobs after dancing attendance at the High Court or the Secretariat. Gov-
ernment know that these are the people who support their rule and’thev
are thus perpetuating a slave dynasty. A munsif’s son will get a mun-
sifship and in other services also there is the same complaint. Don’t
laugh, Mr. Rau. There is complaint with respect to your Department.
also. But T don’t want to be hard on any of you. Tax all these people.
Why do you tax people whose income has, within 8 or 4 generations,
come down from Rs. 2 lakhs, to Rs. 15,000 or 20,000 a vear? You tax
them, especially if they happen to criticise the Governmént. There are
amendments, of course, which will he dealt with later on, and T have my
own amendments also.

An Honourable Member: 1f vou go away?

Mr. Amar Nath Dutt: Then I won't move them. 8ir, I thought that
I would be able to congratulate the new Finance Member when he came
here. Sir, although I had not the good fortune of congratulating Sir Basil
Blackett at any time, I thought that, as soon as he left India, I should
have the pleasure of meeting an Indian in his place. But this is a thing
which concerns the purse. Indians cannot be trusted with this. Some
one from abroad must bhe brought in. One T.ord Sinha may be made a
Governor of a province for a few months. One Nawab of Chatari may be
made a Governor for a few months. One Mitra may be made n Finance
Member for a few davs. hut the foreigner must he brought in, because it
is foreign exploitation. Tt is against this system that I raise my voice
of a protest. Tt is useless to discuss this Finance Bill. Some of my
friends have criticised the Bill. They are not in love with the provisions
of the Bill but they say, ‘“We do not wish to oppose this Bill”. T really
cannot understand this mentalityv. TIf thev do not approve of the provi-
siong of thiz Bill. how can thev support the consideration of this Bill?

As T was submitting. these matters relate to monev and other things.
A friend from behind savs, ‘“High finance'’. T do not care whether it is
high finance or low finance. 8ir, vou may remember the immortal lines
of Shankaracharya:

Artha Manartham Bhabaya Nityam,
Nasti tatn Sukhalesh Satyam,

I wish these two lines could be translated and that Sir  George.
Schuster might be initiated into the truth of these. The one man who
is capable of doing it with proper rites is our friend, Pandit Madan
Mohan Malaviya. I hope he will try to spiritualise the Members sitting
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-on the opposite benches, dealing with money and trying to take away as
much 88 they can. This is one of our precious heritages—our culture,
‘our civilisation, our religion and philosophy. Today you talk of Japan
-and Japan's givilisation, but you won't care to remember Japan 50 years
hence, if she is conquered today by a foreign power. After 800 years
-of foreign subjugation and treatment like the one which we are receiving
at the present moment, our religion, our civilisation and our philosophy
have still survived. To what do we owe this? We owe it to the great
heritage of humanity, the Sadhana of India. That Sadhana is not con-
fined to race or geographical limits. It extends over the whole astrono-
mical universe and humanity at large.

Mr. K. Ahmed: Where is your English dress today?

Mr. Amar Nath Dutt: It will at least take some re-births for my
friend to understand that dress has nothing to do with culture. At least
we in India, who believe in Indian philosophy and oulture, Indian reli-
gion and history, know that certain animals have to pass through several
‘births in animal life before they can ever attain to proper human under-
-standing (Loud laughter).

Mr. K. Ahmed: You are a second Darwin!

Mr. Amar Nath Dutt: Like Darwin, I have my friend before me in
support of Darwin's theory (Laughter). Now, Bir, when I was perusing
the provisions of this Bill, I thought of a beautiful poem of Rabindra
Nath: )

Ar koto durey nia jabey morey Sundari,

Bolo kon par bhiribey tomar Sonar tari.
““How fur would you take me, oh beautiful young lady, where are you
taking me and where are you taking all the gold?'’ This Finance Bill
is only intended to take the gold of India to some foreign land, but I can
tell the Government, as an Indian, as one who has inherited the culture and
the civilisation of the Rishis of old, that this gold will not avail them.
It may not be that they will have to leave the country in the year 1988.
My friend Mr. Duraiswamy Aiyangar may be wrong. He, however,
assures me that he is right. T.et us hope that that day will come soon—
sooner. Your imperialism will lead you to darkness and to death. When
any civilisation is concerned with such things as money and stealing
money from othera’ pockets . . . . .. '

Mr, President: Order, order, I must now ask the Honourable Mem-
ber to conclude his speech.

Mr. Amar Nath Dutt: I have still several things to say and if you will
kindly allow me . .

Mr. President: You are not well.

Mr. Amar Nath Dutt: I thank you for vour solicitude. I will now
conclude. I have spent 54 years of my life . . .

Mr. K. Ahmed: Bo old as that?

Mr. Amar Nath Dutt: Yes. I am as old as that. [ have witnessed
many things and many happenings. My young friend over there was a
school boy when the partition agitation took place- I was not s school
boy then I was a grown up man, and before that I used to dabble in

n
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politics. Now, Sir, at this fairly old age, I think, in the words of ' an-
other poet: o o '

‘ , -
Basi dhyanmagnra ai jibanprovas tirey
Ei tiray sandhya usha anyatirey mugdhakari.

"'l see darkness and clouds all around me at the 'end' of my life, but there
is & brighter dawn before me.”" I wish it is so with respect to Indin.

Mr. T. A. Chalmers (Assam: Furepenn): 1 rise on a point of persoral
explanation. Owing to ill-health, I was not here yesterday when my
Honouruble friend, Mr. Chaman ILall, spoke on the tea industty in Assam.
Among other things, he made very serious charges against tes planters.
1 do not know the exact words hae used, but I read the Hindustan Times,
a responsible paper, which is owned by a lender of one of the parties here.
In todayv's issue that paper savs thot my Honourable friend charucter-
ised tea plantationg as slave plantations and snid that tea planters were
the worst type of humanity. 8ir. T am a humble planter. . .

Diwan Chaman Lall: 8ir, I rise on a point . . . .

‘Mr. T. A. Ohalmers: I associate myself with my community and pro-
test vigorously against abuse of this sort. As for tea pluntations being
slave pluntations, I say it is a downright lie. No member of the Swarnj
Party in Assum-—and we have n big party ‘there—has cver made any
such suggestion. If the Honourable Member would come to Assam
and see things for himself, instead of giving second-hand information to-
the House, I think be would change his opinion.

Diwan Ohaman Lall: On a point of personal explanation, Sir. Owing
unfortunately - to his illness, the Honourable Member was not present
here vesterday, but may I remind him that the expressions I used
were used on the authority of Mr. Purcell, a Member of Parliament sent
out by the Trade Union Congress. He actually went down to Assam,
and it is on his authority, T made that statement. It is to be found re-
corded in & pamphlet that he has written and in the report that he has
presented to the British Trade Union Congress.

Mr. T. A. Ohalmers: Sir, T take this oppertunity of repudiating both
those gentlemen. Theyv spent a few davs in Assam, and are just out
for their own politicnl ends. Here we have people living there all these
vears, who -ought to know something about this matter.. Why should ‘thp
Honourable Member repudiate his own countrymen, “his own communit v.
snd draw upon the evidence of people \_vhp have no concern in ﬂ_l_e matter?

Mr. A. H. Ghugnavi (Dncca Division: Mubsmmadup Rural):. Sir.
foday is the third day we have been listening to the debates on the
Finance Bill. The Teader of the Swarnj Tarty, Pandit Motﬂn] N(fhrn_
justly pointed out vesterday that there have been twa sets of #peethes.
one wet in support of ‘the Bill, and the other ageinst & &ceeptance, but
in both of them the arguments advanced were more or. less the same. The
Honourable Pandit was at n Joss to find out why the conclusions, -differed

when the eriticiems’ jnetified but bne conelusion, namelv the throwing nut
of e Bill.
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Sir, I agree with Sir P’urshotamndas Thakurdars - “h’b Avhile cr:tlcfsmg
the Government polioy in general, did not seé eve to eye ‘with' the Honeur--
nble Pandit of Prayag, that the Bill should be thrown out. He hus:
pointed out what the Government shoukd do, tut he saw the futility of
throwing out the Bill, knowing as he does, that (;overnment must function,
and the obstruction policy could not help us in achieving what we want.

“Sir, T have listened to my gallant and Honourable friend, Diwan -
Chaman ILall, who narrated the labour troubles and labour tales of Assam
and Jharia. It seems he advisedly—the Honourable Memter is not here
—did not give the dates of those incidents which are past history now.
It would have certainly carried a grenter weight if he had done so. My
Honourable friend knows that the condition of labour in the tea estates,
whether managed by white men or tlack men, is almost the same. He
did not attack a single Ten Estate under the management of u man of
his own country or community, where Indian labour wages are more
or less on the snme level. Then, Bir, he does not seemn to know that the
condition is now changed, so far as tea companies are concerned. The
tea company shares are now more owned by Indians than by white men.
although for efficient mnnagement the compnnwﬁ are left in the hands of
Furopean firms.

As to the conl companies, I say that almost threc-fourths of the shares-
are owned by Indinns, and my friend’s attick should have been divected
to the share-holders, who in fuct enjoy the large dividends pointed out ky
my friend yesterdny. He brought to our notice instances of a few com-
panies which had earned fakulous dividends, but he seeme to have con-
veniently forgotten that 75 per cent. of the coal companies are, not onlv’
not paying any dividends at all, but are on the verge of bankruptev. I
should like to know what my friend has to #ay to that. Of eourse. his
object was to give us a picture of the abject condition of labour. There
is no question that the labour conditions should be improved, but I should
think that we should put our own house in order first, It kehoves us
Indians to set the example first.

8ir, spenker nfter speaker has debated on the Finance Bill in its wider
seope. T will confine my eriticism to only one Department, the Incomne Tax
Department, and with regard to that also I shall confine myself to the way
the administration is conducted in Bengal, and particularly in Calcuttu.

Sir, T would be failing in my duty if I did not point out the grievances
of the income-tax payers in- Bengal, and Caleutta in particular, and the
manner in which the Income-tax Act is being administered in Bengal;
nnd, as I sunid, Calcutta in particular. -Honourable Members may be
auware that Bengnl pays to the Central Exchequer the highest amounl of
revenue derived from the taxes on income, and of which Calcuttn contri-
butes the major portion. During the vear 1027-28, out of 89871 lalkhs
of revenue derived from super-tax in India, including Burmu, Bengal
contributed 18014 lnkhs, that is, almost half the amount of the total
revienue derived from super-tax; and out of 1,202-88 lakhs of revenue derived
from' taxes on Income, 'Bengn]'s quota was 82550 lakhs, that is, over
one-fourth ®f the total revenue derived from taxer onincome.

Now, Sir, by the present Income-tax Act (XI of 1922), the revenue
derived frem taxes om. income was transferred fromi the Provincial to the
Central Bxchequer, and its administration is under the supervision of the

R2
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Central. Government. A sudden change has overtaken the administration
of the Invome-tax Act in Calcutta since about the end of 1926, with the
advent of, I am sorry to say, the.two Indian Assistant Income-tax Com-
missioners—one 8 Hindu and the other a Muslim. The effect of this
change is visible in the novel and unwarranted methods of assessment
adopted by them, the most glaring instances of which I shall place before
this House,

Now, Sir, the functions of the Assistant Income-tax Commissioners,
apart from the departmental supervision of work of income-tax officers,
are mainly appellate, as will be seen on a reference to sections 28(1),
30(2), 31, 37, 38, 89, 42(2), and 53 of the Act, with this difference from
other appellate authorities, that they can hear and take evidence in appesl.
But in everything they do with regard to any assessment or any assessee,
they are to proceed judicially, that is, above everything else, they are
enjoined to keep an open mind with regard to the merits of the appeals
before them. Now, Sir, let us see how these officers have discharged
the duties imposed upon them, The City of Calcutta is divided into
various districts, and an income-tax officer is in charge of each district.
These districts have been divided into two groups, which are under the
control of two Indian Assistant Commissioners of Income-tax. The novel
method which this astute Musglman Commissioner has sadopted would
sound like a tale in the Arabian Nights, but neverthelegs it is true. He
pays visits to the income-tax officers who are under him and takes a note
of wealthy Indian assessees. Mind you, Bir, he dares not touch a white
assessee, for that will put an end to his jok. It is his own countrymen
that are his victims. After taking a note of the assessees, he does what
Haroun-al-Rashid of the Arabian Nights’ fame used to do. He visits the
assessee’s place of business or his residence in cognito, sometimes in the
guise of a broker or a contractor, or a borrower or a share broker, or &
spsculator in stocks and shares, and thus he collects his so-called first-hand
information of the particular party’s or the particular assessee’s income.
He will then go and leave a mandate to the income-tax officer to assess
that particular assessee on this particular sum. The poor income-tax officer
has to carry out the orders, lest he should lose his job, and, with his hands
thus fettered, he merely carries out the mandate of the Assistant Com-
missioner in making the assessment without having any opportunity of
exercigsing his independent judgment. Sir, when I make this statement,
serious a8 it is, I do so with the fullest responsibility, and I am prepared
to prove what I say to the satisfaction of the authorities, provided the
gods of Delhi and Simla will follow the same method as that followed
by this worthy Assistant Commissioner, namely, come with me in cognito
and investigate the truth of what I say.

Now, 8ir, see the farce that is played in Calcutta. As the deocision of
the income-tax officer, in the first instance, is thus wholly or substantially
inspired by the Assistant Commissioner, an appeal under section 30 to
the same Assistant Commissioner is practically one against his own judg-
ment, and therefore, in practice the provision for appeals in the Act is
reduced to a mockery. Any further appeal to the Commissioner is
generally rendered futile, by reason of the fact that all questions of evidenoce
-and fact are generally concluded prima facie by the concurrent findings of
the Assistant Commissioner and the inecome-tax officer upon them, and
:the Commissioner invariably refuses to re-open them. There is another
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thing to be said, that is, the Commissioner does not pass any orders, even
in appeals, without consulting the Assistant Commissioner concerned,
What a farce, and no wonder such discontent prevails! The net result
of this farce is that the provisions safeguarding the rights of an assessee
whn had been given the privilege of having three independent decisions
in his case under the Act, are reduced to mere empty formalities by the
manner in which tho Act is administered in Caleutta.  Then, Sir, the
Assistant Commissioner, not content with the part he plays in cognito,
privately collects information from the trade rivals of the assessec or such
interested sources, and uses all such information in coming to the con-
clusion. Thus it will be seen that it becomes difficult to touch such an
assessment, so laboriously got up by the Department, by way of an appli-
cation to the High Court under section 66(2) or (8) of the Act, which covers
a very limited area, and which provision very few can afford to avail them-
selves of Ly reason of the expenses it involves and on account of a sense
of helplessness which is bound to overtake any one who goes through the
first three stages of a one-man show.

Assuming, for a moment, that a personal inspection of the place of
business of an nssessee is at all necessary, it should surely be held by
the income-tax officer and not by the appellate authority. And then the
inquiry officer should notify the assessee before visiting the place of
business, and if he interrogates any person, the questions and answers
should be recorded in the presence of the assessee, and thereafter the
assessee should be given an opportunity to retut the evidence and findings
of the inquiry officer.

Then. Sir, both the Assistant Commissioners have issued confidential
circulars to the income-tax officers under them not to entertain appliea-
tions under section 27, that is, for cancellation of an assessment for suffi-
cient cause shown, and such applications are now rejeoted without a
moment’'s pause and without sufficient reason, and appeals against such
decisions also meet with the same fate. Sir, in September last, I put a
question, asking for the total number of applications and appeals under
sections 27 and 80. This is the question:

“Will the Government he pleased to lay on the table a statement showing the total
number of applications and appeals respectively under sections 27 and 30 of the Indian
Income-tax Act of 1822 preferred to the Assistant Commissioners, or to the Commis-
sioners of Calcutta, as the case may be, during the period of six months from May

1826 to October 1926, and how many of these applications and appeals were either
allowed (including modifications of assessments) or rejected 7"

The answer is:

““Applications under section 27 between May 1926 to October 1926, allowed 107, and
rejected 177. :

*“‘Applications under section 27 from November 1826 to April 1827, allowed 150 and
rejected 285,

‘“‘Appeals under section 30 between the period May 1926 to October 1936, allowed 130
and rejected 84,

‘*Appeals under section 30 for the period of November 1026 to April 1827, allowed
247 and rejected 242." ' '

It may be noted, Sir, that a large number of applications are dealt with
between May and October and not between November and April. There-
fore, had I asked for figures between May and October 1827, I odould
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have shown that much more than this has been rejected. Here, again,
Sir, I wunt the Government to apply the same test, namely, come and
inquire in cognito and find out the truth for yoursel.

The grievances of the Indian assessees have not come to an end yet.
The two Assistant Commissioners were closeted together at the beginning
of 1927 to devise means and ways of increasing the revenue, and they hit
upon seetion 84, The abuse of section 84 is now a household word in
Caleutta, Tt has become an instrument of oppression and robbery. Now,
section 34 exists for the purpose of revision of an assessment wherein
any income hae cscaped assessment during the previous year or wherein
the nssessment for that year has been made at too low a rate. Tn the
year 1927, under the advice of these Assistant Commissioners, the Com-
inissioner of Income-Tax, Mr. Strong—but who is hetter known as Mr.
Weak, for he is supposed to be entirely in the clutches of his two lieute-
nants—appointed a special income-tax officer who was known as an Income-
tax Officer of Intelligence, Specinl Braneh, to issue notices under scetion
34 indiscriminately. This officer thereby sat in judgment over the assess-
ments made by other income-tax officers of concurrent jurisdietion. He
cnlled for the yproduction of books for the previous three years snd the
harassment knew no bounds. Now, this method, apart from the reflec-
tion it custs on the honesty and ability of the first income-tax officer,
intlicted great hardships on . the assessees. The bulk of the assessees,
who received such notices, refused to respond to them, as they were
issued by an officer other than the income-tax officer of his distriot, and
as the matter was about to be tuken to Court, it was dropped like u hot
potato.

Mr, K. Ahmed: What is the objection to rectify it in the High Court?

Mr. A. H. Ghusnavi: You would yourself not be there to do that. And
then, Sir, the old method of issuing such notice by the income-tax offi-
cer who originally assessed the income wae reverted to. In September
last; I put a question on this matter, 8ir, and the Honourable Sir
Bhupendra Nath Mitra replied thus . . . .

Mr. K. Ahmed: You are not opposing the Bill, are you?

Mr. A, H. Ghuznavi: T am not opposing it; but I have got every right
to plead on this matter.

My question was: :

“Will the Government be pleased to state whether there is a special Income-tax
Officer in Calcutta chugod with the duty of issuing notices under section 34 of the
Act? Tf so, who is he?”

The answer given was as below:

“There is no such officer. An officer wap appointed to deal with certain assessments
under section 34 in the year 1926, but the Central Board of Revenua considered the
arrangement unsatisfactory, and ordered its discontinuance in April 1027. The remainder
of the question therefore does not arise.”

They suid they found the arrangement unsatisfactory, and ordered ite
digcontinuance, and that was how they avoided the dirty linen being
washed in publie. )

" An Honourable Member: Who was the officer?
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Mr. A. H. Ghusnavi: They did not say who the officer was Sir,
now, what is the poor nssessee to do? If he complies with the notice,
it will mean dancing attendance from month’s end to month’s end with
all his books of accounts for the lust three vears, und of all places of his
business, however remote they may be. To save his business from utter
ruination, he fulls at the feet of the income-tax officer and nsks him to
praalise him by arbitrary  assessment. The income-tax officer helpless
ng he is, cunnot raige hig little finger even without consulting
the Assistant Commissioner. He communicates with the
Assistant Commissioner who instructs him to assess the particular
assessec8 with particular sums, which ‘he does. But there are others
who stubbornly refuse to submit to this zulum and continue dancing
attendance, month after month., And in these cases, the Assistant Com-
missioner's instructions appear to be '‘Harass them as much as you can;
refuse all bad debts on frivolous grounds, and assess as high as you can
by hook or crook’’. But no assessment can be made before consulting the
Asgistant Comimissioner, a8 to what amount the arsessment should be
fixed ‘at. What n mockerv to have an appeal heard by the same person
under whose direction the income-tax officer has made the sssessment,
and it ir equally ridiculous to go up to the Commissioner of Income-tax,
who would not pass any judgment without hearing the Assistant Commis-
sioner behind the back of the assessee.

~ Now, Bir, section 384 is a dangerous section and its use should be made
only in extreme cases of low assessment. In this connection, Sir, 1
atked a question in last September:

5 PM.

“Will the Government be pleased to lay on the table a statement showing the
number of such 1wtices under section 34, 1ssued to snesessees in Caleuttn during
March 1925 Lo October 1926 and November 1826 to March 1928, and also etate the
respective dates on which the original assessment in each case had been made?
And will the Government he further pleased to state the number of such notices
ssued during, the next Previ(ms six months with the respective dates of origiral
ussessment in - each case?’ '

Now, Sir, during September 1924 to February 1925—that is, six months—
notices under section 34 were issued on 67 persons only. During March
1925 to October 1926, that is, 8 months, notices under section 384 were
issued on 554 persons only. During the period of November 1926 to
Murch 1928, notices under section 84 were issued on 1,214 assessees. Bir,
from 67 in 6 months it had gone up to 1,214 in 17 months—an increase
of sbout 600 per cent. Now, 8ir, as I said, section 84 should not be
abused. You must not issue, indiscriminately, notices under section 84,
You must specify the points or items of income upon which you require
further evidence; or mention the heads of income which the officer has
resson to believe have escaped assessment, so that the assessee may
know upon what particulars he is required to satisfy the officer.

Mr. K. Ahmed: Why don't you see the officers about these grievances?

Mr. A. H. Ghuznavi: I have seen them. They will do nothing.

In September last I put the following question:

“Will the Government be pleased to state why no information is given to an
assessee in the notice, under section 34, issued Ly the Calcutta Income-tax Departme-t
as to what income had escaped assessment in the particular accounting year, or as to

what further information is required upon either a source of income or rate of assess-
ment of the assessea?"’ :
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The answer was this:

“The Indian Income-tax Act does not require that she notice issued under sections
34 should contain the information mentioned.”

If the Income-tax Act does not require it, then the rooner that section:
is madified the better it will be for all concerned.

Then the answer goes on:

“In October 1026, however, the Centrasl Board of Revenue prescribed a form in-
which spaces are )rovided for entering .this information, and the Commissioner of
Income-tax, Bengal, reports that this form 1s in use in Calcutta And that these spaces.
are filled up hefore it 13 issued.’ *

True, this form is used but the epaces are left blank.

Then, 8ir. there is another grievance felt by all assessees, and that is,
iy the matter of granting copies of decigsions given by the income-tax offi--
cer in the first instance when making the assessment. Before the advent
of these two Assistant Commissioners, the copies of orders communicating
asacssments contained the general reasons for arriving at the specified
income, but nowadays no reason is given for rejection of evidence or of
books, no indication given anywhere that the income-tax officer ‘has exer-
cised his judgment in arriving at his conclusions. The assessee is, there-
fore, left in the dark as to what was the basis on which the income-tax
officer made the assessment, and thus the proper method of challenging
the grounds of the assessment is rendered very difficult.

Mr, K. Ahmed: Will you take them to the High Court? Will you
move the High Court?

Mr. A. H. Ghuznavi: How can I move the High Court? I cannob
move the High Court.

Mr. K. Ahmed: Oh yes, you can. There are recent cases.
Mr. A, H. Ghuznavi: I cannot. Well, I am not a lawyer.

On September 5th, 1928, 1 asked the following question:

“(a) Do Government propose to re-stert the praotice which had prevailed till
recently in the Income-tax’ Department in Calcutta of giving reasons for m decision or-
for an assessment made by the income-tax officers in the copies of such orders or:
asséssments supplied by that Department to the assessees? .

(#) Are Government aware that copies of assessment orders as are a4 present gi\m:J
contain certain figures only and not the reasons for arriving at such figures of income?.
If not, do Government propose to inquire if it is a fact?”

Mr, K. Ahmed: Consult the lawyers for a remedy! -
Mr. A. H. Ghusnavi: The answer to my question was:

“(a) and (b). The Honourable Member is presumably referring to assessments mader
under section 23(4) of the Indian Income-tax Act ™

(No, I am not).

“against. which no eal liea on the merits. In. such casea the law. does mot
requi.\g the income-tax 35&, as it does in cases falling under section 23 (3}, %o record
a written assessment order, and the Government understand that for the last two



yoars—approximataly—such orders have not been recorded in Calcautta. The Govern-
ment are not prepared to im, on the income.tax officers an obligation that the
Legislature have not thought it necessary to impose on them. In cases under section
23 (3) detailed assessment orders are recorded.” '

Mr K. Ahmed: If you like, you can move an amendment of the
In~ome-tax Act or give notice of a Bill.

Mr. A, H. Ghuznavi: Then, 8ir, on top of this, the Assistant Commig-
sioners huve induced the Commisgioner to issue a confidential ciroular to
the income-tax officers, the ruling idea of which is a negation of all the
present procedure mentioned in the Act for the benefit of the assessee.
This agnin is a very serious charge, but 1 say that the Honourable Mem-
ber can get hold, of a copy of the circular if he so desires. The whole De-
partment 1n° Calcutta has gone so much out of gear has so much shaken
the confidence of the general body of assessees, that it is useless to try
to eftect the necessary reforms, and a change of outlook from an executive
officer to u judicial one by means of general instructions or pious circulars
only. Here ugain, as I asked:

“Do Government propose to appoint persons with sufficient judicial experience to the

posts of Assistant Commissioners of Income-tax, as these ofticers are required to decide
questions judicially?"”

To which T received the following answer:

“The attention of the Honourable Member is invited to the speech made by the
Honourable Mr. A. C. McWatters on this subject in the Council of State on March
10th, 1926, which represents the view of the Government. He will there see that as
s matter of fact, at that time, about three-fourths of the Assistant Commissioners were

officers with judicial experience.”

8ir, so far as Calcutta is concerned, the two Assistant Commissioners have,
or had, no judicial experience, one started life as a kanungo, and the other
as a steamer clerk in the steamer service between Barisal and Calcutta.
It is not that these grievances were not brought to the notice of Govern-
ment but with what result? The matter perhaps remains shelved in the
gteel-framed shelves of the Central Board of Revenue. I appeal to the
Honourable Sir George Schuster, and I hope and trust that the grievances
which T have brought to his notice will be carefully and sympathetically
looked into bv himself and that the assessees will be afforded the relief

that they seek. )

Sir Darcy Lindsay (and other Members of the European Group): The
question may now be put.

Mr, President: I’andit Nilakantha Das.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, I
wish to begin by saying . . .. .

Mr. President: I hope the Honourable Member will not be too long.
If Honourable Members think that the Chair will postpone the debate till
tomorrow, they are entirely mistaken. I am going to sit till midnight if
necessary in order to finish the debate. Pandit Nilakantha Das.

Pandit Nilakanths Das: Then I hope the Chair won't mind. . . . . .

_Mr, Jehangir K. Munsghi (Burma: Non.European): On & point of order,
Sir, T heard vou say that you prapose to sit till midnight. ay I suggest
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taking the vote of the House as to whether the House will sit after 5-80

PI.M. It is a tremendous strain on Honourable Members to sit here bevond
that.

Mr. President: That is no point of order, Mr. Munshi.
Mr. Jehangir K. Munshi: It iv 4 point of procedure, Sir..

Mr. President; The Chair is not prepared to give up its power in fuvour
of the House.

Mr. Jehangir K, Munshi: I am not trying, Sir, to challenge your power.

I um trying to muke a tubmission in view of the convenience of the
‘House. .

Mr. President: I have decided, in view of the protructed debate on

this Bill, to sit as long as it is necessary for the purpose of finishing this
debate. Pandit Nilakantha Das.

Pandit Nilakantha Das: Sir, 1 shall iry to be as short as I can be. The
introduction of tea hus, 1 am afraid, made the atmosphere of the House
a little warm—T muay say, hot. I propose first, Sir, to deal with that firgt.
My Honourable fricnd Diwan Chaman Lall, in his speech vesterday made
some observations on the Tea Labour. Today two other speakers, Mr.
Chulmers and Mr. Ghuznavi, have both raised the same point by way of
reply to Mr. Chaman Lall.  Mr. Chalmers simply repudiated the charge
that there was something rotten in the state of Denmark, as 1 may put it.
Interested as he is, he should have given some authority for his repudia-
tion. There is a dark corner in Assam and North-East Bengal, where the
eve of law or of any public man never penetrates; and it is also a fact
that there i@ & soft corner in the heatts of those that are in charge of our
destinies (Hear, hear), for the people who are engaged in profiteering there.

(At thir stage Mr. President vacated the Chair which was taken b_j
Bir Darey Lindsay.)

Mr. Chalmers said there are members of my Party who have knowledge
of the faots—if I heard him aright—und that my friend Diwan Chaman
Lall had not listened to them before he raised his voice againet the oppres-
sion of the tea labourers . . . . .

Mr. T. A. Ohalmers: On a point of explanation, Sir; I said _t.hat[. no
member of the Swarajist Party in Assam had ever said that tea plantations
were slave plantations.

Pandit Nilakantha Dae: I am thankful; 1 stand corrected. But my
friend, Mr. Chaman Lall, gave an analysis of the Members of the Asg_sm
Legislative Council, and perhapg he proved that there were no Bwarajists
or non-Swarajists there who would care to go to the help.of those poor
workers in the tea plantations. I need not expatiate ypon the reucons;
for they are uncanny and perhape unpalatable especially under the rules
of etiquette here, %Vly Honourable friend, Mr. Ghuzna_m, tl}mks that 1:}9
has rightly hit the point, I am afraid. If I heard him ”.lg::". he said
there nrc Indian as well as European planters. 1 know. t because
there are Indian planters there, that is no guarantee that our wot_'gegm,.wd-l
remain safe in their hands. They are planters i'o:_' all that; and in the
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agricultural arrangements of India these planting -operations have been a
eurse—a fact well exposed since the days when the Rev. Mr. Long of
Indigo fame was imprisoned.

Mr. T. A. Ohalmers: Queslion.

Pandit Nilakantha Das: Ours is an ngricultural country; the popula-
tion is mainly agricultural; our people have ancestral plots of land to
depend upon, and perhaps it would take o long time if 1 tried to prove—
but it is & self-evident truth and perhaps awaits no proof—that, in this
land, we want neither big farming operations nor pig plantations like
those in Assam. We have got industrial centres which my friend, as well
as I, know are considered by some as unavoidable—a necessary evil T call
it. Though even Mahutma Gandhi, and men of his thinking may differ,
I eall it a necessary evil; but it is an evil for all that. But where is the
necessity for plantations? Why should not Government offer this land
under plantation, in small holdings to the people? Any national govern-
ment in India ought to see that thosc lands are brought under cultivation
by conveniently small holders. If you want to have tea in this land,
better set up factories for curing tea or doing the necessary procestes after
it is brought from the field. Why do you have plantations? 1 wlll not
go into the question of profits; they are there . . . ..

- Mr. K, Abhmed: Otherwise it would have remained jungle; India could
not have been made so fertile und it is a great blessing to India that the
tea plantations have taken place.

Pandit Nilakantha Das: Small holdings cannot msake it fertile? I do
not understand my Honourable friend.

An Honourable Member: Can anyone ever understand him?

Pandit Nilakantha Das: My friend, Mr. Chalmers, perhaps charged Mr.
Chaman Lall that he had no direct know]edge Cee

Mr. K. Ahmed: Neither have you.

Pandit Nilakantha Das: I have knowledge which is nothing if it is not
direct.

Mr. K. Ahmed: Your people have got no plantations,

Pandit Nilakantha Das: My people the Oriya labourers, accoumt for
more than 25 per cent. of the tea labour in Assam and North East Bengal
~8 lakhs out of 12 lakhs.

,Mr. K. Ahmed: How would you maintain them otherwise?

Pandit Nilakantha Das: If I were to choose, I would not, of course,
maintain them on the five rupees » month that is givén to them in the
tea gardens, though mine is a poor flooded and famished province.

Mr, T. A. Chalmers: Question.

Pandit Nilakanths Das: It is sometimes less than four annas s day, is
it not? I ask my friend Mr. Chalmers. °

Mr, T A Ohalmers: Question.



2226 LEGISLATIVE ASSEMBLY. [20Tn Mar. 1929.

Pandit Nilakantha Das: Very well, I have not got the book with me
now to quote it from, but I shall make a present of it to my Honourable
friend, if he is so sticky in his interested opinion. '

Mr. T. A. Chalmers: Sir, I pay them personally ; never mind the book.
An Honourable Member: How much do you pay?

Pandit Nilakantha Das: Dcrsonally my friend, Mr. Chalmers, is a very
good man and a hospitable gentleman; I am coming to that. I shall have
very good tea if I happen to go there. Never mind, I shall quote a single
instance of my personal experience; T had a barber cervant of mine . . . .

Mr. K. Ahmed: And still vou have not got your hair cut?

Pandit Nilakantha Das: Hc was fond of tea labour. How could he
shave me? He went to Puri, and there got into the trap of one of the
recruiting sardars who have been called by some of our papers as ‘‘the
very reptiles of humanity’’; the sardar gave him opium to smoke and
taught him for about two weeks how to smoke opium

Mr, K, Ahmed: No, no; it was ganja probably.

Pandit Nilakahtha Das: In Assam they have very little of your ganja
Mr. Kateer. It is a place where the opium consumption is perhaps the
highest in the world. He was going to be transported to that Assam,
where he wduld have little or nothing to do with ganja; and under the
influence of intoxication some hopes and prospects were held out to him,
and he was spirited away. We could not find out where he was for a full
year and more, after which he returned—ugly, emaciated, and perhaps
suffering from dysentery if I remember aright, a mere skeleton; a complete
wreck of himself: and in that condition he was found in our village. He
gave a description of his life there in the gardens, and said he had to-

walk to some steamer station through a jungle for three days for fear
of ... ..

Mr. T. A. Ohalmers: How long ago was this?

Pandit Nilakantha Das: Some four or five years ago; T do not exactly
remember.

.....

Mr. K. Ahmed: Things are better now. 1 move, Sir. that the question
be now put. '

Pandit Nilakantha Das: 1 spesk from memory; my friend invites me or-
some of us 8o that he will be able to show us the resl state of affairs there.
I have already said that my friend is a very hospitable gentleman; but
I know there are traps everywhere; otherwise & new comer would be-
tabooed as a trespasser—there are labyrinths of arrangements for that. “Will
vou deny that?

Mr. T. A, Chalmers: Certainly.
Mr. K. Ahmed: The question may be pow put.

Pandit Nilakantha Das: If my friend is so very confident of his posi-
tion, I should ask him to invite the éx-President of the Trade Union Con-
gress, my friend Mr., Chaman Lall to send out h}s men, and I shal]l be-
willing to be a worker there, to establish trade unions in the gardens, Is.
‘he willing?
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Mr. T. A. Chalmers: We certainly have no objection.
Mr. K. Ahmed: Here is an invitation for you.
Pandit Nilakantha Das: I am so glad.

Mr. K. Ahmed: It is not Rs. 20 a day.

Pandit Nilakantha Das: I shall take advantage of such an invitation; I
hope it is a genuine invitation, and that the Honourable Member speaks
in his representative capacity.

Now, BSir, there are labour rules. They are secret rules. I put some
questions the other day to my Honourable friend Sir Bhupendra Nath
Mitra over there. I was told, in reply, that those private rules were not
published and the Government of India had no knowledge of them. Now,
what are those rules, Sir? As far as I could find out from imy neighbours
and servants, some of whom have fortunately come back, they told me
that, if a man is discharged after his contract terminates,—I do not know
if it is called a civil contract, but it is criminal,—if a man can somehow
mansge to .secure discharge after the termination of his contract, and if he
wantg to join another garden, there are difficulties in his way. It appears,
Sir, there is some secret understanding among the planters themselves not
to admit such a man for two years . . . .

Mr. T. A. Ohalmers: Nonsente. He can go and work in any garden.

Pandit Nilakantha Das: I hope that my Honourable friend will quote
from the confidential rules. It may be his opinion that such & man can
go and work in any garden; it may be his feeling, and I have all respect
for his feeling. Then, 8ir, if a male coolie happens to marry a female
coolie in another garden, then the female will only be allowed to live with
her husband on condition that either the mother, sister or some other
female relative would be brought from somewhere to take the place of this
woman to work in her place in the garden. . . . .

Mr. T. A. Ohalmers: That is not true, Sir.

Pandit Nilakantha Das: I should like to have a copy of these rules
from my Honourable friend as a present.

Mr. T. A. Chalmers: That is not true.

Pandit Nilakantha Das: It may be your personal opinion, and I have
nothing to do with such opinions here.

Then, 8ir, there are the Sardars who are sent out on a recruiting
campaign. They generally find the inhabitants of our small native states
very convenient vietims. I know, as well as many of my friends here
know, what these native states are. There are no councils or constitu-
tions. Donbly enslaved as the tiny chiefs of these states are, they are
tyrants in their states. Nobody can raise a voice against oppression, for
the rulers are all in all. It is these rulers, who are paid Rs. 15 for supply-
ing each single coolie, and that payment is made through our Provincial
‘Governments. For each man recruited, the Raja of the State is paid
Rs. 15. Can you imagine, Sir, what is happening there under circum-
stances like these? I said that things are not all right in the State of
Denmark. Was I not right, 8ir?
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And there is what is called the Labour Board td look after‘all this.
My Honourable friend Diwan Chaman Lall, I think, bas sufficiently dwelt
on this aspeet of the matter. Now, what is this Labour Board? Tt is a
Board which consists of members of the Planters’ Associations in Caledttn
and in Assam. Is it not so? There is no Indian on.that Board who can be
trusted to represent the interests of labour. 1 hope, Bir, that the new ' Bill,
which is going to be framed on the subject, will perhaps introduce pro-
visions for proper supervision. Now, Sir, these poor coolies should not be
left entirely in the hands of people who have vested interests .

Mr. K. Ahmed: Why don't they trust you and remain loval to their
masters?

. Pandit Nilakanths Das: [ find, Sir, that the Honourable Member in
charge of Industries and Labour is not here. He refused the other day to
publish the correspondence or to publish any infortnation about the new
Bill which is being hatched, and which will perhaps come into this House
in Simla, the next session of the Assembly, as an amendment to the
so-called existing Assam labour laws. I submit, Sir, that all matters
relevant to that correspondence should be published from time to time,
and particularly before the Bill is circulated for eliciting public opinion in
India, so that we may be in possession of certain facts, figures and informa-
tions to arrive at a correct conclusion as to the exact state of affairs.

Then, Sir, my friend Mr, Ghuznavi said that there are Indians who will
protect the interests of the lnbourers . . . . . ‘ '

Mr. K. Ahmed: He did not say that.

Pandit Nilakantha Das: Here is a bigger nand n far more comprehensive
question that arises. The name "‘Indian”’ perhaps looks like a panaces to
most of my Indian. friends.  For the last three or four years that I have
been in this House, T have teen fighting, almost single-handed, perhaps
with the help of my friend Mr. Duraiswamy Aivangar alone, for Indianisa-
iion in spirit. 1 said so in connection with my speech last year on.the
Ruilway Board, and my Honourable friend Sir George Rainy made a fun
of my remarks and told me that he would think of such an Tndianisation
when there was a one-rupec Railway Board. “Yes, T wanted to have a
one-rupec Railway Board in my motion. That does not matter; that
does not take uway anything from the spirit of Indianisation, for which
I was fighting, and for which T shall continue to fight as long ns there is

"life in me. (Loud Applause from the Swarajist Benches.)

Mr. K. Ahmed: The question may be now put, Sir.

Pandit Nilakantha Das: My fricnd has already put so many questions
during the Inst three days that it will be awful if he puls any more.
Whether 2 Member or a servant of the Government be Indian or Furopean
T do not mind. Even if all those benches be manned by Indians in person-
nel I do not call it Indianisation. When T was listening to the speech
of my Honowrnble friend Mr. Abdul Aziz the other day on the Army cut,
T was painfully reminded of those eternal lines of Bir Whalter Scott,
“Brenthes there the mun with soul so dead?”’ And is this then the
Indinnisation in which vou rob the soul, the spirit out of the Indien? What
is the meaning of the Indianisation with Indians like this on-your benches—
with a forcign soul in an Indian bodyv? With white face; with white skin,
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there may still be Indianisation in India if the standard of psy snd condi-
tions of servjce be.ndapted to the living of Indians, to the Indian weys of
living. What are you doing here?

Mr, K. Ahmed: Why have vou got such a prejudiced mind? Don't be
afruid of them. =~

Pandit Nilakantha Das: Froin the very beginning, what did the East
India Company do? There was practically, no remuneration paid to the
servants of the Company. What did the Company do? They would give
them a share of the profit, they would allow them to be engaged in some
business. We shall perhaps come to salt in the course of the debate on
this Bill, and we shall then see how the salt business was in the hands of
the servants of the Company for their remuneration and profits. . Time:
after time, there were Resolutions not to give them any hand in the busi-
ness, and objection was taken that thev ought to be properly remunerated.
That wuas the beginning of service in this country. The Cheshire people
actunlly made ‘a representation to Parliament, to the effect that people of
the East Indin Compuany should not have all the benefitk of the Indian
market. The Cheshire people must have a share, ar n matter of right,—
“nntural and paramount’’. That was their plea, and that was the plas
for raising or abolishing the salt tax. This happened about a  hundred
years ago.

Mr. K, Ahmed: Let the question be now put.

Mr. Chairman (Sir Darcy Lindsay): Will the Honourable Member pro-
coed ?

Pandit Nilakantha Das: T bow to you, Sir. That was the beginning of

British service in this land. Tt was created long ago during the time of
1ord William Bentinck T think

Mr. K. Abmed: In which year?

Pandit Nilakantha Das: I.et my Honourable friend go to school, It was
adapted to u standard which would attract people from England under
conditions which were very different from those obtaining today. There
were no steamships in those days. There were no aeroplanes; and the
servants were to be practically segregated and banished, practically sent te
the Andamans so to say. The pay of the servants of the Company was
fixed to attrauet such people, as it were, into banishment. Has there been
any move on the part of the Government of India to go into those circum-
stances, and is there any proposal to cut down ihe pay of the services to-
the Indinn standard?

(At this stage Mr. President resumed the Chair.)

Has there been any attempt?  On the other hand, only the other day the
so-called Lee Toot eame to crown the gradual allurements held out to the
service during the ages. The Lee Commission came and put some more
money into the pockets of the so-called public servants and it was put in
such n way that there might not be cven an apologv of voting on those
amounts, Tt is not Indianisation. T do not know. what clse you mean
by Eyropeanisation or Anglicisation. Tt is an engine to undermine India’s
soul, its spirit, its life, its culture. Tt is the c()nquest of eulture which is
the worst conquest in the human world, . {Cries of ‘Hear, hear, from the
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Congress Benches). This is 8 country which has lived through 6,000 veurs
and more. It has a history, a continuous history, a tradition, a civilisation,
a living civilisation, and even today, in our daily ablutions we say
**S8omapa pitaras sirpyantam’’. That means that those who were offering
somabon the banks of the Drsadvati—those forefathers are propitiated cven
now by us.

Mr. 0. Duraiswamy Alyangar: On the banks of the Thames.

Pandit Nilakantha Das: That attempt is now being made, so that we may
pour it into the Thames instead of pouring it into the Drsadvati for our fore-
fathers. And where do you find in the world, except perhaps China, such
a country where the civilisation lives through the ages? Egypt. I have
every réspect for the nationality of that country, but it is not the Egypt of
the days of the Pyramids. But here is India, in spite of all the vicissitudes
of our cultural life—it is the India of the Vedas. We still claim it to be
so, and if your this makee Indianisation goes on in industry, in service, in
trade, in everything else, where are we drifting? We do not know. This
is no Indianisation. When we have our national government, as we will
have very soon, our firat duty will be to have a committes which will make
a thorough inquiry in order to Indianise the services, industry, trade and
everything. Now, I shall pass on to my friend Mr. Abdul Haye.

Mr. President: It is not wise to enter into it.

Pandit Nilakantha Das: I ghall then leave it. Then finally I do not
understand what use there is in discussing finances in this House at all.
That is & question which I ask myself very often. But still so long
as we are in this House, we have got to look into the Bills of expenditure
snd this and that connected therewith. We cannot avoid that. We do
that for getting what many of us call Dominion status. It has been dis-
cussed here already, and it is not for me to go much into that. I was not
a student of constitutional history in my early life. But I was the other
day simply astounded when my Honourable and gallant friend Colonel
Crawford asked the question ‘‘Will you not carry on a fight for independence
if you get Dominion status?’’ I asked myself, what is this? Is it that
our leaders are going out with their hats in hand so that Dominion status
will have to be put into those hats, with certain conditions and restrictions.
As mv Deputy Leader said, he questioned the Colonel’s credentials. I
don't do that. I take it that he was expressing his national sentiment in
a representative character.

Mr, President: The Honourable Member is not a Leader?

Pandit Nilakantha Das: I hope I am entitled to discuss the question
in spite of it. When the talk of Dominion status came into the political
atmosphere of India, I began to study it. I questioned myself whether
1 had studied it aright. I was put in mind of & line from the Gita:

“ YasyAm jagrati bhitini
83 nisha pasyato munes.”
““Where devils revel, it is darkness for the Gods’’.

Canada. Australia and South Africa have each a Dominion status and
they revel in it, and surely they have not got it on conditions. Why does
the same thing portend darkness to the Indian? Where does the question
of agreements and copditions come from? 'I:herefor!a I say, s subject and
a dependent people we are, and ours is to strive for independence pure and
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simple at any cost and without considering consequences. 1f any party is
interested in living with us amicably, it is their business to come forward
with the offer of Dominion status, or whatever you call it. Then will be
the time for us to see it and sit in judgment over it, and dictate our own
terms and conditions, if need be. But my gallant friend, the Colonel, must
understand that our lenders were never out with their hats for Dominion
status. They made a generous gesture, for to be generous has been tradi-
fionally ingrained in our constitution. India has been generous to foreigners
through the course of her historv, and this has been the treatment ever
accorded to India by the foreigner. It was to help England that Domi-
mion status was agreed upon by so many parties in India. We have been
over generous, and the Colonel has proved the type foreigner. Therefore
mow is the time either to do or to die. We cannot live under conditions
like this. It is not only painful but humiliating. It is more. It is insult-
ing, and it is injurious to the health of the nation.

Coming to the scheme of expenditure, an offering of it, so to say, was
made the other day in the form of a big book containing items for so many
wrores of rupees. It was an offering on all fours, for not a pie could be
touched. If the Gods swallowed or coveted a particle of the offering, who
would give it? (Applause.) We are used to give offerings to the Gods.
Our vedic forefathers gave them. Then they includad a drop of Soma
juice—a kind of wine; and now there is big dose of opium in this Budget
ofteting. (Laughter.) It is very interesting. We all know how the
Indian Government long and strenuously fought in the International Con-
vention for opium to be permitted to help the people of the East with
opium, That is a long and unpalateble history. But the agreement camo
in spite of our self-constituted representatives, and in consequence of
that our Provigion opium sale is being perhaps gradually reduced vear by
year. Whether and how far that is being carried out, is not my concern
here. Provision opium is safe in the hands of the international arrange-
‘ments. But I find here, as a matter of fact, that excise opium has teen
the stronghold of my friends over there. '

In 1026 we were told that our excise opium was sold to the provinces,
the price being calculated on the basis of the cost price of the production
of opium. Then naturally the price is practically stationary. Nobody can
deny it. But when do wyou look into the income from the
‘sale proceeds of excise opium, it was 70:08 lakhs last vear (revised
estimate), and this yvear it is 7128 lakhs. (An Honourable Member:
Crores, you mean?) Lakhs or crores, mav be orres, I think they
are lakhs. But what I want to point out is that the proceeds from the sale
of excise opium arc gradually increasing. Was it not high time for the
TFinance Member to make a scheme for gradual reduction, just as the
Convention adopted a scheme for gradual reduction of Provision opium? I
agk you, Sir, whether it was not up to him to make a scheme to reduce
it gradually in ten or fifteen or five years, or whatever it might be, and
to abolish the sale of opium ultimately in the provinces.

I was given a copy of the Bihar Budget the other.day. T looked into
‘this excise opium in which T am interested (Laughter), ves, I take opium
ns a subject, T mean as far as this House is concerned. T don't go into
‘the income, for there T cannot know whether there is a reduction or an in-
«crease. But the opium which was purchased from the Government of India,
excise opium, in 1925-28 realised Rs. 7,468,620, and in the revised estimate
1t is Rs. 7,58,128. Tt is a distinct inorease of a few thousands, and the
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Finance Member of Bihar and Orissa seems aggrieved this year for he says,
*It is anticipated that this year’s poor monsoon will affect consumption
(of excisable drugs and liquors) resulting in a decrease in revenue’’ (Bihar
and Orissa Financial Statement page 8). But still my friend, Mr.
Coatman, in his book ‘India in 1927-28"' tells me that, in 1910-11, the con-
sumption for the whole of British India was 12,527 maunds. In 1926-27 it
was 7,021 maunds, Yes, he is a very clever officer of Public Information (4An
Honourable Member: ‘‘Misinformation’’). Misinformation, yes. He very
slvly left out the year 1921. He should have compared the figures with’
1921, There wus a great full, and three ycars ago it was proved by figures
in this House that, all over India, there was n tremendous reduction in
the sale of excise opium that year on account of Mahatmaji’s efforts. But he
cleverly compares the present with 1910-11. Then he says about Bihar

and Orissa, that, ‘‘The Bihar and Orissa Opium Smoking Act prohibits
opium smoking except by licensed vendors”. I wish his information was
correct. I belong to the Province of Bihar and Orissa, and I had the-
privilege to appear as n witness before the last Opium Conmimittee, where
T pressed for this particular measure, and yet it has not been given effect’
to. I give him this piece of information and T challenge him to deny it.

Then, Sir, I believe it has already been very taxing to you
Mr. President: Not at all (Laughter). (Cries of ‘‘Go on!”).

Pandit Nilakantha Das: This opium offering is quite in fitting with our
traditions. There was un offering of the whole budget. My Honourable
friend, the Finance Member, will be glad that he is Indianising the budget
to this extent at leaat, .

" The scheme of expenditure is, a8 I have said, not on the basis of
e Indian life and Indian income or Indian expenditure. With
regard to the expenditure in our ordinary domestic affairs, we
sny “‘Cut youp coat nccording to vour cloth”’, but here the cloth is found
out for the coat which is already there, and the cloth is found out for
that coat and not for this Khadar cost; for that coat over there, the-
English eoat. For the khadar coat we have cloth enough.in this country,
but we have not enough for the Fnglish coat, which must be made and'
maintained clean and fresh. (An Honourable Member: ‘' And dry?'')
No, it is not dry. My Honourable friend, Mr. Amar Nath Dutt, said,
the drest has ncthing to do with culture. He hag his own ideas, but
once, vear after vear, we are asked to appear in morning drees. Once our
friend, The Forward, remarked that the Viceroy would be horrified to
know what the momming dress of an Indian is. Let not our friends there
bo horrified. Our cont is like that and thcy must find eloth enough in-
this couutry for this Indian coat. T.et him not first conceive the expendi-
ture as he in doing. What ig he doing? He is following the tradition
ereated and fostered for him. '

As soon as the Government of India Act of 1919 came into being,
and this kind of budget offering eame to Le discusced in thiz House under
what is euphemistically called the Reformed Constitution, there was
anticipated = difficulty in finding money to meet the problem of uncin-
ployment in England. There wis, of course, then the blush of virginity
amd- newness and a deviee was planned to tnke money “Home’ in a
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way constitutional. At once the pompous Industrial Comunission was
announced under the pretence of developing Indian Industry., This
mountain of & Commission produced the Indian Btores Purchase Depart-
ment. 'That was the main recommendation of the Commission for the
development of Indian Industry. The other day when 1 was uappealing
to my friend, the Honourable Bir Bhupendra Nath Mitra, he said,
“Iudubtrjes is a Provincial subject and transferred. I am concerned with
industries in centrally udministered nreas only.”’ T have nothing to do with
them, but I was supplied with a poor report of the Indian Stores Depart-
ment.  Very well, it was so small  book. [ really thought that the Gov-
crnment of India had decided that ull purchases, whether 1ailway,
military, civil engineering, and every thing should he purchased through
tho Indian Stores Department, But what do we find? The whole thing
is a sham. It is a fresh luxury at the cost of the tax-paver. In the last
year under report the tax-payer is laid under contribution to the extent
of more thun Re. 50,000. Why all this paraphernalia? Tf you do not
like to give an impetus to Indian industry, then what is the use of all
this pompous Stores Depnrtment?  How mueh do you buy here? The
other day, in the course of my discussion on the railway budget, I proved
home the whole case for the railways. There was no reply from the Gov-
emment eside. The difference between last year and this year in the
railway stores purchase, mo far ng foreign purchases are concerned, is 7
orores more and the Indian purchases are 85 lakhs less. T was referring
to the last year under report and the last year but one. And here, I also
expect that the Army Department, which is getting 55 crores and 10
lakhs, should give itz orders for its stores purchare. But T find that
there is n Marshal, General, or some other big officer who.will purchase
things direct. (Shnme) We have no knowledge ns to what he is
actually doing. But a very poor sum comes, of course, to the Indian
purchnses. Perhaps our Honourable friend, Sir Bhupendra Nath Mitra,
thinks that he is helpless in the matter.

There are so many other departments for which purchases are made;
why should they not all go through the Indian Stores Purchase depart-
ment? Why is there no attempt at centralisation? Unfortunately T have
lost the liet. (Tsaughter.) There are so many departments which pur-
chane stores for themselves.  FEven pencils are purchased elsewhere.
The pencil industry was a growing industry during the war time and after,
but it has now practically collapsed. When we first eame to this Assembly,
we uced to bhe supplied with Madras pencils. Now we sec none. These
we use, seem to bear some Indian  names. Some Indian finns, .T am
afraid, impaort these pencils from sabroad and impress their names. Cedar
wood is the best for pencils, There are various forests in Baluchistan and
the North West Frontier Provinces which have pleniy of this cedar wood.
But no thought has perhaps vet been given to develop them by com-
munieation or anvthing like that. Timber for pencils har to be purchased
from Californin.  What is that timber? Tt is a kind of sugar pine, which
in coloured artificinlly by chemicals injected into the living tree. Here
in Indin you have plentv of sugar pine in the Himalayvan forests. We
de not ‘investigate into. the anbieet at all in our Dehra Dun Dendt of
experts, nnd the Indian Stores Departmenf has nothing to do witl) pencilg,
hns ‘nething ‘to do with telescopes: it has nothine to do with microsronea
and machines, and many other things, the purchase of which ought to be

' r2
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centralised, W the Indian Stores Department. The Indiaus by this means,
should systematically be encouraged to produce and manufacture the
required articles. This is a very grave situation. The Master General of
Supply, Printing and Stationery Department, and all these departments
purchuse their cwn stores. Even the Btate railways purchase their own
stores, they do uot purchase through the Indian Stores Department. Lf
they purchase ihe oils und paints, which they have been doing a little
for two years, they seem to think that they are showing some favour to
the Indian Stores Department. A sum of 184 crores, as my Honourable
friend tells me, is spent in England in purchases for the Army, All those
purchases ought to have been made through this Indian Stores Depart-

ment. But decentralisation is the principle followed by the Government
of India.

I suggested the reason of this decentralisation in this House. Money
is warted in England to deal with the question of unemployment, and
the reformed constitution is functioning as it does. It is more convenient
if the discussion can be cleverly evaded. Then, the railway finance was
separated and that was to create a psychological compartment in the
scrutiny of the budget. This is railway, so this money set apart must go
for upkeep and development. This is the decentralised concentration
fostered in us. When you come to ways and means, 80 crores go every
yeur for railways. This sum of 80 ororeg must go unscathed and unecriti-
cised, for there is an arrangement for five years. 8o you create this
prychological compartmentality. When we talk of railways, we say now
to oursclves, yes, this is railway money and we should not touch it with
our sacrilegious cuts or criticisms. Ways and means must, as a matter
of course, find money here, in England, or anywhere for railways. What
doubt or dissent can there be? There is no centralisation, everything is
decontrahised with a set purpose. 1f you have all the money for stores
purchase in one lump, then you can view things in the proper light, 1
do not know whether this is not the thin end of the wedge. The military
oxpendilure is weparated this year, and that by an arrangement. It is
another decentralisation. If we want to eut something ont of 55 crores
aud 10 lakhs spent under military, the iden comes up that it is military,
and under arrangement, we should not touch it.  They include their
estimates in a very big book all non-votable, vet there was nn inclination
to look into it. DBut after this separation even my Honournble friend Dr.
Moonje will not perhaps look into it, for the very souree of the desire is
being paychologically killed. So my submission is that the inevitable
mentslity is there to work itself out in the militarv or the milway or
whatever may be the department concerned in this clever policy of
dceentralisation. I shall narrate to the House one story, to illustrate this
mentality fixed and set. A school master was once asked by a student:
“*8ir, Frino and Jibana both mean one and the same thing (life). But
how is it that the na in Prina is M{rdhanya (palatal); and the na in
Jibana is Dantya (dental)?'’ The teacher soratched his head
for o time,c and then said in disgust, as it were ‘‘ §ill
child, don't vou realise that this is Prina, and should there-
fors be -Mifirdhanya; and that that is Jtbana, and therefore should be
Dantya!’’  Similarly when we come to the Military Department, it is
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niilitary, and should not be touched, and so on. 'This i & kind of very
dangerous mentality to which we are being introduced. All money should
be put together in one lump to be examined, and there should be no
sepurate reserves created. Here you have 28} crores—Railway Reserve.
The other day, I said that this money was being taken from salt. I is
the tax-payers’ money. By putting money in reserve, like this, they are
not only keeping the money 1dle but also they are encouraging certain
industrics somewbere in England. Now I don’t know if the military
arrungement announced the other day with a military reserve is the thin
end of the wedge for another decentralisation. By reserve 1 mean the
smplus which will remain without lapsing, year after year to accumulate
undcr the arrangement for a certain number of years, towards the expenses
of reorgamisation, about which we know nothing. We do not know any
items or details abouv that. That is the idea, I say, of creating another
reserve.  We will see, by 1980, how many more reserves, how many more
decentralivations are being  created out of the tax-payers’ money.

Then about debts. I put a shorl question to my Honourable friend Mr.
Sesha Ayyangar, when he was speaking and he replied, “'Yes’. < First
we shall”’, he said, “"take Indian money if it is available; otherwise, we
shall take a loan, we shall, if need be, borrow money from abroad.”
I put a question ‘Even in England?’ He said, ‘‘Yes! I have no objection’’,
But 1 am sorry, Sir, I have to differ from him. 1 should, if I am put
in charge of directing nationsl finance, (Laughter.) borrow money from
apy other country in the world, but not from England. 1 tell you as
my friend Mr. Rirla over there,—I do not find him here now—pointed
out, this is political debt, not economic debt only. I eay I can stand
cconowmic debt, but vested interests and political interests have been
created and are being created in this country, and it is this money which
we borrow in England that is more than half responsible for our subjuga-
tion and subjection. Do not borrow from England, if we have to borrow
anywhere uv all.  Yes; every nation sometimes does want money when
it desires to grow; but I say, do not borrow a farthing from England.
That should be our principle, even if we get it in England at a litile
less interest. Then, Bir, no money actually comeg here; we get debts
necunulited in papers, but get perhaps worked iron clay or stone, or
somothing of the sort, for which labour and art is paid in England. You
hear you have a national unproductive debt, a commercial productive
debt, and s, many names of various significance. ~What is the
meuning of ull these? Do the debts develop your own industry and do
they increase the paying power of the tax-payer? No. I have no desire
to go into {urther details. (Honourable Members: '‘Go on'.) I have
great suspicions that this money, which is borrowed, is not utilised for
the purpose of giving an impetus to our indigenous industry, or for pro.
moting cur national wealth. Nationnl wealth does not consist of wagons
and locomotives, these stones and those buildings of New Delhi; that
is not national wealth, National wealth is the applied genius of the
nation; that is, national lsbour having & money value. It is this applied
genius which is national wenlth. And what promotion is given to that
applied genius of the nation—the genius which ean be made into money
and which can produce money?

I shall now turn a little to agrioulture, it I am permitted. Reduction
of rates is said to help agricultural wealth. I ghall show you what all
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these reductiong in railway rates mean; they mean something else than
what thev appear to be. They nrc fresh agencies for draining. Over and
above that, as I was saying, money is borrowed in England. What is the
meaning of that money? It is only a paper business. The stores are
purchased in England, our locomotives, cur rails, our telescopes, our
microscopes, and even men are purchased there. As a matter of reslity, at
the back of the paper business, their industry is supported and encouraged,
and they have their own vested interests even propitiated. The starvi
Industry is paid, new Industry encouraged, unemployment dealt with; an
for the produce of industries, the interest on the capital again is assured.
Thus it is a double debt. It is a very subtle thing. I am not an economist
myself; and my friend, Bir Purshotaindas Thakurdas, will help me next
year at least, if necessary

Mr. C. Duralswamy Aiyangar: Don't bother him.

Pandit Nilakantha Das: Then comes agriculture. My friend Mr. B,
Das has in this connection referred to the floods and embankments. That
is a big and pressing problém in India, and particularly in Orissa. On
that I propose not to speak us he has spoken well. But, 1 shall here speak
to you a word about agriculture proper which is the subject now before
the country. There was a big Commission, a pompous one. When it
came, we all expeoted that perhaps it was bringing some millennium into
India. The terms of reference were published. My friend Mr. Goswami
i8 here, and he was responsible for a Resolution in this House by which
we demnnded an economic inquiry into the conditions of the people.
We expected something would turn up, but what did we get? A taxation
inquiry we got, insteud of nn economic inquiry. Then when the Royal
Commission was announced, generally we thought it would go deep into
the matter and hold something like an economie inquiry, as nll economic
inquiry must be based on agricultural inquiry. But it was not the fault
of Lord Linlithgow or his friends. They were prevented from entering
into the economic position of the Indian peasant. Land tenure, irrigation
of land, lund tux—all these things which materially affect the agriculturist
of India, were precluded from the terms of reference. They were shut out
altogether. Then, after two or three years of inquiry, something like a
voluminous report came out. On the recommendations of that report
something wus Leing hatohcd, und we were in the dark for a long time;
as to what it was; and even now it is not published. Of course I am
thankful to my friend Mr. Bajpai, who gave me some information privately
(Laughter) as to what was being done about that. In spite of the anxious
cares of wmy friend Mr. Bajpai and his Honournble Member to cnsure
Tndian representation and Indian interest I am surc that in the nume of
experts—tho very negation of Indianisation in spirit and matter—some-
thing will be newly introduced. I shudder, Sir, al the namo of experts.
We have been sluves not only of culture, of finances and arms, bub also
to a cortain extent, of experte. And those experts will come, and
perhaps some orrangement for big farms—I know and many of
mv friends know what those farus are—like the plantations of Assam
will crop up alopg with them. There inay alsg he somg central office or
Thistitute where will sif probably gome ¢ntomologists with microscopes with
two or three pinned inscets under these microscopes.  Tn three or four years
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they will tell you: ““Well, to kill or ward off such and such an insect, irri-
gate the fields with solutions of potassium permanganate’’, That is what
we find in Pusa. Once there was an insect pest in my cocoanut garden,
and I was asked to inundate the planis with s solution of potassium per-
manganate. It was impossible. How could I do it? I do not know, if,
in the end, the same thing will happen here, too.

T am not in this place going into the subject how all the labour iz being
depleted in our rural areas und being thus forced into plantations and to
foreign countries in search for a living I shall not go into all those ques-
ticns. (Honourable Members: ‘“Go on, go on’’). It is too late now. But
I shall now go to the communal question which I consider from quite a
different view point. It is not the communal questions between the Hindus
and the Muhammadans. There is some other communal question which
has been brought up and fostered in this atmosphere of the Government of
India, and that is in connection with provincial redistribution, distribution
of provinces in Indin on the basis of language. Linguistic province is the
only natural administration division. (Some Honourable Members:
“Questlon"') There might be Honourable Members who question, bub
the answer is there in Linguistic Division of Provinces and nowhere else.
That is the only natural solution where harmony out of and among all the
sub-cultures is pmsible. They will all in that harmony grow into a healthy
body politic. It will be a synthesis. India canno{ expect to have one
homogeneous shade of culture throughout. There must be sub-cultures as
there are and will be, and those sub-cultures in synthesis will become one
synthetic body politic of the Indian Nation, one comprehensive culture.
When our fore-fathers, in the distant post-Vedic times, found the race
divided and their language fallen into dialects, what did they do? Where
did they find the prineiple of nationalism or culture? "They formulated the
Banskrit language. They did not expeet a homogeneous culture kut one
synthesis thoy created out of a heterogeneous mass.

But this Government came here not with any such idea in their head.
The provinces were somehow or other thrown into their present forms,
snd some provinces were tormed aecording to the circumstances of annexa-
tion. Now I belong to a province (Mr. (!. Duraiswamy Aiyangar: ‘‘With no
culture!'’) whose culture hus been studiously killed for these 150 years
or more under the British Government. Bome portion with the conquest
of the Northern Circars during the Carnatic War was thrown out into
Madras. That is the main cultural portion. Bengal had absorbed a big
slico under the Dewani of the Company. Then another portion was thrown
ipto Bengal during the second Mahratta War, and a third portion was etill,
upto 1849, under the Bhonslas of Nagpur, under which it was allowed to
xemain. And what is happening? Culture with its vehicle, language is
be.n{._, killed not only in its struggle for existence in the outlying areas; but
in one province where you have more than one sub-cultural entities, Whu.t
is the cffect? They always quarrel with one another, and as the outcome
of the quarrel, one party always goes to the Government for what it oalls
ite self-interest and the other party does not lag behind in securing its
own benefit just in the same way. As rivals of ohe another they seek
the help of a third party, and this, as we all know, is very advantageous
to QGovernment. These communal wrangles, thes¢ sub-communal
wrangles, must be put an end to. I do not know what the Government
are thinking akout it, but I should like to tell them that, unless this natural
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division of provinces comes to be a real arrangement, there is no hope for
the growth, for the smooth growth of Indian nationality. I know this Gov-
ernment may have very little to do with our nationality, but if I seek to-
convince the House, I picture to mysclf what things ought to be under &
national Government. 1f anyone is worth his salt in this land, then he
should remember this nspect of the problem, this aspiration of the people;
and direct his enorgies accordingly. 8ir, I oppose the motion.

Many Honourable Members: The question may now be put!

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Mubammudan Rural): Mr. President, the motion before the House has:
been supported on ovne side and strongly oppesed on the other., I wish
to speak only for o short time in order to lay emphasis on some points which.
have arigen in this long debate. The notion has been opposed on a variety
of grounds. A number of nets of commmission and omission have been
brought under review, nnd there has been a comprehensive survey of
everything connceted with the administration. I wish to draw attention
to one of the uets of commission which has been referred to in connection
with the Bill which is now before the House. Before I go on to discuss-
the genernl aspects of the question, I wish to say a few words about the
annoimeement regarding the appointment of a committee for a banking
inquiry. T fear that there has been much misunderstanding on the part
of some Memnbers on this side of the House regarding this matter. Among
others T wus honoured by being invited to a discussion of this question, and
I am glad to be able to say that the Honourable the Finance Member has
shown the utmost consideration from the time that he took up this ques-
tion, to the opinions of the Leaders of Parties and other Members, whom
he invited to discuss this question. And I am also glad to be able to say
that every peint which was suggested by any Member at the discussion
wus accepted by the Honourable the Finance Member. We have long
asked for such an inquiry. It has been a standing somplaint that a banking
inquiry was not taken up for so long and now that the Finance Member,
ut an early stage of his career us Finance Member, has found time to take
an eamest interest in this matter, it is something for which we have to
offer our thanks to him and to try not to misunderstand his action. S8ir,
s complaint has been made regarding the proposed nominations. I am
certain, without of course presuming to be in the confidence of the Finance
Member with regard to the personnel of the Commission, I am certain
that if'any suggestion were made, either by this Assembly or by any other
section of public opinion regarding the personnel, judging from the manner
in which the Finance Member has received our suggestions in connection
with this inquiry up to this titne, I am certain he would give that suggestion
every consideration. Objection has also been taken on the ground that
Leaders of Parties were invited and that other Members of Parties were not
informed of what took place. Now I happen to be the Leader of a Party
at this tmoment, and I confess that I regret that I did not, after the con-
ference, call a meeting of the Party to informn the Members of the Party
of what had happened. I think it was due to them. It was a mistake on
my part. But I can assure the Members of my Party that we were invited,
not in our individual capacities, but as persons representing a group of
Members in this House.
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Mr. M. 8. Aney (Berar Representative): Sir, I can assure my Leader
that no Member of our Party, as far as I know, has at any time complained
because Members of the Party were not informed by him of what took
place at the informal conference of the Leaders. '

Pandit Madan Moban Malaviya: It is very kind of Mr. Aney to tell me
that. I know it. But mi point was that if thers is nny complaint in this.
matter, the Finance Member is certainly net to blame,

Mr, Fazal Ibrahim Rahimtulla: May I draw the attention of the House
to the fact that I wanted the Honourable the Finance Member to make
it clear as to whether he required the individual opinion of the Leaders, or
the opinion of the Parties which the Leaders represented; and if he wanted
the opinion of the Parties, then I said the Secretary must write to the
Becretaries of different Parties and get their opinions. I did not impute
sny motive to the Leaders, but I suggested the Leaders gave their own
personal opinion and not the opinion of the Parties as such, which they
represent in this House. .

Pandit Madan Mohan Malaviya: I should inform my Honourable:
friend, Bir, that this is a new departure on the part of a Member of Gov-
ernment in charge of a Department—ithis consultation of Leaders on im-
portant matters before a decision is arrived at regarding them, and I think
we should not insist upon the formal procedure suggested by my friend-
Mr. Fazal Ibrahim Rshimtulla, It would hamper the growth of Sthis.
convention and not help it. I think we should accept the action in {he
spirit in which it was taken. Personally speaking, and I hope 1 may now say
speaking on behalf of all of us, I feel ve teful ‘to the Honourable the
Finance Member for the manner in whie -El: took us into his confidence
in this matter. Qne word, Sir, about the invitation of experts. That ques.
tion was very carefully considered, The scheme of the inquiry is that
there should be a very thorough and comprehensive inquiry into the needs
of banking all over tﬁe country for all classes of people. The provincial
committees have been appointed in order that they should collect material,.
facts and information which they alone will be in the best position to collect.
The Central Codmmittee will continue to guide the operations of the pro-
vincial committees, and when the necessary material has been collected.
and classified and has received preliminary consideration by the Central
Committee, it is proposed to invite some experts not merely from England -
but from other countries also if necessary, who will give the Central Com-
mittee the benefit of their experience of banking in their own countries,
which experience will be of help to the Central Comimittee in formulating
its own proposals. 'The proposals which will be finally made will be made
by the Central Committee. They will come before the eLegislative
Assembly formulnted by the Cen‘ral Committee, with the help of the
experience which the experts will place at the disposal of the Central’
Committee. It is not the experts who will put forward the proposals.
They will be invited merely to help the Committee with all the informa.-
tion and all the experience that they have of the working of banking insti-
tutions in their ewn countries. I look forward to this inquiry leading to
big results, and I earnestly hope that it will be pushed forward as we have
aver}rh{eason to expect that it will be pushed forward, with ull the expedition:
possible.

Now, Sir, I will make & few remarks on the general discussion of this
budget. I ask Honourable Members on the other side of the House to:



2240 LEGISLATIVE ASSEMBLY. [20TH Mar. 1929,

[Pandit Madan Mohan Malaviya. ]

look at this debate in & large-hearted spirit. Many individual acts of Gov-
ernment have been criticised.: the failure of the Government in different
departments has come under review. Naturally there is a great deal to
be said on the administration of individual departments; and the general
- complaint which has been voiced is undoubtedly -a condemnation of the
failure of the Government to have brought about that moral and material
progress of the people, which we, and I am sure all well-wishers of the
people, dusire to see carried out. Now, Sir, in such a discussion, I beg the
Members on the opposite side to overlook what has been said over-fervent-
ly, not to lay too much emphasis on criticiams of individual acts of Depart-
ments, but to try to form s complete picture of the whole situation. I
submit that, if they will try to form such a picture, they will see that there
is a very widespread and deep dissatisfaction with the general administra-
-tion of the country under the present system. I do not wish to take up
the time of the Assembly at this hour by repeating what has been said and
-said many times in this detate. But I do wish to draw the attention of
the Government to the fact that, apart from ecriticisms of particular depart-
ments, there is this general feeling which emanates from the discussion
that has taken place and, Sir, this general feeling is of a double character.
Naturally every government must be judged by its success or failure in
-theevarious departiments with which it is concerned, but it is the existing
system that has been brought under review. It is the system which has
been the subject of the attack, of the complaints and protests that have
been recorded, and I wish the Government to consider the discussion mainl
in this light. The Finance Bill has been brought forward to provide funds
for the expenditure which hag largely been passed by the Assembly. That
expenditure has of course to be found. Everybody understands that.
Those who intend to vote against the Bill also understand it even as those
who propose to support the Bill understand it. But I wish the Honourable
the Finance Member and his colleagues in the Government of India will
realise what this protest means. The system is a most peculiar one. [ do
not know that in any part of the civilised world there has been such & consti-
tution as the one under which we are working. We are here as the elected
representutives of the people. The majority consists of such elected repre-
sentatives. You are carrying on the administration by denying us a voice—
a determining voice in that administration; our voice is limited—our voice
-and our votes are limited to a fraction of the expenditure that you incur.
You ask us to support, by our vote, the legislation which you find it neces-
Barywabaolutvly necessary—to pass year, after year in order to raise taxes
" for expend#ture on the administration in all its branches as it stands. Faor
fifty vears we have been protesting against the extravagance of that
expenditure. It is not today;it is not during the last few years that we
have begun to make our pmtest against the extravagance of the expendi-
ture. Anybody who cares to do so may read the writings .of Dadabhoy
Naoroji, of Romesh Chunder Dutt, of William Digby and other Indian and
EBuropean writers who have, during the last three-quarters of a century,
‘written on the subject. We have complained that t?he expenditure on the
. eivil side has been high and extravagantly high. We have complained tha}
the expenditure on the Army has been extravagantly high. We have not
been able, even by repeating our nrotest year after yoar, to ‘make any
impression upon the Government of Indin. ~Wheh ‘we had looked forward
“to a reduction of the Army expenditure under the conditions that have
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provailed, we aré met with the fact that, though there is to be o reduction,
the amount saved is to be set aside to provide the Army further with
modorn methods of defonce, and the only hope that is held out to us is
that, when the 10 crores thus saved has been spent on the mechanisation
of the Army, there will be a possibility of a reduction. Now, I do not say
that the Honoursable the Finance Member can do anything more. I have
knowledge enough of the admimstration of the Armmy in India to know
that it is the War Office—not even the Cabinet—that must primarily deter.
mine what reduction will be permitted. But that does not take away from
«ur mind the pain of the position in which we find ourselves. There is &
conviction in the minds of many of us—1I should suy of nearly all Indians
if not of all Indians—that the expenditure on the Army is extremely heavy,
that while in England they are content to spend only about 14 per cent.
of their total revenues on their Ariny, here you are spending about 43 per
cent., that while at the conference at Belgium it was laid down that
20 per cent. should be the maximum limit of expenditure on the Army
in any civilised country, vou are spending 48 per cent. of it in a country
which is unfortunately, sadly, very very puor. But, Sir, it is no consolation
to us to know that the Honourable the Finance Member and his colleagues
in the Government of India have not got the power to cut that expenditure
down. It is no consolation to us to think so. We recognise the fact; but
the painful thought comes nguin and aguin to our minds that, though we
have been protesting, year after year, in congresses, in councils and in
assemblies we have not been able to.persuade those in power to reduce
that expenditure. Even in the matter of the internal security British
troops we have not been able to persuade the Government to reduce its
number oven o the figure at which it stood some years ago. Now, I ask
my Honourable friends on the opposite side to place themselves in our
position aund to try to fecl as we feel on these matters.

. This js only one of the many questions. But in fact, on every import-
ant guestion relating to the udministration, we find ourselves in the same
position. Take the Railway Board, for instance. It deals with the huge
budget, of over 100 crores, and yet pot & single Indian out of the 820
millions has been found competent, during all the years of administration
of the Railway Board, to be appointed a Member of that Board. FEven
in Departments where the Government have appointed Indians as Mem-
bers, we find that they have not been provided with sufficient funds for
expenditure because the essential reduction of general expenditure has
not been effected, und that, for that reason, they are not im a position to
push forward the work of the departinent entrusted to them to the extent
it shouyld be. In the matier of finance, we have the painful feeli

that, for n hundred years and moro, Indian finance has been administe

mainly from the point of view of British interests. I am very sorry to say so
but that, Sir, is our eonviction. 1 do not complain .of the speech made by
the Honournble the. Fiuance Member. As I snid the other day, probably
i the circumstancss of the ease it would have been unreasonable to have
«axpectod hin to promise thut the question of the 1s. 8d. ratio would be
reconsiderad. But I do submit, Sir, that the hard fact remains that we
Lave no power to cffe¢t n change in:the administration of our country. We
gre hero in response to the call of the King Emperor’s representative, We
haye pgresd to carry oup thisi Act. We ate here to co-operate:with. the
‘Government, yet we find, sitting:hére year after year, that our position
is a very humilinting onc. We feel both the pain of it as well as the
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inutility of .our presence here. It is in this situation that we are called upon
to support the Finance Bill. I ask my Honourable friends on the opposite
Benches, as T said before, to place themselves in our position and to feel
whether, if they were in our fposition, they would support the Finance
Bill. The Finance Bill is meant to raise taxes to support the administra-
tion with the expenditure that has been sanctioned, and for nothing else,
We are opposed to that expenditure being maintained at the level at
which it is maintained. Can we conscientiously, can we with any sense
of sclf:respect, can we with any sense of our duty to our country, support
the Finance Bill? We know that the money is needed; that the
demands made have been sanctioned, but we feel that, as the Govern-
ment of India have under the constitution the power of, and the responsi-
bility for, incurring the great bulk of the expenditure, either according tor
their own discretion or according to the direction of the War Office or the
Secretary of State in London, as the Government of India have the power
of spending the money raised from taxes, they should take the responsi-
bility of passing the Bill, empowering the ruising of those taxes. That

briefly is the reason why several of us will not be able to support the
Finance Bill.

Now, S8ir, this is a situation which, I submit, calls for a very early
remedy and modification, and it is herethat I wish to detain the Assembly
for a very short time in asking my Honourable friends on the opposite
Benches to do their duty by the people of this country, in whose service
they have placed themselves for the time being. I submit, Sir, that,
whatever has been said to-day, what was said yesterday and the day
before, and what has been said in other debates in this House, is a very
clear and sufficient index of the general feeling that exists in the country.
I regret that the case should at times be overstated. .I regret that, at
times, there is exaggeration indulged in. I regret that, on some oocca-
sions, animus or feeling should be brought in where it could have been
avoided. But I appea] to my friends on the opposite Benches to look at
the picture in its true permpective, in its correct and complete form, and
looking at it, in this manner I ask them to think whether it is desirable,
in the interests of snybody, that this system should continue any longer.
We have asked that it should be replaced by Dominion status, by full
responsible Government being established in its stead. I ask my fniends
to support our demand. If my Honourable friends on the other side will
not misunderstand me, and if I may venture to say so, I very deeply
sympathise with the Members of the Government sitting opposite. I
consider it is & very severe strain upon any educated man to listen to alk
the criticism which has been made in the course of this debate and also
on other ocoasions. We know that they are not individually responsible
for this system, and I feel that it is & very serious strain upon any educat-
ed man to have to answer for a system, for the continuance of which he
is not individually responsible. 8ir, it is high time that this system were
ended. If it is continued, bitterness will grow, that will be the only result
which I foresee. If, on the other hand, my Honourable friends opposite
will look at the picture in its true light and not allow their minds to be
wrongly influenced or affected by the exhibition of small differences
amongst us, if they will try to look beneath the surface and see how ‘much
of unity of opinion there is among all Indians on the main question of
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Dominion status, with due safeguards for the rights of minorities, the
position, I submit, will be absolutely clear. I thought it was a little un-
kind of the Honourable Sir George Rainy, when he emphasised the differ-
.onces which had unfortunately been expressed on a previous debate, and
‘when he did not even, on my invitation, recognise the great solidarity of
-qpinion among all Indians on the question of Dominion status, with due
safeguards for the rights of mmorities. Now, Sir, I wish to say this, that
this proposal for Dominion status is not a now one. It has not come into
existence during the last two or three years, or since we came into the
Reformed Councils. The idea was first put forward by the late Mr.
Dadabhoy Naoroji in 1906. Much earlier than that, the Indian National
Congress had formulated a scheme of self-government, in which the elect-
ed representatives of the people of this country were to decide matters of
financial administration, as well as all other matters. The idea was
revived and given o new life by Dadabhoy Naoroji in 1908, when, after
describing all the ills of the system of administration, which have been
referred to in this debate and in muny others, he said there was only one
remedy, namely, Swaraj or self-government, of the type that obtains in
the Dominions or in England. Those were the words used by Dadabhoy
Naoroji. Two years later the Indian National Congress definitely adopted
Dominion status as the object of its pursuit. When the Great War came
some of our people pressed the Government to make a declaration in
favour of Dominion status. And in this connection I wish to invite the
attention of the House o a Resolution that was proposed at the War
Conference. At a critical stage of the war, a War Conference was convened
by the then Viceroy, Lord Chelmsford, which met in Delhj from the 27th
to 29th of April in 1918. A message had been received from the Prime
Minister of England, calling on India to rise to the height of the occasion
and not to fail England in its hour of trial. The Viceroy convened a Con-
ference, to which many Ruling Princes and several representatives of
British India, were invited. I had the honour of being among those who
ware so invited. Now, 8Sir, at that Conference we all gave our unanimous
support to the demand for more men and more money to help England
to torminate the War with triumph. At that Conference one of our col-
leagues, the Honourable Mr. Khaparde, gave notice of a Iesolution, in
order that the interests of the Indian people in the war and their willing-
ness to make sacrifices in it might be stimulated. He gave notice of a
Resolution to which His Excellency the Viceroy referred as follows:

Y wish to inform this Conference that I have received notice of a Resolution from
the Honourable Mr, Khaparde. The Resolution is as follows :

‘That this Conference recommends that, in order to invoke whole-hearted and
real enthusiasm amonzst the people of India, and successfully to mobilise
the man-power and material and money. the (Government in England should,
without delay, introduce a Bill into Parliament meeting the demands of
the people to establish responsible government in India within a reasonable
period which would be specified in the Btatute.

‘Woe feel confident that the inauguration of this measure will make our people
feel that they are fighting for their Motherland and for freedom in the
defence of their own rights, rights in an Empire in which they possess
the same status as other members thereof; and we are further sure that
if the imagination of our country is captured and its enthusiasm so en-
coursged, it can easily equip itself to be, in the language of the Premier,
‘th; bulwark which will save Asia from the tide of oppression and dis-
nrder’,
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This Conference recommends that all racial distinctions should be removed forth-
*"  with and Indians and Europeans'should be treated as the King's equat
subjects in alb departments of public affairs’” ' )

Some of us tried to dissuade the Honourable Mr. Khaparde from putting
forward this Resolution, but he did put it forward and His Exceilency
the Viceroy laid it before the Conference, but ruled it out of order. In
concluding the Conference, however, His Excellency Lord Chelmsford said
thot this would not in any way prejudice the cause of India, but would
rather help it, that it would be rememtered that Indians had, at that
juncture, not pressed their national demand, but that they had put it
aside and lent their whole-hearted support to the immediate duty which
lay before them. Said His Excellency in concluding the Conference:

. “T am perfectly conscious of the fact, I do not blink it for one moment, that there
are representatives in this Conference, who lay great stress upon certain domestic
matters., I do not underrate their zeal in these matters. Nor do I underestimate the
importance of these questions which they would like to have brought up before this
Conference. But let me assure them that no prejudice has heen done to the cause
they have at heart, that rather the attitude of t{'ose who have been present here today,
the fact that men who fee] strongly on these questions should have been ready when
the Bmpire calls, to drop for the moment these matters and say ‘No, this comes first.”
I say that this attitude will raise sympathy which must bear its fruit in due time.””

My Honourable friend, Mr. Jinnah, got up in the end to propuse a vote
of thanks to His Excellency for convening the Conference, and speaking
on this part of His Excellency’s speech, he said, referring to the Resolution
which His Excellency had overruled as irrelevant:

“I can assure Your Excellency that we did it simply with the view of convincing
the Government in this country that, in your entire aims, we respond whole-heartedly
to the call that bas been made; our desire is to reapond to the call whole-heartedly,
snd if the proposals embodied in the resolution of my friend, Mr. Khaparde, were
accepted amf given due consideration, it would facilitate the attainment of the object
you have at heart; you will enable us to co-operate with you in a far greater measure
than at present.’ '

T mention this to show that Mr. Jinnah agreed with Mr, Khaparde that
it would have been an advantage if the Government had acoepted the
rocommendation which was contained in the Resolution. But the Viceroy
overruled it, and we accepted his ruling, end we did not raise the question
any further in that Conference.. But other gentlemen who were present
at the Conference, in offering their support, in inviting the people of this
country to lend their full support to the Government in that hour of trial,
spoke also of the status of this country. Among them, T will quote only
one whom I hold in great esteem and I believe many Members
on the opposite side also hold him in great esteem for the
independence of his views, for the sobriety of his judgment and for the
high regard in which he is generally held. This was 8ir P. 8. Sivaswamy
Aiyar. Speaking on this question, he said:

T p.M.

“T am sure that the measures of co-operntion inaugurated today will lead, not merely
to a temporary suspension of differences, but to the complete eradication of the seeds
of mutual distrust between the Gnwvernment and the people, which has given rise to
misapprehension and misunderstanding in the past and will develop a sense of real
brotherhood between all communities—n senre of full partnership in the Empire, con-
;m:l-;mutod by a sense of self-respect, of equelity and of the richts of full citizenship in

ndia."’
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That was what Sir P. S. Sivaswamy Aiyar said in 1918. After the war,

we had expected that Dominion status would come to us. When Mr.

Montagu came out to this country to carry on an inquiry along with Lord
Chelmsford as a preliminary to the reforms, we urged upon him that

we should have full responsible government established. I had the honour
of presiding over the Indian National Congress at Delhi in 1918 and that

Congress, in very clear terms, urged that the country was prepared for

full responsitle govermment, and that it should be established. We

reminded England, we reminded Englishmen and Britishers generally that

they had said repeatedly that they had fought the Great War for the

principles of justice and equality, of justice and freedom to all nations of

tho world, and we asked them to let us enjoy that freedom in our own

country. But the constitution they framed did not give us that; it gave

us the kind of powerless power, the kind of helpless representation which

I have described in the earlier part of my speech. It gave us merely the
opportunity to offer our opinions on certain questions, and brought us in

into this machinery, in which, by being allowed to vote on certain motions,

we come in to lend our support to the comstitution, but are shut out from

any voioe in the most important portions of the administration, the finances

of tho country. We have not the power to hold the executive responsible:
to ourselves. With the very best of intentions, with the most conscientious

of judgments, every Member of the Executive Government is free to dis-
regard the views, which have been expressed, even by the largest majority

of this House. That is the system under which we are working. Woe have
tried it now for nearly ten years. We have had much experience of it year-
after year in these debates, and I will ask every Member of the Assembly,

and those Members of the Government who have been for a long time here,

to recall what o painful feeling has been left in the minds of most Members

of this House when they have found themselves working under this system

with Jittle power to influence the judgments of the executive.

Now, S8ir, I submit that the time has come when this demand for full
responsible government should be supported by every - Member of the
Government, when this painful, I would not eall it farcical, process of
administration with the help of legislation, which is not supported by the
tulk of the elected Members of the Assembly, should come to an end.
We want that this Dominion status should be adopted as their definite
demand of the whole country, a demand in favour of which, in spite of
some differences which are yet to bo settled, the whole country has
pronounced itself “in clear terms. I might mention that it is not only
now that we are pressing for responsibility in the Central Goverument.
When the Montagu-Chelmsford proposals were published, I published my
oriticism of it and in that criticism, dealing with the proposals relating
to the Government of India, T said—and T hope the Assembly will excuse
me for quoting it—T said in 1918: )

. “Owing to the war, the next ten to fifteen years will he most fateful years in the
history of Tndin. It oppresses my soul to think tha!, during this period, the Govern-
ment of India, which, as T have shown above. have failed to build up the strength
and prospeyity of the people to the extent it. shonld have done, should continue
practically unchanged, und that the representalives of the people, anxious to promote
the good of their __fehowmei;. should still have to bear the pain and humiliation of
having no_determining voice in the izovernment of their country. Tn the highaest
interests of humanity as it is represanted by the 320 millions of .this land, and for
the good name of England, T eernestly hope that this will not be so. and that the
slatesmen of England will soe that the Government .of Indin i brought to a reasonakle
extent under the control of the people whose affairs it administers, Mr. Montagu and
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Lord Chelmsford have well-described the effecta of the war on the Indian mind. Let
the statesmen of England pomnder whether it will be reasonable to expect the people
of India to be satisfied with any scheme of reform which will still keep them out of all
.power in the Oentral Govermment of their country.”

Nearly ten years have passed since this was written and they have pro-
duced nothing. My Honourable friend, Mr. Abdul Haye, asked a question
this morning in & pathetic way. He asked, ‘‘Where did we stand in
19024, and where do we stand now?”’. Now, I ask all friends in great
.humility to emphasize our differences less, and to think of the points of
unity which we have established, mot with a desire to underestimate the
importance of any question which was yet to be settled, but merely with
. & desire to see what really is the picture presented after this efflux of ten
i&ars. I submit that we stand stronger today and more united. I have

eard Memkbers -of all parties express their desire that Dominion status
should be established without further unavoidable delay. I hope that
‘my friends opposite will take note of this fact, and press it upon the
- Government in England -and push it forward to the full extent of oppor-
tunities which are open to tﬂem. I have one more word to say. We
have discussed the Bill threadbare. All the other criticisms might be
put aside for the moment. 1 know that some of the subjects of criticism
are transferred -subjects which -are to te dealt with by the provinces. We
Jmow that. I do-hope that'too much importance will not be attached to
these vonsiderations. The main point that has been urged during the
'last three days is the necessity for a change in the constitution, and I
submit that the only change that will suit the circumstances of the country
and enable us to promote goodwill between Indians and Englishmen is
“the change which we have indicated, namely, full responsible government
of the Dominion type, and I appeal to every Member on the opposite
- side to lend his fullest support to this proposal.

Several Honourable Members: The question may now be put.

Mr, President: If Honourable Members have no further conmtribution

“to make, I should like to call upon the Honourable the Finance Member
to speak.

Soveral Homourable Members: The question may now be put.
(Mr. Mukhtar Singh got up in his plave.)

Mr, President: Has the Honourable Member any new facts to bring
" forward ?

Mr, Mukhtar Singh (Meerut Division: Non-Muhammadan Rural):
“Yes, Bir. I thank you very much, Bir, for giving me a chance to express
my views on the subject we are discussing. It is my misfortune, Sir,
that though the Royal Commission on Agriculture has given its report
long long ago, the Government have not seen their way to give any day
to this House to discuss those recommendations. While the Agricultural
“(ommission recommerided that an Agricultural Research Council should
‘be formed in this country, thev clearly stated that it should be done by
an Act of the Legislature, but still the Government have not come for-
ward with a Bill, so that there may be a chance for the Members of this
"House to express their opinion us to how far they agree with the recom-
-mendations of the Roval "Agriciltural Commission.
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Mr. K. Ahmed: We have sanctioned an amount of 25 lakhs.

Mr. Mukhtar 8ingh: This is why I am forced to stand up at this late
hour, and T hope the House will give me the indulgence of hearing the
glory of those people who consist at least of 78'0 per cent. of the total
population of thig eountry. 8ir, T am glad the Honourable the Finunce
Member has adwmitted in his speech the low standard of living among the
rural population when he says:

“I fully accept the statement which 1 have heard in this House that the standard
of living among the rural population of India is miserably low, and I yield to no
}:lg‘mlmr on the other side in ny keenness to take a hand in the joint effort to remedy
1.

Further on he says, ''‘But this is no sudden and new phenomenon.”' I
want to point out that he is correct there. It is a phenomenon brought
about by this Government by slow and continuous process in 150 years.
T chall try to show how it has been brought about. I have tried to look
into the census figures of this countrv. In 1881 we find that the percent-
nge of population living on ugriculture was 28 per cont. In 1891 it in-
creased to 81:068 per cent. It is possible that the percentage takon in
1881 might not have included nll those who might have been included in
1801, If we disregard the figures of 1881, even then what do we find?
Tn 1901, the percentage was incrensed to 06:5, and in-the next decade
it inercased further to 71'6 per cenl. and in 1921 it increased to 739,
That clearly shows that there has been an effort on the part of the Gov-
ernment {o kill all industries, one after the other, and to force the people
of thix ecountry to live upon agriculturc and agriculture alone.

" Mr. Muhammad Yamin Khan (United Provinces: Nominated Non-
OMheial): Are these figures only of people who live on agriculture or agri-
cultural labourers?

Mr. Mukhtar Singh: “Mv friend asks e for details.. T am certainly
willing to give them. Theyv include people living on agriculture, on
arboriculture, on horticulture and on animal husbandry. That shows
that, within 30 vears, there has been an increase of 21 per cent. more
pressure on land. and still we are told that the Indian eultivator. if he
docs not live happv and prosperous, is extravagant and things like that.
Tf vou refer to the land that comes to the share of every cultivator in
thia country, ven will be perforce convinced that the cultivator cannot
live prosperourly. T shall not take the time of the House hy referring to
other publieations about which the Government might sav “We do not
believe them.” but T refer to the authentie report of the Roval Commis-
gion on Agrienlture, We find on page 183 of the Report:

“The Punjah figures, which are the only ones available for a provinece, indicate
that 22.5 per cent. of the cnitivators cultivate one acre or less: a further 154 per
cent, cultivate between one and two-and-a-half acres; 17.9 per cent. hietween {wo-and-
a-half and five acres and 20.5 hetween five and ten acrer. Except for Bombay, which

would probahly show a very similar result. and Burma® which would give higher
avernges, ull other provinees have tach smaller ‘average areas per cumllivator.'”

That gives vou why the Tndian cultivator is so poor. Tf vou refer to
areas held by cultivators in other countries vou will find that the Fnglish
cultiveior or American cultivator is  prosperous, not beeause he is o
better cultivator than the Indian cultivator, but because he has got more
Iand. You will find that in Fniﬂnnd and Wales the rize of the boldings.

L

*
»
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varying from one to 5 acres, comes to 1'1 per cent. only, from 2 to 20
acres the percentage is 6 and 20 to 50 acres 9'7 per cent., the total under
=V necres is 6-1 per cent. and the total under 50 acres is 15.8 per cent.
Then if you take the case of Germany you find that under 1} acres the
percentage is 1.1; under 1} to 5 acres 4'B per cent.; and 12} to 50 acres
104 per cent. Total under 20 acres is 5'8 per cent., total under 50
acres 158 per cent. ‘

That gives you an idea, 8ir, as to how the cultivator in other coun-
tries is prospering, and the cultivator in India does not prosper. In the
United States the average holding contains 148 neres. I am told, Bir, by
the Flonourable the Finance Member, and in very forcible words he says in
his budget speech:

“I ai‘m?‘nthise whole-heartedly with those who, like my Honourable friend, Pandit
Madan Mohan Malaviya, have expressed, in terms of great eloguence, their burning
desire to improve the economic condition of the people. Bat I would say to him that
the only way in which that can be done is by the constant and combined effort of
Government and all those who can influence public opinion, directed to the extension
of education and credit facilities, to the encouragement of hard work and thrift, and
to an increase in redl wealth by the introduction of improved methods of cultivation and
communications. Anything else is no more than a quack remedy.”

I want to examine this statement in this House. I have analysed
the statement that I have read from his speech. It says, Bir, that there
are five things that he advises us to adopt. The first is the extension of
cducation, the second ocredit facilities, third the encouragement of hard
work, fourth thrift, and fifth improved methods of cultivation and com-
munications. I would like to show him that the state of affairs in this
country does mot  warrant this advice. I take first education.
Ags it is very late, I will not enter into a detail-
ed description of all these things, but would point out that, before the
English people cafme into this country, we had a better system of edu-
cation (Hear, hear) than we have today. Not only this, T go still fur-
ther and say we educated moré people than we are doing today. (Hear,
hear.) There may be some people who may not agree with me, and for
them 1 would quote a gentleman, Mr. Leitner, the firat Principal of the
Lahore College. He says in his Report:

“In hackward districts like that of Hoshiarpur the Settlement Report of 1852
showed 8 school lo every 19:65 of male inhshitants, adults and non-adults, which may
be contrasted with the present proportion of one Government-pided school to every”

21,818:7 inhabitants.

““F'hat was the case in 1878."

And even today what do we find, Sir? There is only one elementary
school for more than three villages in this country, and still we are told
we must educate. The Government get every pie that they can get
frotn the poor people of this country, and may I inquire how much do
thev spend on education? What steps have they taken to educate the
people of this country? I say, Sir, with all responsibility, that Indians
will be still willing to give a special education tex, provided the Gov-
crnment makes a provision that every adult and every child shall be

educated.
Mr. President: Education is a transferred subject.

Mr, Mukhtar Singh: I know, Bir. but unfortunately there is a suffi-
cient aren under the direct administration -of the Imperial Government.
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‘What have they done for it? Are they willing to have compulsory edu-
«cation in the whole of the area administered by them? Are they willing
to spread education amongst the adults of this country? What steps have
they taken M order to make everybody literate in the area under their
control ? :

Last time, I pointed out that, in the arca administered directly by the
Imperial Government, the education was mueh more backward than in
other provinces. It mayv be that the area has come under direct control
only recently, but what special steps have been taken by the Government
of India about the area under their direct control? If they have not
taken eny, Bir, I say that the Honourable the Finance Member cannot say
that it is our duty to educate the people of this country. Is it not a
fact that a number of institutions, in everv province, are opened every
day by subscription raised from those who are nlready poor and over-
taxed?

-Then the other advice that he hus given is credit facilities. 1 would
ask, how a poor man, who hag nothing to give in security, can com-
mand credit facilities? When you have reduced every man in this coun-
try to this condition, is it possible to have credit facilities? If you con-
sider it is possible, I ask, are the Government of India ready to yive
all their reserves on loan to the peasantry without any interest?

If they are not, what right have they to say that there should be
better credit facilities? The entire framework of the credit
societies is, a8 I have stated in my evidence, a farce. You
-oannot improve the condition of the people of this country by introduc-
ing the co-operative credit societieg alone. No country has done it, and
no country will do it. It is simply wrong to say that people do not take
sufficient interest in co-operative societies. As a Director of & co-opera-
tive district bank, I have an intimate knowledge of what happens. At
least in my province I know that the number of societies under lquidation
is practically the same as the new societies that are being formed. It shows
clearly that the people cannot pay their debts, and if you do not take
care to increase theif income, how is it possible that only credit facilities
will rolve the problem ?

Oolonel J. D. Orawford: Free them from money-lenders.

Mr. Mukhtar Singh: My Honourable friend suggests that- we should
frec them from money-lenders. It is all very well to say so. Why should
not, in the days of famine, as it is raging today, the Government
give na takavi loans at the rate that the Government get from the Tm-
perial Bank? TIf thev cannot have more than 8 or 4 per cent. for their
reserves, what richt have thev to charge 73 per cent. from the pensantry
and then wav, ‘“We are making advances ng fakavi lonns.””  The interest
was 8 per cent. before, and it has been raised to 74 per cent. Thir shows
how far the Government are interested in the peasantry of this country.
If we go still further, we find thut » person who takes takavi has to pay
much more than that which comes to his pocket. If a man bhorrows
Rs. 100, he hardly pgete Rs. 94, and the balance of Rs. 6

to other men’s pockets. He has to return it by a certain
time limited bv the insta'ment bond he is asked to execute. The result
is that the interest that the poor man has to pay is much hicher than
it is maid the Government is chareing. If thia is a fact, as pointed out
by mv Honourable friend, T have seen it mvself and T know it iz a fact
—-+4hen how do you boast that the Government advances loans at a very

82
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low rate of interest? 1 sav that, if there is a very large amount of
reserve. if there is a large amount of surplus which the Government huve,
do not make il over to the Lmperinl Bank, Why not invert the whole-
amount with the co-operative societies without interest, and let thece co-
operativa societies distribute that amount at a Jower rate of interest? I
know in my own Province, the rate of interest generally charged by the
co-operative societies, is 15 per cent. This shows, Sir, that the Govern-
ment want to throw all the blame on the people of this country without
doing anything themselves. '

Mr. K. Ahmed: That is much less than what a baniya charges.
An Honourable Member: What about village banks?

Mr. Mukhtar Singh: I um asked, what about village banks. 1 know
what the position of a village bank is in a village. In a village where
there is u co-operative society, that society has to go by n certain Act, and
according to the Act and the rules made thereunder you cannot advance suffi-
cient money to the cultivator, unless he has got a security to give. Perhaps
Honourable Members here do not know that it is not the amount of money
that matters to the cultivator, but it is the amount of money that he
gets at the proper time that matters. Suppose there is & man whose
bullock dies in the beginning of the monsoon, and suppose he wants.
Rs. 500. He has not got the security to offer. What would happen? The-
ca-operative society will not advance sufficient money, so that he might
be able to carry on with hig profession, and the result will be that, where
there is a co-operative society and the members of it have discredited the-
money-lender of the village, they have to go to the money-lender again,
and they will have to pay a much higher rate of interest than they would
have had to pay before the advent of the co-operative society. This is
what happens. T say, if you are afraid of the money-lender, then show
the agriculturist of one acr¢ the way by which be can live and get his
living. If you cannot show him the way, you have no right to say, have
hetter credit facilities. A man cannot live on that amount of land which
he possesses, and therefore he has to be in debt and debt always. As to
the amount of interest, he must pay a higher ratc when he wants money,
and the Government or the co-operative societies cannot give it to him.
Thnt is the position, Sir. .

The only thing that ean remedy this evil is the development of indus-
trics.  The old industries ought to have been allowed to prosper in this
country or vou nt least ought to have given a chance fot those industries
to prosper which are purcly agricultural industries. I have seen, with
great disappointment, in the Royal Agricultural Commission’s Report,
which T have read not once, but thrice, that it does not touch this point at
all. They conld not fouch it. Why? Because if vou look at the personnel
nf the Royal Agricultural Commisgion, 8ir, you will see that agriculture-
was not represented on it. There was only the late lamented Sir Ganga
Ram on the Commission. Unfortunately he died, and if he had lived,
he would  have contributed his quota in this agricultural Report, and it
would have been written otherwise. T am sure tha.f, from the writingh
he published during his life time, you will find that his opinion was some-
thing different from that which ix stated in the Roval Agricultural Com.-
mission's Report, You appoint a Commission to gn into the details of
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‘the condition of the lndiun agriculiurist, in order to make his condition
better, but you do not appoint any agriculturist member on that Cormnis-
sion. You know where the whole fault lies. This is the way in which
you have destroyed all the industries, and nobody on this carth will be
:able to ignore that point, und this is why vou did not appoint the right
gort of people on this Commission.

The third thing is the encouragement .of hard work. 1t is a cruel joke
‘that the Honourable the Finance Member has cut.  Let hin show me any
English agriculturist, or English cultivator, or anyv cultivator for the matter
«of that, who will come to India. I shall give him a small plot of land,
the same amount of land that an Indian cultivator possesses on f-he
average. Let that English cultivator import all his scientific and agricul-
tural knowledge, let him till the land, let him live on it only for one year,
and if he does not die within that time, then 1 shall certainly say harder
work is possible. That is the condition of this country. The Honourable
Member speaks of hard work, and how to do hard work. These peonple who
do not get even one full meal a day and you want hard work from these
-people.  You want harder work from those people who irrigate their fields
in the severest winter season, and who pass their nights in the severest
cold, with only one chaddar. These people who hoe their sugarcane in the
month of Jyesht (June and July) in  the severest heat, do you expect
harder work from them? | say, this is the most cruel joke that the Honour-
ablc the Finance Member has cut. (Hear, hear.) He ought to have been
a little more pathetic townrds the people of this country.

Then, 8ir, comes another thing, that is, thrift. I do not understand
how a man can be thrifty whoe has nothing with him to lay by. Any Indian
cultivator has nothing with him, and to say that he ought to be more
thrifty, T consider, is nnqthe: hu;.,o joke.  There are people in this House
and there are penp]c outside, that is pcople who have no direct connection
with the peasantry of this country, who say, in season and out of scason,
that the cultivator is very extravagant. Tt ic a falschood, it is an incorrect
statement of fact.

Rai Bahadur Tarit Biusan Roy (Bengal Mahajan Sabba: Indian Com-
merce) : That was the statement of Diwan Chaman Lall.

Mr. Mukhtar Singh: He quoted only from a book written by some
theorist economist. Tf there is a marriage in a family, » man must have
some moments at least for recreation. And if he spends Rs. 12 where
he ought {o spend only Re. 11.12.0, you ark him not to be extravagant.
You ﬁmoka cignrettes worth more every month than the amount spent hy a
village peasunt on a marringe. Still, vou ask him to be more t'hrlfty
Sir, those gentlemen who have nothing to do with the peasantrv dlrectly,
if they label thic charge against the penaa.nt I can simply say, this is an
assertion based on ignorance. A cultivator does not get sufficient to cnt,
and does not get sufficient clothing; and still, vou ask him to be more
thrifty.

Lastly he adviges him to follow improved methods of agriculture. On
what lines. T ask? Ts.it on the lines that the raw youths from foreigm
-countries, who come over here, ask us to adopt—is it on those lines? I
say, with all rerponsibility, that so long as this system continues in this
country (Hear, hear), so long ns people from foreign countries are brought

“over to this countrv to teach us agriculture, this state of distress and
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poverty will continue. Why? Because in England and in other foreign
countries the climate is different, the soil is different, -and the conditions
wre different, and still, whoever comes from Hngland, does not come as an
agriculturist, but comes s an expert agriculturist. (Laughter.) And
what does he do? Whatever he has seen, and whatcver he has learnt
in o few vears at his college, he considers that all those things can be
adopted in this country. I would eay, 8ir, with all himility, that although
the Royal Agricultural Commission has not denounced, in =0 many words,
the agricultural departments of this country, yet they have clearly found
out that the agricultural departments of the entire country have miserably
failed to achieve their object. I would quote only a few passages in this
connoction, hecause I do not want to tire the House.

An Honourable Member: We are very tired. Finish.
Mr. Mukhtar 8ingh: T am quoting, 8ir, from page 107:

G ‘“Agricultural implements in India are, on the whole, well adapted to local condi-
ions."”’

Then further on, the Report says:

) “Theg are within the capacity of the draught oxen, comparatively inexpensive,
light and portable, easily o and what is perhaps of even greater importance, easily
repaired and they are constructed of materials which can he readily obtained.”

This is the opinion of the Royal Agricultural Commission, and the experts
could not find it out so far. They have been every day, in season and out
of season, telling us the importance of improved ploughs. If a person
consider it derogatory to sit at the feet of an old farmer and learn his
difficulties, I say he has no right to teach others. He can never teach
anything; because a person who does not know our language, who comes
as a ruler, even in the Agricultural Department, cannot understand owur
difficulties, and therefore, although his technical knowledge, or his experb
knowledge, might be of any magnitude, ¢till he cannot advise anybody.
I say, Sir, that, unless and until the Indians are put in charge of the entire
Agricultural Departments of this country (Hear, hear), nothing is possible.
Further on, we find in the Agricultural Commission’s Report:

“The Agricultural Departments have, however, so far done disappointingly little
in this direction."

Mr. K. Ahmed: You find evervthing in the book; it must be very useful.

Mr. Mukhtar 8ingh: Of course it is useful to those who care to read it.
An Honourable Member: Who understand it.
Mr. Mukhtar Singh:

“As regards the qualifications required for the officer in charge of the work on
agricultural machinery and implements, we are of opinion thst the head of this branch
should be a research engineer, who is primarily en engineer, and secondarily a_fprmer,
a man familiar not only with the manufacture of machinery and implements, but also
with their nse on the land. Tn short, he should be thoroughly conversant with the
various prohlems which confront the small cultivator.”

Mr. XK. Ahmed: How can you then discredit the Members of the Com-

mission ?
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Mr. Mukhtar Bingh: Again further on they say:

“We believe that the importance of conserving moisture has been the principal
reason for the Indian cultivator's preference for the type of plough uséd by him; and,
as he is too poor to afford a variety of implements, the ordinary Indian plough is the
best type of general purpose implement for his needs.’”

Inspite of this finding, do you know, Sir, what happened at the appoint-
ment of this Commission? Since the Royal Agricultural Commission was
appointed in thie country, there were articles published in England, in &
number of papers, saying, ‘‘ Here is the chance for better implements of
agriculture being sold in India '’. That shows, Sir, why the Royal Agri-
cultural Commission was appointed, though they were disappointed at
the recommendations made by the Commission. I can say, Sir, from
my own experience, what happens in this country, which will give you
an idea as to how far the Agricultural Departments in this country
really wish to help-the peasants. At Palwal there was, the year before
last, an exhibition. The Becretary of that exhibition, who knew me very
well, wrote to me asking me to send my implements there from my place.
T sent these implements at a cost of more than Rs. 50. I sent my own
man to make the demonstration. On the last day, I went to Palwal
myself. But what did I find? I found that the implements could not
be exhibited, could not be demonstrated. (An Honourable Member:
" Why?"’) Yes, I asked ‘‘ why'? I was told that the man in charge did
not allow it. I said ‘‘ All right, I shall pay from my own pocket all the
expenses of demonstration of these agricultural implements.”’ This also
was not allowed. Why? I was told these agricultural implements were
not on the agricultural list and therefore they could not be demonstrated.
(Cries of ‘‘Shame’.) A very fine thing! Why? I know why. They
were German make, or American make, and they would have done better
than the British implements that were being exhibited there. If that is
the real position, if that is the real condition of this country, I say, Sir,
the sooner you abolish this Agricultural Department of yours the better.
At least we shall not be misled; at least we shall be able to learn things
for ourselves, rather than be told by those who don't know what they are
saying.

One more thing, Sir, in this connection. On page 81 there is another
certificate given to the Agricultural Department.

Mr. President: Has the attention of the Honourable Member been
drawn to the chit that has been passed on to him?

Mr. Mukhtar Singh: I shall be very brief, Sir, and I shall try to finish
as soon as possible. The Report says:

"It cannot be said that the Agricultural experts are even yet in a position to give
satisfactory advice to the cultivator in regard to the use of manures.”

This is your advice nbout manure. I have not time enough, Bir, to give
you more quotations from this Report of the Royal Commission on Agricul-
ture to show you that there is not even one single improvement that this
Department can boast of having done for the agriculturists of this country,
and this is why they find fault with the poor cultivator and say he is conser-
vative. He is not conservative. Give him the right sort of things and he
will adopt them. T take it upon myself to see that, if the things that you
advocate are really useful, they will be taken hold of by the cultivator. It
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is w surprise, Sir, that even Indians who are in Government employ say
the Jat cultivator is superstitious. There are people who can stand here
nd say that the Jat cultivator is a superstitious one and he non-co-operates
on dal! Tdo not understand. It may be so in the administration of his
distriet, but in my own place we.are not non-co-operators in that sense.
O1n our side the Jat is the best cultivator.

Sir, 1 have only two or three points more, and I shall try to be very
brief, I wus stating, Sir, about the industries, and I said there are a num-
her of agricultural industries which have been killed and have been allowed
to be killed. The first industry 1 will point out is sugar.

Mr, K, Ahmed: It is very sweet.

Mr. Mukhtar Bingh: It is very sweet, but according to Government
thev do not wuant {o have a sweeter wugar produced in this country,
to he taken by the people of this country. They want foreign sugar. I
was told, 8ir, only the other day, that there is to be a Sugar Sub-Com-
mitfee under the Agricultural Council that is going to be formed. I am
sorry, Sir, that we are not going to have only the first distillation. It will
he a triple distillation. That Bub-Committee will form their own opinions,
which will thén be sent to the Advisory Commitiee, and then go to the
Guverning. Body, and then those recommendations will be communioated
to the Governing Body, and then possibly something may be done. The
Government is sure that, by that time, the sugar industry will be killed.
Sir, this ir the treatment we are having from Government in the matter
of the sugar industrv. The very fact that, in the course of their volumin-
nus hook, the Royal Agricultural Commission have not said a word abount
the cugar industry, although they have touched on the subject of jute,—*
beoaure of course it concerns them—the fact that they have not touched
upon sugar in this entire Report-—clearly shows the mentality that is work-
mg there. :

Mr. K. Ahmed: They left that for you!

M-, Mukhtar Singh: Then, Bir, take the case of vegetable ghi. 'i'his
Government allow margarine and hydrogenated oils to be imported into
this country under the name of ghi and it is shown as ghi not only in
the market but in the customs reports as ghi. That shows the regard
of the Government for the dairy industry.

Mr. Muhammad Yamin Khan: They can be prosccuted !

Mr. Mukhtar 8ingh: If I give you the figures, you will find that, in
1923.24, we imported 1,540 cwts. of this ghi, and in 1926-27 we importad
$,875 cwts.—an increase of 251 per cent. We know, Sir, at lenst I am quite
rure, thut oven when a Resolution has been passed in the other House
about it, no action will be taken. Henceforth, after the formation of an
Agricultural Council, every important subject in connection .with agricul-
ture will be shelved under the pretext that it will be referred to this
Standing Council. 1 shall be excused if I say a few words about this
Agricultural Conneil. T would submit, Sir, that, in the first place, the
(Cfommission clearly recommended that 50 lakhs ounght to be spent over
this. and what did they sav? THey said ‘‘This is in our view the minimum
grant’’, and here the Government has decided 165 lakhs to he the maximum
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grant. And then it ie not a grant, it is -an endowment, as if this Govern-
ment were making a charitable endowment to this object. It shows, Bir,
how far they are sympathetic towards the cultivator in the appoiniment
of an Agricultural Council. I would submit here, Sir, that it was clearly
stated in the Report that the Agricultural Council should be brought into
.being by an Imiperial Act of the Legislature. Mny 1 ask why this recom-
“mendation was not taken care of? Why? Because the Government are
afraid that, as soon as this Bill is brought before this House, there will be
a number of safeguards by the Indian people snd the Goverminent will be
forced {o administer that fund in the way the country want it to be admi-
nistered. But now, in order {o avoid that inconvenient method, they are
ereating this Agricultural Council by putting an amount in the Budget. 1Is
it, 1 ask, fair to the agricultural Commission? 1s it fair to the people of
this country that you have not the cournge to bring in u Bill for the formn-
. tion of this Agricultural Council. discussing it here, and then deciding what
should be the function of that body and how that Fund should be admi-
nistered? But vou won’t do it. I coneeive the Govémment have avoided
the bringing of the Bill before the Assembly, because if the Bill had been
brought before the Assembly, this House would have clenrly stated that,
ander the Agriculturn) Council, all the servants working the agricultural ex-
perts—should be Tndians, nnd that is why the (Government wanted to avoid
that inconvenient thing. T am certain, Sir, on this point, that, unless and
until these Agricultural Departments sve manned by Indians, and Indians
alone, it is imposgible to understand the real difficulties of the country.

Mr. K. Ahmed: The Secretary is an Indian—look at the Honourable Mr.
Bajpai sitting there in the ''reasury Bench.

Mr. Mukhtar 8ingh: He is not on the Council. T win afraid my friend
does not understand what the Council will be likes my friend will not be
there on the Agricultural Council; and even then, suppose he becomes the
Chairman of that Council, is it not possible that, next day, some other
gentleman might "he the Chairman of that Council? This is why, Bir, it
was anticipated by the Royal Commission itself, when thoy said that they
did not want *an agriculturist to be the Chairman of that Council but that
he should be an administrator—an Indian Civil Servant—perhaps. a retired
1)(_\;1'1misﬂionur might have been verv good as Chairman of that Com-
litice

Mr. K. Ahmed: Supposing he is an Indian: what is the harm?

Mr, Mukhtar 8ingh: That shows, Sir, that you do not want any im-
provement in agriculture; what you want is to shelve all these things under
the pretext of something or other. T have only one more word to say
{Hoar, hear.)

Mr. K. Ahmed: The question may now be .put.

Hmnufable Members (from Nationalist and Swarajist Benches): ‘'‘Go
on, go on'",

Mr, Mukhtar Singh: As I am asked, Sir, to finish . . . (Cries
of “Goon’’l) Only one word I want to say: there is famine in the whole
of the United Provinces nnd the Tunjab.
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An Honourable Member: And the Central Provinces also.
Mr. Mukhtar Singh: And the Central Provinces

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): And parts of Bibar and Orissa also. (Luughter.)

Mr. Mukhtar Singh: 1 shall not take any subject which has any direct
connection with the provinces. I shall only deal in this connection with
the duty of the Imperial Government, so that it may not be said that I am
irrelevant. 1 have scen, Sir, in Hissar and Rohtak with my own eyes, not
a single tree is left whose branches have not been chopped off and eaten
by the cattle there. Cattle are dying by hundreds and thousands; and
what has this Government done? Tossibly a question might be put ‘‘What
could the Governmen{ do?”’ I say, Sir, the Government could freely
import fodder from those places where it was available in abundance;
they could very well import grass from all the forest areas to those places.

Pandit Madan Mohan Malaviya: Has not that been done?

Mr, Mukhtar Singh: It has not been done. Will the Government
Member in charge of the Railways let me know as to what stations are
declared to be under famine conditions, because, under the goods tariff, it
is necessary that a station should be declared, before a special rate can be
given. May I know the names of those stations which have been declared
to be famine-stricken?

Mr. M, Keane: In the Meerut Division.

Mr. Mukhtar Singh: I shall be profoundly obliged if 1 am informed of
the stations which have been declared . . . . .

Mr. M. Keane: How many hundreds and thousands of maunds of hay
have been imported by (Government, into Bulandshahr?

Mr. Mukhtar 8ingh: It is for the Honoursble Member to say. I think
it would have-been much better if the Honourable Member had given me
the information, rather than put the question to me. I de not know.

Mr. M. Keane: As I «ay, hundreds and thousunds of maunds of grass or
hay have been imported.

Mr. Mukhtar 8ingh: 1 know, Sir, in Meerut that nothing has been
imported.

Mr. M. XKeane: In the South of Meerut Division very large supplies have
been imported ; not in the northern or central part.

Mr. N. C. Chunder (Calcutta: Non-Muhammadan Urban): Large is 8
relative word.

Mr. Mukhtar S8ingh: May [ know if it has been done in Meerut proper?
Mr. M. Keane: I do not think so.

Mr. Mukhtar Singh: Hus it been done in Sarudhna? Has it been
done in Mowana and Baghat, Meerut District? The question, however,
8ir, is mot this. The gquestion is what stations have been
jeclared to be under faminc conditions? It is not a question
that I am putting to my Honourable friend, Mr. Keane, over there,

5 P.M,
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1 put this question to the 1ailway authorities and 1 ask them to let me
know the number of stations that have been declared to be under faniine
conditions; and if they have not done so, even if hay has been imported
into Meerut. it is not an answer to my question. I would submit, Sir,
in this connection a very instructive passage at page 262 of the Royal
AgricuJtural Commission’s Report, That will give an iden how the rail-
ways ave helping the poor peasnnts of this country:

*“The Chiaf Conservator in the United Provinces informed us that the freight
charges made it unprofituble to send even baled fodder more than fifty miles by rail.”

That shows, Sir, that hay and fodder cannot be taken to more than fifty
miles fromn the place where it is grown, and this shows, Sir, why there
is alwuys a famine of fodder, while it 15 available in abundance in the
forest sreas

Mr. K. Ahmed: All vour pointg are exhausted.

Mr. Mukhtar Bingh: If vou see the goods tariff, 8ir, you will find
a very peculiar thing. Even where the special rates are given, who is.
to pay for these special rates? Not the rallways but the poor peasants.
themselves. How? You will see it, Sir, in the goods tariff of the North-
Western Railway which I have in my hands

Sir Darcy Lindsay: Or the Bengal and North-Western Railway?

Mr. Mukhtar 8ingh: At page 199 you find on the broad gauge the
railway charge for a four-whecler is 3n. Op. per mile. Out of this con-
cession tate, one anna is to be paid by the trader and 2a. Bp. by the:
(Government. Ihis shows, Sir, that the railways do not carry these
things at a concession rate, but the taxpayer has to pay from his cwn
pocket. It is the same case with all the other railways—metre gauge
or other gauges. That shows, Sir, that even at a time when famine is
there, tLe (Government has not scen its way to make fodder available
at cheap rate.

T am forced to refer only to one more paragraph of the Honourable-
the Finance Member's speech. He saya:

“Tha suceess ¢f a Finance Member in such a country as this lies not so much in
himself as with the favour of Providence that determines the seasons. If my periodf
of of!ice is blessed with e series of good monsoons, my task may be comparatively
easy."’

May 1 put a question to him? Is this a statement prepared by him,
frern his own experience, or has he been advised by his Government to-
say =0? T understand, Sir, it cannot be hig own experience of this
country, since he could not have that experience; and if he has been so
advised, T am forced to say, he has been ill-advised. Is it this country
alone where the monsoon jg uncertain? Ts it not so in England? Tgs it
not so evervwhere? (Laughter.) Is it not so in Germany? TFverywhere
in this world, aericulture must have to depend upon the seasons. (An
Honourable  Membor from  the Swarajint Benches: ‘‘Quite right'’.)
What is the neeulinritv in this ocountry, that with every monsoon, the
eultivator faila or nrosnerr? This shows, Bir, that this Government has
not heen able tn provide the facilities with which the cultivator can freelvy
comhat the freaks of weather.
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My friend over there will bear me out when I say that, even today
in Mecerut distriet, which is mostly irrigated by oanuls, there is more
than half the area which is unirigated. Why? Because the eanu's will
not give water at o time when the cultivator needs it, and the 1eason
that is adduced. is that they are protective eanals and thereforc they
must extend the nrea under ecommand as much as possible. Thut is the
reason why, Sir. in spite of all the buge sums of money.that have been
put into canals, they have been able to irrigate only 43 per cent. Can't
the Government create a number of other facilitics for irvigation? Can
they not sink a fow tube wells for providing water to the cultivators?
If the Government have a mind to,do so, they can certainly do it; but
they wunt to spend money on railways, not because they want to open
up» the eountry, but because they want that articles manufactured in
foreign countries should be brought to the very door of the person who
wants to econsume them. I am not u believer, Sir, in those adventages
which are said to be the direct benefits nceruing from raliways. No
doubt, ns travellers, we also enjoy them. It ig much better not to open
up a country, rather than to open it and expose it to all the temptations
and luxyrier of, the West, without providing sufficient means to the people
to buy those things with. T submit, Sir, that the Report of the Agri-
cultural Commission, itself, has said that it will always be the duty of the
Government to look to the prosperity of the people. They have clearly
stated here. ' '

An Honourable Member: What page please?
Mr. Mukhtar 8ingh: Tt is stated on page 672:

““The demand for hetter life can, in our opinion, be stimulated only by a delilierate
and concerned effort to improve the gemeral conditions of the country side and we have
no hesitation in affirming that the responsibility of initiating the steps required to
effect this improvement rests with the Government."

Will the Governmient do unvthing in this matter? That is the ques-
tion. T submit, Sir, that we are convinced on this side, according to a
Sanskrit saving ‘‘Dhanaaya moolam rajyam.”’ That is, it is only the
governing power that can make the people prosper. We were told, and
rightly tuld. thonsands of years ago by one of the greatest cconomists
«f India, Kautilva, if we want to be prosperous we must have the Gov-
ernment in our own hands, and unless the (Government parls with that
power. it is impossible for this countrv to prosper and to live in peace
and prosperity. (Hear, hear and Applause from all sides.)

Several Honourable Memhera: The question may now be put.
(Mr. Arthur Moore got up, and Mr. President enlled out his nume.)

Mr. Arthur Moore (Rengal: European): T move, Sir, that the question
‘be now put.

Mr., President: T take it that np Honourable Member now wants to
address the Houre?

Some Honourable Msmbers: Some of us want to address the House
at the third reading. Sir.
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[ Pandit Thukur Dus Bhargava then got up to nddress the House (it
being then 8-5 p.m.) and there was a continuous banging of tables and
cries of “* 8it down, sit down "' from the Furopean Group.]

Pandit Thakur Das Bhargava (Ambala Division: Non-Muhainmadan):

8ir, if vou allow me five minutes, I will finish my speech.

Mr. President: The Honourable Member must rise if he wants to
speak.

Pandit Thakur Dag Bhargava: Sir, if T rise at this late hour to speak
when I find that all the Honouruble Members are quite impatient for their
food (Seweral Honourable Members: ‘‘Not at all’’), my apology is that
I want to refer to a very important matter. [ know that food is very
dear to Honourable Members . . . . .

Mr. President: Tt has nothing to do with the Finance Bill

Pandit Thakur Das Bhargava: It is hardly true, Sir, that food has
nothing 1o do with the Finance Bill. 1 would submit that the Govern-
ment of India want food themselves, to sustain themselves, by the help
of the Finunee Bill. (Thumping of Desks.) I submit, Sir, that my only
apology for riging at this late hour to refor to a special matter ir the
importance of that matter, T wish to draw the attention of the House
to the condition of six crores of people, who are known by the name of
depressed clnsses. Now, Sir, those depressed classes do not get full meals
for months and for vears. (Thumping of Desks and loud cries of “‘Bit
down'’, ““8it down’’ from the European Group and from the Muslim Party.)

Honourable Members (from Swarajist Benches): Go on, go on please.

Mr. President: Order, ovder. 1 think the Honoursble Member ought
to tnke a hint. 'The Honourable Member has got o right to speak, and
the House has got a right not to hear him.

Pandit Thakur Das Bhargava: When I have a right to speak, 1 am
certainly not going o be cowed down by this kind of clapping and thump-
ing. (Cries of “‘Sit down, sit down'’ fronr the European Group.) This
clapping by Honourable Members will not help them in the least; it will
nof: stop me in the least from speaking on a very impertant matter (Cheers.
and crier of ““Hear, hear’”” from the Swarajist and Nationalist Benches.)

Mr. President: Order. order. (Addressing an Honourable Member on
the Swarajist Benchos): The Honourable Member ought to know that
this is not a public platform. )

(An Honouruble Member said something about the same treatment for
Government Members.)

Pandit Madan Mohan Malaviya: What do you mean by it?

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan):
Why are they meaking a noise?

Mr. Pregident: Order, order.

Pandit Thakur Das Bhargava: Sir, I crave the indulgence of this House,
T humbly submit to Honourable Members of thin House, that they will
very kindly extend to me theé indulgence which T humbly pray for. 1
merely want to show that six crores of pedplée have a right to be heard
in this House, and T am speaking on their behalf. My point is this, Sir,
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that in India the condition of the depressed classes is such that we can-
not give our support to the Government to pass the Finance Bill. Last
year a debate was raised in this House at the instance of my Honourable
friend, Mr. Jayakar, and a Resolution was passed that steps should be
taken to ameliorate the condition of the deprested classes. I put a
question to the Honourable Member in charge on the 17th September as
to what action had heen taken in regard to that Resolution, and whether
Members of depressed classes were competent to buy lands from agricul-
tural tribes and the rcply was that inquiries were boing made as to whe-
ther certain depressed classes had the right to purchase certain lands.
Sir, here T want to draw the attention of the House to thia most important
-question, because when we are dealing with six crores of people we must
consider their civic rights. Is it, or is it not a fact, I want to ask Honour-
able Members who are in charge of the Government of this country, that
;hgs.;e members of depressed classes are not allowed to purthase land in
India . . . ..,

Pandit Madan Mohan Malaviya: Is it so?

Pandit Thakur Das Bhargava: Certainly, 8ir. There is not the least
-doubt about it. I challenge every Member of the Government to tell me
whether in the North-West Frontier Provinee and in the Punjab these
‘membere of the depressed classes have a right to purchase lands. (4n
Honourable Member: ‘‘In the United Provinces they have n right to pur-
chage lands.’’)

An Honourable Member: They cannot enter vour housea; they canmot
-enter the public temples.

Pandit Thakur Das Bhargava: Sir, I do not wish to reply in detail to
all the exclamations about the disahilities under which these depressed
classes labour, but let me tell my Honourable friends that T think it is
wrong to ordain that the depresesd classes should have no right to purchase
lands or that they should not enter our temples. Sir, who is responsible
for this mentality? T say that it is the Government who are responsible
for it (Cries of “‘Bit down, sit down.'") :

An Honourable Member: Who is responsible for not allowing the Hindus
.and Moslems to enter temples and mosques?

Pandit Thakur-Das Bhargava: Tt is azain the poliey of the Government.
There is n proverb ‘‘Yatha Raia tatha Praja’. (As the King in, o is
the subject.) Tt is the Government which har persistently adopted the
poliev of racinl diserimination and the poliey of divide and rule. The higher
services in the Army are reserved bv Government for the white people
and a monopoly has been created by the Government for the Anglo-Tndians
in the Railway Department. This mentalitv, Sir. of making monopolics
or creating special privileges, is responsible for the mentality of those who
recard d'rerimination against depressed clasrer ag necessary. But let me
tell the Honourable Memher who put me the question. that in this matter
the upper classes of Hindus have burnt their hontr.- Tf thig princinle is
nceepted, let Government come forward with all possible measures which
will secure equality to the members of the depressed classer. T will refer
ts an nartiele under the heading ‘‘ Aerarian  Serfdom ™ appenrine in the
isann of the 20th March of the Piomeer (Honourable Membrra from the
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Congrees Benches: ‘‘Read the article’’), and they will realise how those
depressed and oppressed people are sold as bond slaves. They receive
only two annas as wages per day. They have got no proper houses io
live in, (Cries of “‘From whom'' from the FEuropean (roup.) 'The
question is put, '“ from whom?’’ Who pays them two nnnas? T submit
that it is the Government who are responsible for this. ‘(Cries of ‘'No,

' from the European Group.) Why don’t they bring in a measure for
ﬁxmg the minimum wage, and secondly, when the Government themsclves
pay Rs. 5 or 6, or 8 or 9 to their own labourers, with what face can they
come here and say that other people are not paving more? If vou lnok
at the social condition of these people, apart from their economic condi-
tion, you are bound to come to the conclusion that Govemmon{ Are orimi-
nally responsible for. . . . . (Cries of *‘Divide"’ a.nd ‘go on.") As there
is o general desire. . . . . (Cries of ‘“Go on’ from the Congress and
Nationalist Benches.) (Criea of ‘‘Divide” from the FEuropean Group and
Government Benches.) As there is a general desire not to continue, I
would submit to the House.

Mr. President: I have already told the Honourablo Member that he
ought to take the hint.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Whose hint are we to take? Is it that we should be
cowed down by the noise that is made on the other side? That is what
it means.

Mr. President: If the Honourahle the Lender of the Opposition desires
to continue the debate, the Chair has not the slightest objection. Tet the
House decide.

Pandit Motilal Nehru: I desire to continue the debate till tomorrow
morning. (Hear, hear.) Before the unseemly noise on the other side
began, I had given instructions to my Party not to stand, hut after that
last scene which I saw, T have countermanded those instructions and have
asked every one of those who have not spoken to stand up and spesk.
(Hear, hear.)

Mr, President: I think, this being the last yvear of the Assembly, I have
given considerable lat'tude to Honourable Members to review the admi-
nistration of this country, particularly in view of the fact that the general
elections are coming very soon and every elected Member of this House
has to give an account of his presence in this House during the last three
years to his constituency. I myself think that the question has been
sufficiently discussed, and T would ask the House now to divide on the
-question that the quertion be now put.

(While the division bell was ringing.)

Pandit Thakur Das Bhargava: May I requeﬂt that T may be allowed to
finish my speech?
Mr., President: Order, order.

Pandit Nilakantha Das: On a point of order, Sir. Can the question
be put in the middle of an Honourable Member’s speech ? '

Mr. President: The rules permit that.
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- Pandit Madan Mohan Malaviya: May I know, Sir, if it is vour ruling
that, when n Member is actually speaking, it ean be urged that he should
gtop, and that the closure should be applied?

Mr. President: It is my ruling that the rules permit of a closure being
accepted while » Member is speaking. 1 have invariably not excrcised
that right, and in this particular instunce also I think T have not excrcised
that right. But if the Honourable Member maintained that the Chuair
wag wrong in accepling elosure when the Honourable Member, Pandit
Thakur Das Bhargava, was spenking, the Chair is prepared to sav that
the rules give him the power to accept closure when a Member is speak-
ing. T have previously ruled on one oceagion, I suppose it was Sir Darcy
Lindsav who moved a closure when Mr, Ranga Tver was speaking, and 1
then pointed out that the Chuir wus altogether unwilling to accept closure
when a Member wans speaking, nlthough the rules permitted that to be
done. T thought, and still think, that the Honourable Member had sat
down when the Chair accepted the closure,

Pandit Thakur Das Bhargava: I have not finished, Sir.

Mr. President; But the Honourable Member did sit down. The ques-
tion is that the question be put.

The Assembly divided:

AYES--67.
Abdoola Haroon, Haji. Lindsay, Sir Durey.
Abdul Aziz, Khan Bahadur Mian. Mitra, The Honourable Sir Bhupendra
Abdul Haye, Mr, Nath.
Abdullah Laji Kasim, Khan Bahadur Mitter, The Honourable Sir Brojendra.
Haji. Mohammad  Ismail Khan, ~ Haji
Acharya, Mr. M. n. Chaudhury.
Ahmed, Mr. K. Moore, Mr. Arihur,
Alexander, Mr, William. Muhammad Nawaz Khan, Sardar
Allison, Mr, F. W. [ Mukharji, Rai Bahadur A, K.-
Anwar-ul-Azim, Mr. Mukherjee, Mr. 8. C.
Ashrafuddin Ahmed, Khan Bahadur Purshotamdas Thakurdas, Sir.
Nawabzada Sayid. Rafique, Mr. Muhammad.
Bajpai, Mr. G. 8. Rahimtulla, Mr. Fazal Tbrahim,
Bower, Mr, E. H. M, Rainy, The Honourable Bir George.
Bray, Sir Denys. Rajan Bakhsh Shah, Khan Bahadur
Chalmers, Mr, T. A. Makhdum BSyed,
Clutierjee, The Revd. J. C. Ranga Iyer, Mr. C. 8.
Coatman, Mr. J. Rao, Mr. V. Panduranga,
Cocke, Bir Hu% Rau, Mr. H. Shankar.
Cosgrave, Mr, W. A, Rau, Mr. P. R.
Orawford, Colonel J. D. Roy. Mr. K. O.
Crerar, The Honourable Mr. J. Roy. Rai Bahadur Tarit Bhusan.
Dalal, Sardar Sir Bomanji. Sams, Mr, H. A.
French, Mr. J. C. Schuster, The Honourable Bir George
Gavin-Jones, Mr. T, Shah Nawaz, Mian Mohammad.
Ghazanfar Ali Khan, Mr. Shillidy, Mr. J. A.
Ghuznavi. Mr, A. H. Simpson, Sir James.
Gidney, Licuf.-Colonel H. A. J. Singh. Rai Bahadur B. N.
Hussain Bhah, SBayyed. Singh, Raja Raghunandan Prasad.
Hyder, Dr. L. K. Stevenson, Mr. H. L.
Tsmail Khan, Mr. Muhammad. Svkes. Mr. E. F.
Jowahir Singh, HSardar Bahadar Webb, Mr. M.
Sardar, Yakub, Maulvi Muhammad.
Keane, Mr. M Yamin Khan, Mr. Muhammad,
Kikabbai Premchand, Mr. Young, Mr., G, M.
Tall, Mr, R Zulfigar Ali Khau, Nawab Bir.

Tamh, Mr. W. B.
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«augar, Mr, C. Duraiswamy. Lalchand Navalrai, Mr.
ﬁli.’e‘;:gm’r. M. 8. y Malavlyé, ‘Paudit Madan Mohan,
Ayyungar, Mr. K. V. Raugaswami. Mehta, Mr. Jamnadas M.
Ayyangar, Mr. M. 8. Besha. ; Misra, Mr. Dwarka Prasad.
Belvi, Mr. D. V. : ; Mitra, Mr. 8. C.

Bhargavu, Pandit Thakur Das. ; Moonje, Dr. B. 8.

Chaman Lall, Diwan. Mukhter Singh, Mr, S
Chunder, Mr. N. C. Naidu, Mr, B. P,

Das, Mr, B. : Nehru, Pandit Motilal,

Das, Paundit Nilakantha. Neogy, Me, K. C.

Dutt, Mr. Amar Nath. . | Phookun, Srijut T. R.

Dutta, Mr, Srish Chandra. Rao, Mr. G. Sarvotham.

|
(Goswami, Mr. T. C. ! Roy, Mr. B, C )
Gulab Singh, Sardar, ! Shervani, Mr, T. A. K.
Hans Raj, Lala. i Singh, Mr. Gaya Prasad.
lswar Baran, Munshi. 1 Singh, Mr. Narayan Prasad.
Iyengar, Mr. A. Rangaswami, i Singh, Mr. Ram Narayan.
Iyengar, Mr. 8. Srinivasa. ; Binba, Kumar (anganand.
Jo, E, Mr. V. V. i Sinha, Mr. Siddheswar Prasad.
Kidwai, Mr. Rafi Ahmad, | Tok Kyi, U.

The motion wus adopted.

_ (As soon ag the result of the Division was announced by Mr. President,
the Opposition Benches sturted prolonged thumping on the tables.)

Mr. President: Ordé¥, order. Sir George Schuster.
. The Honourable Sir George Schuster: Sir, 1 wn . . ... .
¥ ) ('he thumping continued again.)
Mr. President: Order, order. Sir George Schuster.
The Honourable Sir George 8chuster: 1 an most grateful to the Mem-
burs of the Opposition for this applause. 1 do not propose to deal with
this question al great length, und, ys the bour is late, 1 propose to reserve
most of my arguments to the third reading of this Bill. '

(Honourabe Members on the Opposition Benches renewed vigorous
thumping on the tables.)

Mr. President: Order, order. 1 would ask Honourable Members to be
reagonable. Sir George Schuster.

The Honourable 8ir George Schuster: Sir, 1 regrol that it should fall
to me to deal with this malter ut this very late hour . .

(The thumping was renewed and the Honourable the Finance Membes
was obliged to stop.)

Mr. President: I once more usk Honourable Membets to be reasonable.
8ir George Schuster.

The Honourable 8ir George Schuster: Sir, I do not propose to deal at
very great length in reply. We have had the whole field of Government
administration elaborately discussed in the course of the debate . . . . .

Mr. T. 0. Goswami (Caloutta Buburbs: Non-Muhammadan Urban):
I move that the queetion be now put.
b
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The Honourable Sit George Schuster: The subject has been very fully
ocovered by Honourable Members on all sides of the House. 'We have heard
a general indictment . ... .

(Thumping of tables was renewed by the Opposition Benches.)
Mr. Pregident: I appeul to Honoursble Members not to make a noise.

Mr. Gaya Prasad 8ingh: When an Honourable Member on this side was
speaking, you did not appeal to the other side not to make a noise.

Mr. President: Is it by way of revenge against the Chair? We have
tiover had these scenes in this House during the last four years.

An Honourable Member (on the Opposition Benches): It is the fault
of the other side. They started it.

Pandit Motilal Nehru: You were pleascd to observe that when it is
alearly indicated to an Honourable Member who is spesking, that the House
does not want to listen to him, he ought to take the hint and sit down.
We are now giving the same hint to the Honourable the Finance Member
—that we do not want to listen to him.

-Mr. Preaident: The Honourable the Leader of the Opposition would be on

¢ perfectly safe ground if he had the majority with him on that guestion.
I1f the House is with him, I can quite understand his attitude but we have
seen that the House is not with him, and still he has asked his followers
to go on creating this noise. I would ask him to reconsider the positigp.

Pandit Motilal Nehru: We will take the consequences.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): On a point of order, Sir. (Shouts of “'8it down’,
““ Bit down''.) When the Opposition have had their say for the last
threc days, is it not chivalrous and proper to give the Honourable tho
Finance Member who has given them a patient hearing, a chancc? (8houts
of ‘‘Bit down, sit down.””) I want the Chair's ruling in that matter.
(Further shouts of ‘'8it down"’.)

Mr. Pro#ident: Under Rule 17 (3) of the Legislative Rules, I suspend
the sitting and direct that the House do meet again tomorrow morning
at Eleven O'Clock.

. The Assembly then adjourned till Kleven of the Clock on Thursday,
the 21st March, 1029.
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